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 LOK  SABHA

 Wednesday,  December,  5,  962/Agra-
 hayaona  14,  884  (Saka).

 The  Lok  Sabha  met  at  Twelve  of  the
 Clock

 [Mr,  SPEAKER  in  the  Chair]
 2  hours.

 Re:  GIVING  OF  NEWS  ABOUT
 MOVEMENT  OF  ARMY

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  by  your  leave,  I  would
 like  to  poimt  out  that  according  to
 this  morning’s  papers  a  Government
 spokesman  has  apparently  told  the
 press  about  Jlarge-scaie  movement
 of  our  army  from  one  part  of  the
 country  to  another.  I  think  it  is
 wholly  wrong  and  improper  in  the
 interests  of  the  security  of  the  coun-
 try  for  the  Government  spokesman
 to  give  news  like  this  at  this  time.

 Mr.  Speaker:  Presentation  of  Re-
 port.  Shri  Krishnamoorthy  Rao,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BiLLS  AND  RESOLUTIONS

 TWeEcrTH  Report
 Shri  Krishnamoorthy  Rao  (Shimo-

 Za):  I  beg  to  present  the  Twelfth
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  From  the  Order  Paper  that
 is  given  vto  us  today  I  find  there  is

 @  change  in  the  order  of  business.
 There  is  no  mention  of  the  Working
 Journalists  (Amendment)  Bill.

 Mr.  Speaker:  We  are  going  to  con-
 sider  the  report  of  the  Business  Ad-

 2355(Ai)  LSD—.
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 visory  Committee.  He  might  raise
 this  point  then.

 2.02  hrs.
 EMERGENCY  RISKS  (FACTORIES)

 INSURANCE  BILL
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  make
 provisions  for  the  insurance  of  cer-
 tain  property  in  India  against  damage
 by  enemy  action  during  the  period  of
 emergency.

 Mr.  Speaker:
 ‘That  leave  be  granted  to  intro-

 duce  a  Bill  to  make  provisions  for
 the  insurance  of  certain  property
 in  India  against  damage  by  enemy
 action  during  the  period  of  emer-
 gency.”

 The  question  is:

 The  motion  was  adopted,
 Shri  Morarji  Desai:  I  introduce  the

 Bill,

 EMERGENCY  RISKS  (GOODS)  IN-
 SURANCE  BILL

 Shri  Morarji  Desai:  Sir,  I  beg  to
 move  for  leave  to  introduce  a  Bill
 to  make  certain  provisions  for  6
 insurance  of  goods  in  India  against
 damage  by  enemy  action  during  the
 period  of  emergency.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  make  certain  provi-
 sions  for  the  insurance  of  goods  in
 India  against  damage  by  enemy
 action  during  the  period  of  emer-
 gency.”

 The  motion  was  adopted,
 !

 “Shri  Morarji  Desai:  I  introduce  the
 Bill.
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 2.03  hrs.

 AGRICULTURAL  REFINANCE  COR-
 PORATION  BILL

 Shri  Morarji  Desai:  Sir,  I  beg  to
 move  for  leave  to  introduce  a  Bill
 for  the  establishment  of  a  Corporation
 for  granting  medium  and  long  term
 credit  by  way  of  refinance  or  other-
 wise,  for  the  development  of  agricul-
 ture  and  for  other  matters  connected
 *herewith  or  incidental  thereto.

 Mr,  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  for  the  establish-
 ment  of  a  Corporation  for  grant-
 ing  medium  and  long  term  credit
 by  way  of  refinance  or  otherwise,
 for  the  development  of  agriculture
 and  for  other  matters  connected
 therewith  or  incidental  thereto.”

 The  motion  was  adopted.

 Shri  Morarji  Desai:  I  introduce  the
 Bill.

 22.034  hrs,

 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  =  (Shri  Bibudhendra
 Mishra):  Sir,  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Representation  of  the  People  Act,
 1950.

 Mr,  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act, 1950."

 ‘The  motion  was  ad  pted,

 Shri  Bibudhendra  Mis‘::a:  jntro- duce  the  Bill.

 2.04  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 TENTH  REPORT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):.
 Sir,  I  beg  to  move  the  following:

 “That  this  House  agrees  with:-
 the  Tenth  Report  of  the  Business
 Advisory  Comittee  presented  to.
 the  House  on  the  4th  December,
 1962.”
 Shri  Surendranath  Dwivedy:  May  I

 Point  out..
 Mr.  Speaker:  This  is  only  for  the

 allotment  of  time  for  the  various
 Bills,  Let  it  be  approved  first.  Then
 we  will  take  up  your  point.  Now  the
 question  is:

 “That  this  House  agrees  with  the
 Tenth  Report  of  the  Business  Ad-
 visory  Committee  presented  to  the
 House  on  the  4th  December,  962"

 The  motion  was  adopted,

 Shri  Surendranath  Dwivedy  (Ken--
 drapur):  According  to  the  Order
 Paper  for  today  immediately  after  we
 have  had  discussion  on  Shri  Mathur’s
 motion  we  will  take  up  the  Taxation
 Laws  (Amendment)  Bill  and  then  the
 Personal  Injuries  (Emergency  Pro-
 visions)  Bill  whereas  according  to  the
 Order  Paper  for  yesterday  we  were
 to  take  up  the  Working  Journalists
 (Amendment)  Bill  after  the  Taxation
 Laws  (Amendment)  Bill.  Now  that
 has  been  removed  from  the  list.  There
 is  not  even  a  mention  of  that  Bill  in
 the  Order  Paper  for  today.

 Shri  Warior  (Trichur):  I  also  want-
 ed  to  raise  the  very  same  objection.
 In  Part  II  of  the  Bulletin  of  the  3rd
 the  Working  Journalists  (Amendment)
 Bill  was  mentioned  as  the  fourth  item.
 Till  yesterday  the  Order  Faper  had
 been  proceeding  that  way,  but  today
 all  of  a  sudden  it  has  been  changed
 with  the  result  that  we  could  not
 sent  notices  of  our  amendments  to
 the  new  Bills  that  had  been  introduc-
 ed.  We  could  not  prepare  even.
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 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Permit  me  to  remind  you,
 Sir,  that  when  I  raised  a  _  similar
 matter  last  week,  you  were  kind
 enough  to  agree....

 Mr.  Speaker:  I  would  only  humbly
 request  that  if  the  Leader  of  a  Group
 has  spoken,  there  is  nothing  more....

 Shri  Hari  Vishinu  Kamath:  To  add
 to  that;  that  is  all,

 Mr.  Speaker:  If  every  member  of
 the  Group  wants  to  make  an  obser-
 vation  independently,  it  would  be
 difficult.

 Shri  Hari  Vishnu  Kamath:  He  was
 not  present  in  the  House  at  that  time
 when  you  were  kind  enough  to  agree
 that  at  least  24  hours’  notice  should
 be  given  in  case,  for  some  reasons
 unknown  to  ys,  the  Government
 changes  the  order  of  business.  I  had
 given  notice  of  amendments  to  the
 Personal  Injuries  (Emergency  Pro-
 visions)  Bill  last  evening  after  3.5
 and  again  this  morning  hoping  that
 it  would  come  up  tomorrow  according
 to  the  order  of  business.  Now,  sud-
 den'y  the  order  has  been  upset.
 Therefore  the  hon.  Minister  of  Parlia-
 mentary  Affairs  should  explain  why
 it  has  been  upset.  Also,  if  status  quo
 ante  cannot  be  restored,  you  will
 kindly  allow  amendments  to  be  move-
 ed,

 Mr.  Speaker:  I  will  allow  the
 amendments.

 Shri  Ranga  (Chittoor):  I  wish  to
 take  up  some  other  matter.

 Mr.  Speaker:  Should  this  not  be
 finished  first?  Is  his  point  pertaining
 to  this?

 Shri
 Raney:

 No,  Sir,

 Shri  8.  M.  Banerjee  (Kanpur):  I
 have  a  different  point  to  make,  The
 Tenth  Report  of  the  Business  Advi-
 visory  Committee  has  been  criculated
 to  us  today  and  we  have  got  it,  but
 in  the  whole  of  this  Report  we  do  not
 find  a  mention  of  the  Working  Jour-
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 na'ists  (Amendment)  Bill  at  all.  It  is
 not  there.  That  means  that  it  is  not
 only  coming  up  tomorrow  or  on  any
 other  day  but  that  it  is  not  coming
 up  at  all.  So,  we  want  an  assurance.

 Mr,  Speaker:  That  is  a  wrong  im-
 pression  that  he  has  got  out  of  that
 The  Working  Journalists  (Amend-
 ment)  Bill  has  been  allotted  time
 earlier.  This  is  only  for  allotment  of
 time  that  has  been  made  to  new  Bills,
 that  is,  new  business.

 Shri  Tyagi  (Dehra  Dun):  Sir  may
 I  make  a  suggestion  in  this  regard?
 I  felt  that  once  a  thing  is  put  on  the
 Agenda  and  something  is  circulated
 to  Members,  it  immediately  becomes
 the  property  of  the  House.  Therefore,
 if  any  changes  are  to  be  effected,  in
 future  they  must  be  done  with  the
 permission  of  the  House,

 Mr,  Speaker:  Hon.  Members  should
 appreciate  that  the  time  at  our  dis-
 posal  is  limited  if  we  wish  or  decide
 to  adjourn  on  the  llth  December  :
 it  is  for  the  Government  to  see  what
 business  it  thinks  should  be  given  the
 top  most  priority,  what  can  be  con-
 densed  within  that  limited  period  at
 our  disposal  and  what  the  House  can
 dispose  of.  Hon.  Members  would  rea-
 lise  that  these  two  or  three  Bills  that
 have  been  intyoduced  today  are  of
 Paramount  importance,  that  is,  so  far
 as  the  emergency  risk  insurance  is
 concerned.  So,  all  of  us  would  agree
 that  these  should  be  taken  up  first.
 If  there  is  time,  certainly  something
 else  can  be  taken  up.

 Shri  Surendranath  Dwivedy:  But
 ‘first’  does  not  mean  tomorrow.  Do
 you  propose  that  we  should  take  up
 the  Emergency  Risks  Insurance  Bills
 which  have  been  introduced  to-
 morrow?

 Mr.  Speaker:  Probably  they  will  be
 takeg  up  tomorrow.  I  will  waive  the
 notice  for  amendments.  That  is  the
 utmost  that  I  can  do.  As  hon.  Mem-
 bers  might  havs  known  we  are  having
 the  discussion  about  the  cease-fire  on
 Monday,  bd
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 Shri  Surendranath  Dwivedy:  We  can
 have  them  on  Friday  then  but  not  to-
 morrow  because  some  time  must  be
 give  to  prepare  and  to  study  the  Bills.

 Mr.  Speaker:  If  hon,  Members  want
 that  longer  time  should  be  given,  we
 shall  have  to  push  back  the  non-
 official  business.  What  does  the  hon.
 Minister  say  to  it?

 Shri  S.  M.  Banerjee:  Sir,  I  have  only
 one  submission  to  make.

 Mr,  Speaker:  He  has  already  done
 that.  How  many  times  should  I  allow
 that?)  Now,  let  us  hear  the  hon.
 Minister,

 Shri  Satya  Narayan  Sinha:  As  you
 are  aware,  Sir,  because  you  were  pre-
 siding  in  the  Business  Advisory  Com-
 mittee  yesterday,  when  this  question
 about  the  allotment  of  time  came  up
 there  I  had  submitted  that  unless  the
 House  sits  on  Saturday  also  practical-
 ly  we  have  only  today  and  tomorrow
 for  other  business  upto  the  l]lth  Dec-
 ember  because  at  the  request  of  hon.
 Members  one  day  hag  been  allotted,
 as  you  have  been  pleased  to  say,  for
 discussig  the  cease-fire  and  half  of  the
 next  day  for  discussing  the  holding  of
 the  price  line.

 Shri  Ranga:  Why  should  we  not  sit
 on  Saturday  also?

 Shri  Satya  Narayan  Sinha:  That  is
 what  I  suggested.  If  te  sit  on  Satur-
 day,  some  of  the  difficulties  might  be
 obviated.

 Mr.  Speaker:  Hon.  Members  want  to
 kiow  definitely,  if  they  agree  to  sit
 os  Saturday  also,  whether  Govern-
 ment  is  prepared  to  take  up  the  Work-
 in:  Journalists  (Amendment)  Bil]  or
 some  other  Bill,

 Shri  Satya  Narayan  Sinha:  Five
 hours  have  been  allotted  yesterday.
 We  had  three  hours  before,  Two  hours
 were  added,  The  difficulty  is  that,  in
 the  order  of  priority,-even  if  we  sit
 on  Saturday,  you  will  agree  and  the
 House  will  agree,  as  regards  some  of
 the  B:lls  which  are  important,  we  have
 got  to  put  them  through.  One  and  a
 half  days  at  the  request  of...
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 Shri  Surendranath  Dwivedy:  We
 should  have  no  objection.  We  are
 sitting  one  hour  more  to  accommodate
 Government  Bills.  Again,  we  are
 agreeing  to  sit  on  Saturday.  You
 should  also  try  to  accommodate  the
 Working  Journalists  Bill.

 Shri  Satya  Narayan  Sinha:  Accord-
 ing  to  the  time  we  have  allotted,  we
 had  not  counted  Saturday  as  a  sitting
 day.  I  did  not  know.  It  makes  some
 difference.  I  must  have  some  time  to
 consult  and  at  o'clock  I  may  make
 are  aware,  Sir,  because you  were  pre-
 a  statement.  It  makes  all  the  differ-
 ence.  Six  hours  we  will  get.
 Yesterday,  you  may  remember,  I
 requested  Members.  They  did  not
 agree.  They  said,  no,  Saturday  we
 should  not  sit.  If  we  are  prepared  to
 sit  on  Saturday....

 Shri  Surendranath  Dwiveday:  We
 did  not  know.

 Mr,  Speaker:  Thay  Was  understood
 yesterday  when  we  were  taking  up
 the  business.  Hon.  Members  did  not
 agree  to  sit  on  Saturday.  That  was
 the  idea.  Therefore,  the  Minister  of
 Parliamentary  Affairs  had  made  it
 clear  that  these  are  important  Bills.
 We  also  agreed  that  they  must  be  got
 through.  Now,  if  hon.  Members  are
 insistent  that  the  Working  Journalists
 Bill  must  be  taken  up  and  they  are
 prepared  to  sit  on  Saturday,  the  Min-
 ister  says  that  he  would  consult  the
 Minister  concerned  and  give  us  his.
 reaction,

 Shri  Hari  Vishnu  Kamath:  Is  it  not
 possible  to  restore  the  status  quo  of
 yesterday—the  December  4th  line?

 Mr,  Speaker:  We  cannot  take  risks
 now.  Further  discussion  of  the  fol-
 lowing  motion....

 Shri  Surendranath  Dwivedy:  About
 the  two  Bills  which  the  Finance  Min-
 ister  has  ihtroduced,  what  is  your
 decision?  Shall  we  take  them  up  on
 Friday  or  tomorrow?  at  tomorrow,
 there  will  be  very  little  time.

 Mr,  Speaker:  Any  harm  if  we  take
 them  up  on  Friday?

 Shri  Satya  Narayan  Sinha:  No  ob-
 jection.  Only  we  have  to  take  into
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 consideration  this  that  these  important
 Bills  should  be  put  through  in  the
 other  House  also.

 Mr,  Speaker:  We  will  finish  them
 before  we  take  up  Non-official  busi-
 ness.

 Shri  Satya  Narayan  Sinha:  No  ob-
 jection.

 Mr.  Speaker:  We  will  take  them  up
 on  Friday,

 Shri  Ranga:  As  you  might  remem-
 ber,  we  suggested  some  time  ago,  in
 view  of  the  crisis,  We  would  like  the
 Government  to  agree  to  convene
 Parliament  at  least  for  one  week  every
 month.  We  have  not  had  till  now  any
 reply  from  them  whether  they  would
 be  agreeable  or  not.  I  learn—I  speak
 subject  ito  correction—that  it  is  not
 proposed  to  convene  Parliament  dur-
 ing  January  and  that  the  Government
 are  thinking  df  convening  Parliament
 only  in  February.  That  upsets  us.
 We  would  like  the  Government  to
 reconsider,  if  they  have  made  any
 such  decision  at  all.

 Secondly,  we  also  suggested  that
 an  informal  or  regular  Consulta-
 tive  Committee  should  be  specially
 given  shape  to  including  Leaders  of
 groups  and  their  representative  also,
 according  to  whatever  agreement  we
 may  reach  with  the  Government  g50
 that,  in  the  absence  of  Parliament,  if
 and  when  anything  important  happens,
 and  the  Government  find  it  advisable
 to  get  into  touch  with  us,  they  may
 seek  our  advice  and  also  invite  our
 co-operation  in  regard  to  the  discus-
 sion  of  any  subject  that  may  come  up,
 In  regard  to  that  also,  we  have  not
 had  any  response.  Again  I  speak  sub-
 ject  to  correction—I  came  to  under-
 stand  that  the  Ministry  of  Parlia-
 mentary  Affairs  and  others  took
 counsel  and  found  themselves  not  so
 very  favour',ble  to  the  acceptance  of
 this  suggestion.  May  we  requcst  you
 to  use  Your  good  offices  with  the  Min-
 istry  and  try  to  reach  some  under-
 standing,  some  agreement  in  regard  to
 these  two  points  so  that  they  may  be
 Persuaded  to  meet  us  more  than  half
 way  in  regard  to  the  anxiety  that  we
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 have  expressed  to  be  kept  in  as  close
 a  consultation  as  possible  and  as  fre-
 quently  as  it  is  practicable.  *

 Mr.  Speaker:  In  regard  to  both
 these  suggestions,  probably  it  would
 have  been  better  if  the  leaders  of  the
 Groups  might  have  sat  with  the  Min-
 ister  of  Parliamentary  Affairs  and  de-
 cided  it  there.  I  cannot  take  it  upon
 myself  that  I  should  appoint  such  and
 such  a  committee....

 Shri  Ranga:  We  have  made  that
 suggestion  repeatedly  on  the  fluor  of
 the  House.  We  have  not  yet  had  any
 response,  He  did  not  even  take  the
 trouble  to  consult  us  informally,

 Shri  Satya  Narayan  Sinha:  About
 the  first  suggestion  as  to  when  the
 next  session  will  be  called,  usually,  i:
 is  the  Budget  Session  which  is  called
 by  the  first  week  or  early  in  the
 second  week  of  February....

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indian):  Too  late.  We  want  it
 earlier.

 Shri  Satya  Narayan  Sinha:  We
 have  not  taken  any  decision  this  time
 when  we  are  going  to  call  it.  We
 have  not  thought  about  it.

 Shri  Ranga:
 thought  about  if.

 But  there  was  some

 .
 Shri  Satya  Narayan  Sinha:  So  far  as

 the  suggestion  to  have  some  kind  of
 parliamentary  committee  is  concerned,
 Government  really  regret  that  they
 cannot  accept  that  suggestion,

 Shri  Hari  Vishnu  Kamath:  Why?
 Shri  Satya  Narayan  Sinha:  If  there

 is  any  emergency,  Goq  forbid,  I  do
 not  know  what  the  position  will  be,
 but  the  Prime  Minister's  opinion  ‘is
 that  if  there  is  such  an  emergency
 arising....  .  .  .

 Shyi  Ranga:  Evidently  they  secm  to
 think  that  the  emergency  is  over  be-
 cause  there  is  the  offer  of  cease-fire.

 Shri  Satya  Narayan  Sinha;  Let  this
 House  continues  then?
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 Shri  Ranga:  Yes,  the  House  should
 continue,  if  there  is  an  emergency.
 Otherwise,  what  is  the  idea  of  it?

 Shri  Satya  Narayan  Sinha:  There-
 fore,  ]  had  a  discussion  about  it  with
 the  Prime  Minister  and  he  says  that
 if  such  an  emergency  does  arise  as  to
 have  an  immediate  session  of  Parlia-
 ment,  within  48  hours  Parliament  will
 be  summoned,  and  my  hon.  friends
 will  be  requested  to  be  here.

 Shri  Hari  Vishnu  Kamath:  This  is  a
 wholly  unconvincing  and  unsatisfac-
 tory  statement  by  the  Minister  of
 Parliamentary  Affairs,  and  I  am  sure
 that  no  part  of  the  House  will  accept
 this  kind  of  stand  on  the  part  of  Gov-
 ernment.  It  is  wholly  unacceptable.
 What  does  he  mean  by  saying  ‘If  the
 emergency  arises’?  Is  there  no  emer-
 gency  now?  What  is  this  statement
 that  he  is  making?

 Shri  Frank  Anthony:  I  fecl  that  the
 second  part  of  the  observation
 that  has  fallen  from  the  Minister
 is  nat  only  unfortunate  but  very
 reprehensible.  Some  of  us  have
 deliberately  exercised  a  good  deal  of
 restraint,  We  have  not  put  questions
 because  we  felt  that  they  were  of  a
 delicate  nature,  and  they  might  do
 more  harm  than  good,  But  we  want
 Government  to  realisé  that  we  are  not
 prepared  to  surrendersour  functions
 in  this  House;  we  are  not  prepared  to
 have  some  critical  decision  with  regard
 to  this  cease-fire,  and  with  regard  to
 the  settlement  with  Pakistan,  which
 we  are  all  in  favour  of,  suddenly
 sprung  up  on  the  House.  Jf  Govern-
 ment  does  mot  wish  to  allow  us  to
 participate  in  any  kind  of  delibera-
 tions,  I,  for  one,  say  that  we  must
 continue  our  session.  We  do  not  want
 Government  to  do  things  in  a  hole-
 and-corner  manner.

 fhri  Satya:Narayan  Sinha:  I  think
 that  the  hon.  Member’s  remark  about
 ‘hole-and-corner  manner’  is  absolntely
 unfair.

 Shri  Hari  Vishnu  Kamath:  Have  a
 committee  at  least.  (Interruptions)
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 Mr.  Spaker:  Order,  order.  We  can-
 not  go  on  in  this  manner.  hon.  Mem-
 bers  have  made  their  observations
 already,

 Shri  Satya  Narayan  Sinha:  Why
 should  he  say  ‘hole-and-corner  man-
 ner’?  Why  judge  us  in  that  manner?

 (Interruptions)
 Mr.  Speaker:  I  am  told  that  I  am

 allergic  to  these  observations.  But
 should  I  allow  a  free  fight  here?
 What  am  I  here  for?....

 Shri  Ranga:  At  least  give  us  some
 time.

 Mr.  Speaker:  ....I  cannot  allow
 that.  Hon.  Members  have  already
 had  a  wordy  warfare.  Beyond  that,  it
 is  not  possible  for  me  to  allow.  They
 have  said  what  they  wanted  to  say,
 and  I  have  also  listened  to  what  the
 reaction  is.  Now,  as  disciplined
 soldiers,  certainly  they  should  remain
 content  with  that

 Shri  Ranga:  Can  we  not  request
 Government  through  you  that  we
 want  to  have  a  permanent  com-
 mittee?  Even  during  this  emergency,
 we  have  co-operated  with  them  in
 passing  the  Defence  of  India  Bill,  and
 we  have  given  them  all  possible
 authority.  If  they  wish,  they  have
 power  even  to  abolish  this  Parlia-
 ment  during  the  emergency.

 Shri  Hari  Vishnu  Kamath:  They
 cannot  do  that.  They  will  be
 impeached,

 Mr.  Speaker:  Is  there  any  need  to
 discuss  it  further?  The  group  leaders
 have  said  what  they  wanted  to  say.
 Now,  if  every  Member  wants  that  he
 should  join  in  that,  I  do  not  think
 that  any  useful  purpose  would  be
 served  by  doing  so.

 The  leaders  of  the
 ror:

 who  have
 spoken  so  vociferously  uld  kindly
 realise  that  it  is  not  my  job  now  to
 order  that  Government  will  do  this
 or  that.

 Shri  Hari  Vishnu  Kamath:  You
 can  use  your  good  offices.
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 Mr.  Speaker:  The  ordinary  rules
 of  procedure  are  there  so  far  as  this
 democracy  is  concerned;  if  the  hon.
 Members  have  not  faith,  they  can
 throw  out  the  Government.  What
 can  I  do?

 Shri  Hari  Vishnu  Kamath:  It  is
 easier  said  than  done.

 Mr.  Speaker:  Can  I  do  anything?
 Shri  Ranga:  You  can  do  a  lot,  You

 wan  certainly  make  it  clear  to  the
 Government  that  it  would  not  be  right
 for  them  to  adjourn  the  House  and
 at  the  same  time  not  have  any  com-
 mittee  at  all  to  advise  them.

 Mr.  Speaker:  I  thank  the  hon.
 Member  for  his  valuable  advice,  and
 I  will  do  what  I  consider  proper
 under  the  circumstances,  but  I  cannot
 make  a  statement  here  that  I  will  do
 this  and  that,

 में  श्री  बागड़ी  से  कहना  चाहता  हूं  कि
 उन  का  दिल्‍ली  की  ला  एंड  बार्डर  पोजीशन
 का  मोशन  कमेटी  में  लिया  गया  था  ।  कमेटी
 ने  फैसला  किया  कि  इस  वक्‍त  जो  वाकी  दिन
 हैं  उन  में  ऐसा  मौका  नहीं  झा  सकता  ।  इस-
 लिए  मुझे  प्रॉसेस  है  कि  वह  नहीं  लिया  जा
 सकता  |

 2.2  hes.

 MOTION  RE:  REPORT  ON  INDIAN
 AND  STATE  ADMINISTRATIVE

 SERVICES—Contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Harish  Chandra  Mathur  on  the  4th
 December,  ‘1962,  namely:—

 “That  this  House  takes  note  of
 the  Report  on  Indian  and  State
 Administrative  Services  and
 Problem  of  District  Administra-
 tion  by  Shri  V.  T.  Krishnama-
 chari,  laid  on  the  Table  of  the
 House  on  the  Tth  September,
 1962."

 State  Administrative  Services
 Shri  Nanda  may  continue  his  speech.

 The  Minister  of  Planning  and
 Labour  and  Employment  =  (Shri
 Nanda):  I  have  to  make  a  few  othef-
 vations  regarding  some  of  the  ques
 tions  which  arose  in  the  course  of  the
 discussion  on  the  Report  on  Indian
 and  State  Administrative  Services  and
 Problems  of  District  Administration
 by  Shri  V.  T.  Krishnamachari.

 When  we  adjourned  last  evening,
 I  had  just  commenced.  I  stated  that
 while  the  discussion  was  very  illu-
 minating,  a  number  of  questions
 which  were  raised  were  not  quite
 relevant  to  the  report  itself.  This
 was  not  quite  relished  by  the  hon.
 Mover  of  the  Motion.  I  may  in  all
 humility  assure  him  that  whatever  he
 said  was  important,  and  whatever  the
 other  Members  said  was  also  impor-
 tant.  All  I  wished  to  convey  was
 that  some  of  the  things  which  were
 brought  up  were  not  quite  relevant
 to  the  subject  matter  of  the  reporé
 itself  which  the  House  has  discussed.

 It  may  be  that  the  report  has  a
 restricted  reference,  but  whatever  it
 is,  those  things  did  not  emerge  from
 the  contents  of  that  report.  I  agree
 that  the  questions  raised  were  of
 very  great  importance  when  we  think
 of  the  largep  subject  of  administra-
 tion.  6

 Administration  at  any  time  touches
 the  lives  of  the  people  at  so  many
 points,  and  is  therefore  very  impor-
 tant.

 Dr,  P.  S.  Deshmukh  (Amravati):  Ie
 it  not  time  to  think  about  it?

 Mr.  Speaker:  Not  during  this  reply!
 Shri  Nanda:  In  the  circumstances

 as  are  developing  in  this  country,
 when  the  State  hag  taken  over  so
 many  functions  of  a  welfare  charac-
 ter  and  extended  its’  economic  -func-
 tions  also  in  so  many  directions  and
 fitids,  administration  touches  deeply
 the  lives  of  people  in  certain  vial
 matters.  As  mentioned  by  some  hon.
 Members,  considering  the  fact  that
 we  are  now  passing  through  an  emer-
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 fency,  the  role  of  administration
 becomes  crucial.  Therefore,  I  have
 very  much  appreciation  of  the  senti-
 ments  ‘that  were  cxpressed,  the
 opinions  which  were  ventilated,  in
 the  course  of  the  discussion.  But,
 as  I  said,  so  far  as  the  report
 of  the  committee  is  concerned,  it
 had  a  limited  reference,  and  when
 some  hon,  Members  referred  to
 the  broad  perspectives  and  revolu-
 tionary  environment  and  appro-
 aches  and  all  that,  there  was  no
 room  in  the  report  itself  for  the  play
 of  an  exuberent  imagination  in  these
 matters.  There  are  some  matter-of-
 fact  issues.  dealt  with  in  the  report  and
 I  believe  that  its  characterisation  as
 a  disappointing  report  is  not  at  all  fair.
 We  do  not  expect  to  find  in  this  report
 amswers  to  questions  which  were  not
 put  to  the  author  of  this  report.  I  will
 just  refer  to  the  terms  of  reference  to
 make  it  clear  that  certain  things  do
 not  come  into  the  picture  at  all.  It
 was  only  to  deal  with  questions  relat-
 ing  to  administration  at  different  levels
 and  issues  arising  from  the  introduc-
 tion  of  democratic  institutions  at  the
 district  and  block  levels.  In  a  letter
 which  we  addressed  to  the  States  it
 was  made  clear  as  to  what  those
 matters  were  which  this  committee  was
 supposed  to  deal  with.  I  do  not  want
 to  take  the  time  of  the  House  in  read-
 ing  it  out  but  information  was  to  be
 furnished  by  the  States  on  certain
 specific  matters  to  Shri  V.  T.  Krishna-
 char]  so  that  he  can  make  his  recom-
 mendations  regarding  these  specific
 matters.  That  is  the  only  test  which
 the  report  should  satisfy.  It  is  a
 businesslike  document  and  its  recom-
 mendations  are  of  a  very  practical  cha-
 racter.  We  should  not  condemn  that
 because  it  does  not  travel  into  other
 regions  which  possibly  may  be  quite
 relevant  for  dis*ucs'ons  jn  another
 place  or  occasion.  a

 Another  thing  is  that  when  we  assess
 the  value  of  this  document  it  does  not
 stand  in  isolation.  Everything  about
 administration  has  not  been  compress-
 eq  in  this  document.  This  is  not  the
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 first.  This  is  one  of  a  series;  there
 have  been  reports  before:  there  are
 going  to  be  other  reports  of  other  com.
 mittees.  Some  of  them  have  been  set
 up  and  some  are  going  to  be  set  up.
 We  have  to  take  the  thing  as  a  whole.
 Panchayatraj  was  not,  as  the  hon.
 Member  said,  introduced  in  order  to
 save  the  community  development.  Long
 before  any  such  issue  arose,  this  was
 taken  up  even  in  the  First  Plan:
 extending  the  role  of  institutions  at  the
 village  and  higher  levels,  extending
 their  role  with  reference  to  develop-
 ment  and  giving  them  larger  powers
 and  bringing  cut  all  the  creative  ener-
 gies  of  the  people.  All  that  was  there.
 In  the  Second  Plan  also  all  that  was
 set  down.  It  was  asked  as  to  what  is
 the  relationship  between  community
 development  and  all  that;  such  was
 the  language  used  and  therefore  I  want
 to  put  it  up  in  the  proper  setting.  This
 is  a  continuous  matter  and  continuous
 attention  is  being  given  to  this  sub-
 ject.

 I  do  not  want  to  share  the  credit  for
 what  was  claimed  by  the  hon.  Mem-
 ber  on  behalf  of  community  develop-
 ment.

 Shri  Harish  Chandra  Mathur
 (Jalore):  Is  our  own  mind  clear
 about  the  role  of  the  panchayati  raj?
 Do  you  see  eye  to  eye  with  the  Minis-
 ter  of  Community  Development?

 Shri  Nanda:  There  is  83  policy
 which  emerges  after  discussion,  That
 policy  is  for  all  the  Ministers.  Even
 after  a  policy  has  been  laid  down  there
 may  be  certain  aspects  which  may
 require  further  consideration.
 There  is  room  for  divergence  of  out-
 look  in  these  matters.  I  shall  say
 something  more  about  this  aspect.  An
 hon.  Member  said  that  these  were
 paper  recommendations,  that  these
 were  recommendations  made  by
 people  who  do  not  have  enough  touch
 with  the  things  on  the  ground,  with
 the  questions  and  problems  which
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 are  to  be  faced.  Therefore  their  value
 is  imparied  on  that  score.  This  will  be
 very  unfair  to  say  in  respect  of  the  re-
 port  which  has  come  from  Shri  V.  T.
 Krishnamachari,  His  whole  recorg  in
 administration  is  very  well  known.
 He  has  very  great  familiarity  with  the
 problems  of  the  rural  areas  and  with
 the  problems  of  administration  at
 various  levels.

 I  shall  now  come  to  the  content  of
 the  report.  There  are  two  parts  of  it;
 one  deals  with  the  Indian  Adminis-
 trative  Service,  and  certain  recom-
 mendations  made  there  and  certain
 questions  which  arose  in  that  context
 have  already  been  dealt  with  by  my
 eolleague,  Shri  Datar

 Shri  Harish  Chandra  Mathur:  Not
 at  all

 Shri  Nanda:  al  am  afraid  I  would
 not  be  able  to  give  the  hon.  Member
 much  greater  satisfaction  on  that
 score,

 Shri  Harish  Chandra  Mathur:  I
 shall  give  you  the  facts  and  figures.
 What  he  said  is  not  borne  out  by  the
 report  itself.

 Shri  Nanda:  We  canont  now  carry
 on  a  running  controversy  about  that
 in  this  debate,  but  as  far  as  I  have
 understood  the  position,  it  is  this.
 From  the  fact  that  Mysore  has  asked
 for  a  little  less  number  of  IAS  officers
 and  some  other  States  have  asked
 for  more,  on  the  surface  of  it,  it  is
 not  possible  to  interpret  and  come  to
 a  conclusion  as  to  whether  they  are
 having  more,  or  less  than  required.
 Even  taking  Mysore.  you  will  find
 that  the  jump  there  has  been  fairly
 big.

 Shri  Harisjn  Chandra  Mathur:  What
 has  happened  from  959  to  9627  Do
 not  refer  to  947  and  948  or  1951-52,
 Please  sav  what  has  happened  from
 959  to  ‘1962,

 Shri  Nanda:  These  are  matters  of
 marginal  interest—filve  people  more
 ‘or  0  people  less.

 Shri  Ramga  (Chittoor):  Where  is
 the  question  of  margin  here?

 State  Administrative  Services
 Mr.  Speaker:  Order,  order.

 Nanda:  In  all  there  are  50
 officers  of  the  IAS  who  are  going  to  be
 drawn  into  the  service  in  all  the  States
 in  the  course  of  the  next  four  years.
 It  is  not  such  a  large  number.  But,
 if  the  hon.  Member  wants  that  the
 matter  should  be  specifically  dealt
 with,  we  can  certainly  give  him  all
 the  information  about  it,  but  what  I
 am  told  is  that  there  are  special  cir-
 cumstances.  For  example,  Gujarat
 asked  for  more  IAS  officers.  They  may
 be  placing  a  certain  value  on  the
 service  of  the  LAS  officers,  and  =  an-
 other  reason  is,  in  their  own  legisla-
 tion  for  Panchayati  Raj,  they  have
 accorded  a  special  place  to  [AS  offi-
 cers.  They  are  going  to  be  the  chief
 executive  officers  of  the  various  bodies,
 of  the  Panchayati  Raj  institutions,  at
 the  zila  level,  Therefore,  they  will
 certainly  need  many  more.  I  have
 only  given  an  illustration  to  show  how,
 with  reference  to  the  facts  of  the
 situation,  you  will  have  to  consider
 whether  it  is  much  more  or  much  less.
 I  do  not  think  in  any  general  terms.
 it  is  possible  to  dispose  of  that  thing.

 श्री  विभूति  सिर  (मोतिहारी)  :  अध्यक्ष
 महोदय,  यह  सारी  परिस्थिति  हम  को  मालूम
 है  शौर  उस  परिस्थिति  को  देखते  हुए  आई ०
 To  एस०  की  पोस्ट  क्रिएट  की  |  जिंदगी  के
 पहले  २५  वर्ष  सब  से  बढ़िया  होते  हैं,  ग्राधी
 जिंदगी  प्लान  की  नज़र  गयी,  इस  में  शाप
 की  आई  To  एस०  ने  क्‍या  थूबी  ला  दी  या
 क्या  अच्छाई  ला  दी  इस  को  में  जानना
 चाहता  हूं  ?

 Shri  Nanda;  |t  will  take  me  far  out
 ef  the  main  flow  of  argument.  Call
 them  LAS;  call  them  LFS.  or
 Y.D.A.S.  or  anything,  but  some  people
 ere  required  for  co-ordinating  things;
 some  officers  are  required  at  certain
 levels  to  co-ordinate.  So,  I  dg  not
 think  it  is  eally  called  for.

 An  Hon  Member:  Indian  red-tape
 service!

 Shrj  Nanda:  Another  point  made
 about  the  I.A.S,  wag  that  those  people
 are  overshadowing  the  others.  That
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 is,  the  technical  services  are  being
 subordinated  and  they  are  not
 being  allowed  to  come  into  their  own.
 This  aspect  was  very  much  before
 Mr.  .V.  T.  Krishnamachari,  when  he
 dealt  with  this  matter.  He  has  given
 expression  to  an  opinion  specially  re-
 garding  this.  I  am  having  an  extract

 ‘from  that  report,  which  I  shall  read:
 “In  the  previous  chapter,  the

 steps  needed  for  improving  the
 standards  in  the  LAS  and  State
 services  have  been  indicated.
 There  is  equal  need  for  streng-
 thening  the  agricultural,  includ-
 ing  animal  husbandry,  —  services.
 The  State  Governments  should
 reorganise  these  services  and  im-
 prove  the  prospects,  so  that  they
 may  attract  young  men  with
 good  attainments.  The  highest
 appointments  in  these  services
 should  be  held  by  technical  men.”

 Similarly,  he  has  saiqg  about  coopera-
 tive  service.  So,  the  strengthening  of
 technical  services  and  giving  them  a
 proper  place  has  not  cscaped  attention.
 I  personally  agree  that  the  question
 ef  the  relative  position  and  status  of
 technical  and  administrative  officers

 has  some  substance  80  far  as  the  his-
 torical  facts  are  concerned.  The
 technical  personnel’  are  coming  into
 their  own;  their  importance  has  in-
 creased.  They  are  required  for  pur-
 poses  of  various  productive  and  de-
 velopmental  functions.  Therefore,
 their  role  is  certainly  increasing  in
 importance  and  in  relation  to  that,
 steps  have  to  be  taken  so  that  their
 Position  is  strengthened.

 Shri  Tyagi  (Dehra  Dun):  I  could
 see  from  the  report  that  they  are
 being  subordinated  to  politicians  of
 all  localities  in  the  name  of  demo-
 cracy.  Where  is  their  freedom  of
 action?  Everywhere  there  has  been
 incidence  of  politicians  in  the  ser-
 cices  and  they  are  getting  demora- lised  because  they  have  no  freedom.

 Shri  Nanda;  This  is  8  larger
 question  to  which  I  will  come  later.
 But  here  are  two:  hon.  Members
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 whose  outlooks  run  counter  to  cach
 other.  I  shall  explain  that.  The  hon,
 Member  wants  politics  tg  interfere
 and  penetrate  everywhere.

 Shri  Harish  Chandra  Mathur:  No;
 you  have  completely  misunderstood
 me.  (Interruptions).

 Mr.  Speaker:  Order,  order.  I
 suppose  they  are  creating  another
 service—tualking  service.

 Shri  Tyagi:  The  incidence  of  poli- ticians  in  the  whole  of  the  services
 has  been  so  bad  that  they  are  demora-
 lised.  They  have  lost  their  self-
 confidence  because  there  is  too  much
 interference.

 Shri  Nanda:  |  am  at  one  with  the
 hon.  Member  in  this  that  there
 should  be  absolutely  no  interference
 and  wherever  it  occurs  it  should  be
 put  down  with  a  stern  and  heavy
 hand.

 Shri  Ranga:  Mr.  Nanda  is  comple-
 tely  out  of  touch  with  realities.  He
 talks  in  the  same  way  as  we  would
 like  to  talk  that  there  should  be  no
 politics  in  regard  to  the  activities  of
 the  district  officers,  LAS  officers,  etc.
 But  most  unfortunately  his  own
 Ministry  has  been  accused  time  and
 again  of  interfering  with  the  officers
 and  making  them  act.  as  their  tools.

 Shri  Nanda:  There  is  absolutely  no
 truth  in  that.

 Shri  Hari  Vishnu  Kamath:  I  would
 request  him  to  deal  with  his  own
 party,  the  party  in  power.

 Shri  Ranga:  You  first  answer  your
 own  Members.

 Shri  Tyagi:  ]  am  not  his  Member;
 I  am  my  own  Member.

 Mr.  Speaker:  Shall  we  proceed  in
 an  orderly  manner  or  shall  we  create
 this  chaos  here?  Four  Members  stand
 up  and  talk.  If  some  Member  stands
 up  and  if  the  Minister  is  willing  to
 yield,  Minister  should  sit  down.
 Members  should  not  stand.  I¢  the
 Minister  is  not  willing  to  yield,  the
 hon.  Member  will  have  to  sit  down.
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 Shri  Tyagi:  He  yields.

 Shri  Nanda:  The  hon.  Member  said
 something  which  I  cannot  allow  just
 to  escape  your  notice.  He  said  “Your
 Ministry  a”  etc.  Of  course,  ag  a
 Member  of  the  Government.  I  am
 responsible  for  any  Ministry.  I  would
 like  toknow.

 ’  Shri  Ranga:  I  refer  to  the  whole  of
 the  Government.

 Mr.  Speaker:  Probably  he  meant
 my  Ministry,  which  is  non-existent.
 When  he  says  “Your  Ministry”,  it  is
 addressed  to  me.

 Shri  Nanda:  Thank  you  very  ‘much
 for  your  king  protection.

 I  was  referring  to  the  role  of
 technical  officers.  I  have  a  very  great
 appreciation  of  their  capacity  to  func-
 tion  and  discharge  their  responsi-
 bilities  at  any  level  in  any  way.  But
 there  is  that  distinction  between  the
 administrative  and  the  technical
 roles.  A  technical  officer  may  also
 be  able  to  do  the  administrative  job
 properly,  but  the  jobs  are  different
 and  there  has  to  be  coordination  at
 some  level.  In  the  technica]  work  itself
 there  should  be  no  interference,  no  do-
 mination  by  the  administrator  over  the
 technica]  wing.  I  realise  the  impor-
 tance  of  it,  This  point  has  been
 stressed,  so  that  it  is  the  technical  offi-
 cers  at  the  higher  rung  who  have  to
 supervise,  guide  and  direct  the
 persons  at  the  lower  level,  at  the
 Panchayat  leval,  at  the  panchayat
 samiti  level  and  at  the  district  level—
 one  over  the  other—in  technical  mat-
 ters.  That  has  been  stressed,  and  that
 is  one  point  which  I  thought  I  should
 emphasise,

 Shri  Jashvant  Mehta  (Bhava-
 nagar):  What  about  the  common
 eadre  for  technical  personnel?

 Shri  Nanda:  Cadres  are  State
 cadres...

 Mr.  Speaker:  If  the  hon.  Minister
 answers  every  interruption,  either  he
 should  yield,  sit  down  and  allow  the
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 Member  to  interrupt  or,  if  he  ig  not
 going  to  yield,  then  he  shoud  pot  reply
 also.

 Shri  Nanda:  I  do  not  want  to  yield,
 but  only  I  have  not  the  heart  to  do  so,

 This  is  about  the  Indian  Adminis-
 trative  Service,  The  recommendations
 regarding  the  services  which  have  been
 made  are  being  dealt  with  in  the
 Home  Ministry.  Some  of  them  have
 been  referred  to  the  State  Govern-
 ments  and  they  are  dealing  with
 them.  So  far  as  the  Community
 Development  Ministry  is  concerned,
 ‘they  have  generally  agreed  to  those
 recommendations,  and  wherever  the
 States  come  in  they  have  to  express
 their  views  about  them.

 But  there  are  one  or  two  matters.
 About  the  panchayati  raj,  which  was
 main  concern  of  the  hon.  Mcmber,
 I  would  like  to  say  something.  He
 has  been  very  much  worried  about
 the  basis.  “What  is  the  basis",  he
 asked.  He  also  asked:  “Have  you
 any  clear  thinking  about  the  role  of
 the  panchayati  imstitutions?”.  And,
 in  the  report  he  docg  not  fing  any
 reflection  of  that  realisation,  that  it
 has  a  revolutionary  role.  He  need
 not  have  looked  for  that  here,  That
 has  been  already  established.  I  can
 give  a  little  bif  of  history  about  it  im
 order  that  it*may  be  understood  in
 some  perspective.  The  Planning
 Commission  had  a  view  about  it.  It
 was  placed  before  the  National  De-
 velopment  Council.  The  position
 stated  was  that  in  considering  the
 samitis  above  the  villages  two  diffe-
 rent  approaches  are  possible.  Samitis
 ean  be  set  up  for  development  blocks
 and  these  in  turn  can  constitute  a  co-
 ordinating  bedy  for  the  district  or  a
 district  council.  Zila  parishads  can
 be  set  up  with  members  from  diffe-
 rent  blocks  serving  a  samiti  or  sami-
 ties  for  a  blosk.  On  both  aspects,  it
 was  said,  different  States  could  try
 out  ‘different  approaches  according  to
 their  conditions.  Among  the  con-
 siderations  to  be  kept  in  view,  om
 both  sides  the  consideration  were  set
 out  showing  the  advantages  and  the
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 disadvantages.  The  National  De-
 velopment  Council  passed  a  resolu-
 tion  on  this.  It  said  that  the  condi-
 tions  are  not  uniform  in  all  the  States.
 The  Planning  Commission’s  view  in-
 clined  more  towards  the  district  be-
 ing  the  base  and  the  panchayat  sami-
 tis  etc.  functioning  under  the  gui-
 dance,  not  only  under  the  guidance
 and  supervision  but  also  under  ad-
 ministrative  direction,  of  the  zila
 Parishad.  But  the  view  then  taken
 was  that  because  several  Chief  Minis-
 ters  of  different  States  pointed  out
 that  their  structure  was  of  a  kind
 which  admitted  of  functioning  at  the
 block  level  as  the  unit  for  this
 purpose  better  and  bringing  in  the
 zila  later  on.  This  view  was  accepted
 and  it  was  stated  that  the  precise
 manner  in  which  the  principle  was  to
 be  applied  was  a  matter  for  the  States
 to  consider.  Each  State  should  work
 out  a  structure  which  is  suited  to
 its  conditions  best  and  so  there  was
 no  need  for  insisting  upon  any  uni-
 formity.  That  was  the  view  taken  by
 us  and  that  is  why  we  find  that  the
 statutes  are  not  entirely  on  a  uniform
 basis.  That  is  why  Maharashtra  has
 something  which  is  more  acceptable
 to  the  hon.  Member,  which  is  more
 acceptable  to  me  also.  Our  policy  is
 not  to  have  a  rigid  pattern;  so,  there
 are  variations.  Let  us  not  be  appre-
 hensive  or  be  frightened  by  the
 variations.  In  course  of  time,  because
 of  the  experience  that  is  being  gain-
 ed  in  various  parts,  things  will  be
 straightened  out.  This  has  been
 pointed  out  very  clearly  in  the  re-
 port  of  Shri  V.  T.  Krishnamachari.

 As  is  evident  to  the  hon.  Members,
 he  was  concerned  only  with  the  sta-
 tutes  as  they  are,  and  that  is  stated
 there,  He  took  the  laws  as  they  were.
 Hig  business  was,  taking  the  situation
 as  it  was.  to  recommend  what  should
 be  the  administrative  arrangements  in
 order  that  better  results  cou'd  be
 obtained,  This  fact  must  be  borne  in
 mind.  It  was  not  his  business  to  say
 that  the  Maharashtra  pattern  should
 be  applieg  everywhere,  In  the  re-
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 commendations  that  he  has  made  there
 is  one  thing  which  he  has  stressed
 very  much  and  that  is,  whatever  the
 statute  may  be  conventions  can  be
 established,  administrative  practices
 ean  be  set  out,  which  will  enable  the
 right  kind  of  relations  to  be  estab-
 lished,  where  there  will  be  team  work
 among  the  officers  and  co-ordination
 also.  Some  reference  was  made  to
 the  administrative  officers  also,  But
 his  role  was  more  in  the  nature  of
 co-ordination  so  that  we  get  the  best
 results  from  all  of  them.  Shri  V.  T.
 Krishnamachari  has  rightly  pointed
 out  that  the  States  should  establish
 proper  relations  inter  se  as  between
 the  district  administration,  jilla  pari-
 shads  and  block  samitis  and  also  as
 between  official  and  non-official  agen-
 cies  and  also  define  the  relationships
 between  State  organisations  at  differ-
 ent  levels.  So,  the  question  before
 him  was  to  see  that  their  respective
 roles  are  decided  jn  a  manner  that  the
 best  results  are  obtained.

 One  thing  has  to  be  borne  in  mind
 by  the  hon,  Members.  When  these
 institutions  were  conceived  of,  they
 were  very  largely  in  relation  to  the
 development  work  and  as  the  basic
 agencies  for  doing  that  work.  When
 we  look  at  it  from  that  point  of  view,
 any  test  of  the  administrative  prac-
 tice,  pattern  or  relationship  is  how  far
 it  is  conducive  to  best  results  in  that
 field,  From  that  point  of  view,  the
 responsibilities  are  clearly  laid  down
 at  every  level,  At  the  State  level  the
 policies  about  plans,  programmes  etc.
 are  laid  down,  Then,  even  the  State
 is  not  the  last  word.  Also,  it  is  not
 a  question  of  statutory  powers  because
 many  of  the  things  which  come  into
 the  plans  and  which  the  States  accept
 are  not  because  they  .are  obliged  to
 accept  or  they  are  statutorily  binding
 on  them  but  because  they  accept  the
 common  scheme,  the  common  purpose,
 that  the  development  has  to  be  on
 those  lines  for  the  whole  country.
 Therefore,  the  plan  is  accepted.  In
 the  implementation  of  the  plans  the
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 State  has  some  functions  of  supervi-
 sion  and  guidance,  the  zilla  parishad
 has  some  functions  and  the  panchayat
 .samitis  have  some  other  functions,  If
 there  is  some  lack  of  uniformity,  in
 the  light  of  experience  something
 better  will  emerge.

 Then  the  role  of  the  Collector  was
 -emphasized,  It,  again,  varies  because
 of  the  structure.  In  Maharashtra  to
 which  the  hon.  Member  has  referred
 specifically,  the  Chief  Executive

 ‘Officer  of  the  zilla  parishad  is  of  the
 leve]  of  the  Collector  and  he  performs
 those  functions.  Therefore,  you  call
 him  the  Chief  Executive  Officer.  Be-
 cause  he  is  of  that  level  therefore,
 many  of  those  functions  are  performed
 by  him  there.  The  Collector  jin  that
 casc  has  only  certain  powers  regard-
 ing  emergency  and  special  situations.
 Therefore  much  of  that  work  has  pass-
 ed  on  to  other  hands.  But  even  there
 the  Commissfoner  discharges  those
 functions  of  supervision  etc.  Where
 the  Panchayat  Samitis  have  got  the
 larger  role  the  Collector  performs
 those  functions  which  correspond  with
 those  which  the  Commissioner  per-
 forms  at  certain  other  places.  What
 exactly  thercforc  we  are  looking  for-
 ward  to  is  the  pattern.  I  believe  that
 it  will  have  tio  rise  much  more  to  the
 level  of  the  zila  or  the  District  and
 the  functions  will  have  to  be
 much  more  at  that  level.  But
 even  in  case  of  Rajasthan  and
 ether  tSates  where  it  is  not  so
 and  where  it  is  being  said,  as  the  hon.
 Member  mentioned  that  there  is  frus-
 tration  on  both  sides,  that  can  be  pre-
 vented  not  necessarily  by  any  amend-
 ment  of  the  law  but  by  proper  work-
 ing  arrangements,  Larger  functions
 can  be  given  to  the  Zila  Parishads
 even  as  it  is  and  these  things  can  cer-
 tainly  be  remedied  by  the  State  Gov-
 ernments.  If  in  course  of  time  they
 find  that  this  does  not  suffice,  certain-
 ly  they  can  amend  the  law  and  go
 further  about  it.

 Then,  there  was  another  thing  said
 ‘by  the  hon,  Member.  That,  in  a  way,
 arose  out  of  the  role  or  the  position  or
 place  of  these  institutions.  What  is
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 their  status?  Then  he  brought  in  the
 question  of  politics,  elections  and
 Parties.  In  the  limited  sense  that
 question  is  not  for  me  to  answer  at
 the  moment,  but  as  he  has  conceived
 it  in  the  larger  context  of  administra-
 tion  we  need  not  simply  brush  aside
 these  question  because  they  may  not
 be  quite  convenient.  The  question  of
 entry  of  politics  at  the  level  of  these
 institutions  is  important  and  I  believe
 that  no  answer  has  yet  been  found  for
 that,  not  because  of  theoretica:
 grounds.  One  answer  js  that  at  the
 lower  level,  that  is,  at  the  Panchayat
 level  there  should  not  be  any  politics.
 This  is  the  consensus  of  opinion.  The
 All-India  Congress  Committee  dealt
 with  it  that  way.  It  was  pointed  out
 that  though  Congress  may  not  enter
 there  in  the  elections,  others  may
 take  advantage  of  that.  The  Congress
 said:  let  us  have  a  self-denying  ordi-
 nance.  There  are  frec  elections  and
 nobody  debars  a  party  from  coming
 into  the  picture.  But  what  is  the
 good  of  it?  At  the  level  of  the  village
 the  problem  assumes  a_  different
 character.  It  is  not  a_  theoretical
 question  of  parties  being  there  or  not
 being  there.  Here  it  is  this,  In  the
 village  it  is  a  small  community  and
 there  are  a  few  officers.  If  on  that
 basis  of  parties  the  whole  village  is
 divided—already  there  are  enough
 factions—this  will  be  introducing
 another  element  which  will  not  be
 good,  Therefore  that  is  the  approach.
 This  was  also  the  approach  of  the
 Conference  of  the  Ministers  of  Com-
 munity  Development,  that  is,  it  is
 better  to  keep  politics  out  of  rural
 Community,

 The  National  Integration  Council
 considereg  the  matter  and  its  view
 was  that  though  the  balance  of  ad-
 vantage  was  against  politics  being  in-
 troduced  at  that  level,  that  is,  at  the
 Panchayat  level,  conditions  differed  in
 different  Statés.  Therefore,  no  code
 could  be  evolved  for  that  purpose.  So,
 so  far  as  the  question  of  politics  is  con-
 cerned,  it  is  a  matter  which  has  to  be
 left  to  the  good  sense  of  the  parties.
 It  is  agreed  that  you  cannot  limit  it,
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 in  the  sense  that  at  the  Zila  Parishad
 ‘level  again  it  is  indirect  election  and
 People  get  interested  in  the  lower
 rungs  also.  Also,  even  though  there
 may  be  no  link  between  this  and  elec-
 tions  for  Assemblies  ang  Parliament,
 influences  are  generated  which  affect
 that  also.  People  have  got  political
 consciousness  and  political  aims.
 Therefore  they  will  certainly  have  all
 these  things.  Then,  my  advice  in  a
 humble  way  is,  get  the  confidence  of
 the  people  by  service.  The  people
 will  choose  on  merits  anybody  that  is
 able  to  render  service  to  them  better.
 If  a  party  has  a  very  good,  competent
 person  who  will  serve  the  community
 better,  that  party  will  have  its  own
 Person,  not  on  the  ground  of  party,
 but  because  they  can  render  service,
 develop  and  help  the  community
 better.  That  is  the  consideration
 which  woulg  be  kept  in  mind.

 Shri  Tyagi:  Could  not  a  distinction
 be  made  betwen  policy  and  execution
 of  policy?  If  from  end  to  end  this  was
 defined  that  the  politicians  job  is  only
 decision  of  policy  and  the  rest,  execu-
 tion  of  the  policy,  will  be  left  to  the
 executive  officers,  there  will  be  a  lot
 of  smoothening  in  this  respect,

 Shri  Nanda:  There  is  a  clear  de-
 Pparture  in  the  outlook  on  the  one  side
 and  the  other.  Here,  the  aim  of  the
 mover  is  to  give  more  and  more
 powers  and  to  leave  nothing  out
 whereas  the  other  view  is  only  deli-
 berative  function:  execution  should

 ‘be  kept  out.  A  rational  mean  has
 been  evolved  so  that  the  cadres  are
 State  cadres  and  therefore  there  can-
 not  be  too  much  of  demoralisation  and
 that  is  avoided.  Yet,  work  is  taken
 from  those  officers  by  these  institu-
 tions,  It  is  an  arrangement  which
 time  will  show’as  to  how  it  will  work.
 I  hope,  with  the  goodwill  of  all  peo-
 ple  and  the  sense  of  responsibility  of
 the  representatives  of  the  people  in
 these  institutions,  results  will  be
 achieved.  Panchayats  will  be  justi-
 fied  only  if  development  takes  place
 better  than  it  took  ‘place  before,
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 if  they  raise  resources  better,  if
 they  carry  out  production  programmes
 better,  if  village  plans  which  had
 not  been  drawn  so  far  in  any
 very  significant  way  are  done
 now  more  than  they  were  done  before.
 All  these  things  are  going  to  be  the
 acid  test  of  these  institutions:  not  be-
 cause  some  people  sit  in  some  places
 and  have  got  certain  powers  and  pri-
 vileges.  That  is  not  going  to  be  the
 test.

 Shri  Hari  Vishau  Kamath:  There
 are  apparently  dissensions  in  the  ranks
 of  the  Congress  party.  Better  heal
 them  first.

 Shri  Nanda:  The  Congress  party  is
 a  democratic  party.  (Interruption).

 Mr.  Speaker:  Order,  order.  It  is
 only  natural  that  there:has  been  a
 passage  left  between  the  two.

 Shri  Nanda:  I  mentioned  resour-
 ces  because  there  was  some  sug-
 gestion  made  here  about  resources.
 The  Ministry  of  Community  Deve-
 lopment  has  set  up  a  committee  under
 the  Chairmanship  of  Mr.  Santhanam
 just  to  deal  with  the  question  of  re-
 sources.  That  matter  which  causes
 some  concern  to  hon.  Members  as
 to  the  resources  required  for  the  dis-
 charge  of  these  functions,  is  being
 looked  into.  Just  as  there  should  be
 adequate  powers,  there  should  be  ade-
 quate  resources,  These  things  are
 being  attended  to.

 att  विभूति  मिश्र  (मोतिहारी)  :  कियु-
 निजी  डिवेलेपमेंट  के  लिये  बाप  ने  जो  साढ़े
 बारह  लाख  रुपया  दिया  है,  वह  ठीक  से  खर्च

 हुआ  है  या  नहीं,  इस  को  भी  क्‍या  आप  ने
 कभी  देखा  है  ?

 Shri  Nanda:  There  have  been  so
 many  occasions  in  the  past  and  there
 will  be  occasions  in  the  future  to
 take  to  task  everybody  concerned  in
 Community  development.  My  collea-
 gue  has  broad  enough  shoulders,
 much  broader  than  mine,  to  take  that
 load  on  himself.
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 This  was  the  second  part  of  the  re-
 port  in  which  this  question  arose  about
 politics  and  about  the  arrangements
 so  that  there  may  not  be  any  lack  of.
 co-ordination.  I  believe  that  the  Re-
 port  has  not,  nor  have  I  been  able  to
 dispel  all  possible  doubt  about  it.  It
 is  not  possible  to  do  so.  There  is  a
 residue  of  some  kind  of  doubt  left  as
 to  how  things  will  take  shape.  It  is
 a  matter  not  of  statute,  not  a  matter
 of  declaration  or  slogans.  It  is  a
 matter  of  the  spirit,  the  will  and  it
 is  that  which  will  have  to  be  conveyed
 to  all  levels  of  the  administration  and
 they  have  to  work  together.  Why  do
 we  thing  as  if  these  is  going  to  be  a
 rift,  a  kind  of  gulf  between  the  State,
 the  district  and  the  panchayat  samiti?
 These  are  all  one.  This  is  one  struc-
 ture,  and  that  unity  of  the  structure
 has  to  be  preserved,  Similarly,  the
 official  agency,  and  the  representatives
 of  the  people,  and  the  voluntary  or-
 ganisations,  all  of  them  need  a  com-
 Posite  and  unitary  structure,  and  that
 is  what  has  to  be  emphaised  more  and
 more.  As  I  said,  it  is  a  question  of
 evolving  certain  conventions  and
 practices,  and  I  am  sure  that  this  ex-
 periment  is  going  to  go  forward,  and
 it  is  going  to  produce  results,  because
 the  roots  of  our  past  also  favour  the
 growth  of  such  institutions,  and  the
 needs  of  the  present  demand  that  they
 should  succeed  and  they  should  serve
 both  the  Plan  as  well  as  the  emer-
 gency.

 is  hrs.

 Dr.  M.  8.  Aney  (Nagpur):  In  view
 vf  the  enormous  work  that  has  to  be
 done  in  order  to  make  this  new  ex-
 periment  successful,  does  the  hon.
 Minister  think  this  to  be  the  proper
 time  for  launching  any  experiment  of
 this  kind?

 Shri  A.  P.  Jain  (Tumkur):  My
 question  is  also  more  or  less  the  same.
 We  are  passing  through  a  period  of
 emergency,  and  any  change  at  the
 moment  would  involve  both  person-
 nel  as  also  expenditure.  Does  the  hon.
 Minister  think  that  this  is  the  ap-
 Propriate  time  to  enforce  these  re-
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 forms  or  they  should  be  put  in  cold
 storage  for  such  time  ag  the  emer-
 gency  lasts?

 Dr,  L.  M,  Singhvi  (Jodhpur):  The
 hon,  Minister  said  that  he  whole-
 heartedly  agreed  that  there  should  be
 no  political  interference  with  the  ad-
 ministrative  processes  and  administra-
 tive  personnel.  This  seems  to  be  very
 good  as  a  moral  bombast,  but  it  is
 entirely  unconvincing  and  evasive.
 What  we  want  to  know  is  the  actual
 and  objective  facts,  What  is  the  posi-
 tion  today?  Is  it  true  that  there  is  a  lot
 of  interference,  and  if  that  is  so,  what
 have  Government  done  to  ascertain
 the  extent  and  the  consequence  of  this
 political  interference  which  demora
 lises  the  services  today,

 The  second  point  is......

 Mr.  Speaker:  I  allowed  him  to  put
 only  one  question.

 Dr,  L.  M.  Singhvi:  I  have  two  things
 to  mention,  Since  I  abided  by  the
 procedure  and,  therefore,  did  not
 interrupt  at  that  time,  I  hope  that  I
 shall  have  your  indulgence.

 Mr.  Speaker:  All  right,  he  might
 put  another  question.

 Dr,  L.  M.  Singhi:  I  would  also  like  to
 know  to  what  extent  Government  are
 willing  and  prepared  to  implement  the
 recomendations  that  have  been  made
 in  the  report.  This  is  what  most  of  all
 we  wanted  to  know  from  the  hon.
 Minister,  but  unfortunately  I  regret  to
 say  that  this  has  not  come  forth  during
 his  speech.  And  the  third  thing  is
 that  he  should  say  something  about
 the  emergent  loan  of  collectors...

 Mr.  Speaker:  He  only  wanted  to
 mention  two  things.  He  should  be
 content  with  that.  >

 Dr.  L.  M.  Singhvi:  I  have  said  what
 I  wanted  to  say  already.

 Shri  Tyagi:  The  hon.  Minister  has
 also  agreed  that  the  success  of  this
 experiment  depends  upon  the  high
 morale  of  the  services.  I  want  to

 ह
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 know  what  the  effect  of  the  latest
 order  regarding  the  raising  of  the  age
 of  superannuation  will  be,  where  the

 .Ministers  have  reserved  to  themselves
 the  right  of  rejecting  a  man  after  55
 year’s  without  adducing  any  reason;
 so,  continuing  in  service  after  55
 years  will  not  be  automatic.  So,  they
 will  always  have  to  look  towards  the
 Minister  and  become  sycophants  and
 leave  their  self-confidence  altogether,
 because  their  extension  would  depend
 upon  the  good-will  of  the  Minister
 whereas  actually  the  services  must
 have  a  high  morale  and  _—  self-confi-
 ‘dence.

 Mr.  Speaker:  The  hon.  Member
 should  not  make  a  speech  now.

 Shri  Kashi  Ram  Gupta  (Alwar):
 In  the  report  it  is  written  that  the
 Academy  at  Mussourie  will  have  an
 advisory  council  in  which  eminent
 public  men  can  also  be  members.
 What  do  Government  mean  by  the
 term  ‘eminent  public  men’?  Do  they
 mean  Congressmen  or  politicians  or
 others  as  well?

 Shri  A.  P.  Join:  The  hon.  Member
 is  one  such,

 Shri  Jashvant  Mehta:  (Bhawana-
 gar):  Since  hon.  Members  have  also
 raised  the  question  of  the  services,
 may  I  know  whether  Government
 have  mooted  the  idea  of  a  common
 cadre  of  technical  personne]  under
 this  democratic  decentralisation
 scheme?

 Dr.  P.  S.  Deshmukh  (Amravati):
 The  hon.  Minister  referred  to  the
 understanding  that  politics  should
 not  go  to  the  level  of  the  village
 panchayat.  Does  he  think  that  it  is
 humanly  possible  or  practicable,  be-
 cause  the  villages  are  the  storehouses

 all  voters?  Can
 ‘any  party  be  expected  to  really  keep

 }  aloof  from  politics  in  these  pancha-

 utter

 yats?  I  personally  think  it  is  im-
 possible.

 Shri  Nanda:  I  will  briefly  say  some-
 “thing.

 weet  de
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 The  first  think  I  will  refer  to  is
 the  question  of  implementation.  The
 hon.  Member  perhaps  did  not  pay
 heed  to  what  I  said  in  the  course  of
 my  remarks,  I  referred  specifically
 to  this  aspect,  that  there  are  certain
 recommendations  concerning  the
 Home  Ministry  here,  about  which
 they  have  made  a  statement  that  so
 many  have  been  accepted  and  =  50
 many  have  been  acepted  and  =  so
 fore,  there  is  an  effort  to  see  that  as
 soon  as  possible  all  action  arising  out
 of  those  recommendations  is  taken.

 Dr.  L.  M.  Singhvi:  Three
 have  passed.

 months

 Shri  Nanda:  Regarding  panchayati
 raj,  the  Community  Development
 Ministry  have  said  that  they  agree
 with  all  this,  The  States  have  to  be
 brought  into  the  picture.  his  is
 being  done.  What  more  can  [  say
 at  this  stage?

 Dr.  L.  M.  Singhvi:  Four  months
 have  passed.

 Mr.  Speaker:  Order,  order.
 Shri  Nanda:  On  the  question  whe-

 ther  it  is  worth  while  having
 these  new  things  considering  the
 expense  that  will  have  to  be  in-
 curred  and  considering  the  new  sit-
 uation  that  has  developed,  in  most
 places  the  legislation  is  ready  and  is
 being  enacted  and  things  are  on  the
 move.  It  is  not  something  new  there.
 It  is  in  progress.  In  some  two.  or
 three  States,  legislation  is  being  ham-
 mered  out.  If  actually  they  are  ex-
 pected  to  give  better  results,  drawing
 the  people  more  effectively,  getting
 more  out  of  the  people,  if  this  is  our
 assessment,  then  possibly  it  may  be
 worth  while  doing  it,  but  now  that
 question  is  rather  belated.

 About  eminent  persons,  certainly  I
 believe  there  may  be  some  eminent
 persons  outside  the  Congres  also.

 Shri  Tyagi:  No!

 Shri  Nanda:  On  the  question  of
 comon  cadres,  the  panchayat  Samitis



 44709  Business

 have  at  lower  rungs  cadres  of  their
 own,

 About  politics  and  whether  it  is
 humanly  possible  to  exclude  it,  hu-
 manity  is  capable  of  everything,  of
 going  down,  of  going  up,  and  it  is  a
 question  of  how  much  restraint  we
 are  prepared  to  exercise.

 Mr.  Speaker:  The  Minister  of  Par-
 liamentary  Affairs  wanted  to  make  a
 statement.

 Shri  Tyagi:  What  about  superannu-
 ation?  He  has  not  answered  it.

 Mr,  Speaker:  Order,  order,  No
 further  questions.
 33.08  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary  Aff-
 airs  (Shri  Satya  Narayan  Sinha):  Mr.
 Speaker,  Sir,  aS  desired  by  you,  I
 would  like  to  announce  that  Govern-
 ment  propose  to  bring  forward  before
 the  House  the  following  business  dur-
 ing  the  rest  of  the  Session:—

 l.  Consideration  of  any  item  of
 business  carried  over  from
 today’s  order  Paper,

 2.  Consideration  and  passing  of

 The  Working  Journalists
 (Amendment)  Bill,  1962,

 The  Emergency  Risks  (Facto-
 ries)  Insurance  Bill,  1962.

 The  Emergency  Risks  (Goods)
 Insurance  Bill,  1962,

 3.  Consideration  of  a  Motion  for
 the  reference  of  the  Major
 Port  Trusts  Bill,  962  to  a
 Select  Committee;

 4,  Consideration  of  a  Motion  for
 the  reference  of  the  Consti-
 tution  (Fifteenth  Amend-
 ment)  Bill,  962  to  a  Joint
 Committee  of  both  Houses;

 5.  Consideration  of  Motions  for
 modification  of  the  Central
 Aprrenticeship  Council  Rules,

 2355  (Ai)  LSD—2.

 AGRAHAYANA  I4,  884  (SAKA)  of  the  House  4420

 962  and  the  Apprenticeship
 Rules,  962  given  notice of  by
 Shri  Indrajit.  Gupta;

 6.  Consideration  and  passing  of
 the  Hindi  Sahitya  Sammelan
 (Amendment)  Bill,  962  as
 passed  by  Raya  Sabha;

 7.  Discussion  on  a  motion  by  Shri
 Indrajit  Gupta  and  others  re-
 garding  measures  for  main-
 taining  prices  of  essential
 commodities  at  reasonable
 levels;

 8.  Discussion  on  the  Chinese
 cease-fire  proposals  on  Mon-
 day  the  l0th  of  December,
 1962,

 This  Business  will  be  taken  up  in
 the  order  in  which  it  has  been  an-
 nounced.  It  takes  itno  consideration
 the  fact  that  the  House  has  agreed  to
 sit  on  Saturday,  the  8th  December,
 ‘1962.

 As  already  desired  by  you  and  some
 sections  of  the  House  I  have  included
 in  this  business  the  Working  Journa-
 lists  (Amendment)  Bill,  962  which
 will  be  taken  up  tomorrow  after  the
 business  carried  over  from  today.

 The  two  Bills  relating  to  the
 Emergency  Risks,  Insurance  will  be
 taken  up  on  Friday  the  7th  of  Decem-
 ber.

 !

 Shri  Hari  Vishnu  Kamath  (Hos-
 hangabad):  By  your  leave,  I  want  to
 make  a  request.  Now  that  the  Work-
 ink  Journalists  (Amendment)  Bill  has
 come  back  to  the  agenda,  may  I  urge
 that  the  status  quo  ante  of  yesterday
 should  be  restored  because  most  of
 us  were  busy  with  that  thing.  It
 could  be  taken  up  after  the  Income-
 tax  Amendment  Bill  is  over  today.
 The  Personal  Injuries  (Emergency
 Provisions)  Bill  was  to  have  come,
 according  to  yesterday’s  @rder  Papes
 after  the  orking  Journalists
 (Amendment)  Bill  and  the  other  Bill,
 All-Inlia  Services  (Amendment)  Bill.
 So  I  submit  that  hon.  Members  should
 have  time  to  look  into  this  Bill  alee,
 They  had  no  time  to  look  into  it.  It
 is  adding  insult  to  injury....

 i



 442  Business  of  the  House  DECEMBER  5,  962  Motion  re;  Report  on  4422

 Mr.  Speaker:  I  will  waive  notice;
 that  is  what  I  can  do.

 Shri  Hari  Vishnu  Kamath:  But  what
 is  the  difficulty  in  sticking  to  the
 order  proposed  yesterday?

 Mr,  Speaker:  Might  be,  the  Minis-
 ter  may  not  be  free.

 Shri  Satya  Narayan  Sinha:  What  is
 the  difficulty  if  it  is  taken  up  tomor-
 row?

 Shri  Hari  Vishnu  Kamath:  We  have
 not  given  all  the  amendments  yet.
 We  can  give  amendments  till  3.5
 P.M.  We  have  still  to  give  notice  of
 some  amendments.  I  would,  there-
 fore,  earnestly  request  you  to  inter-
 cede  in  this  matter  and  see  that  the
 Working  Journalists  (Amendment)
 Bill  is  restored  to  its  place  after  the
 Income-tax  Amendment  Bill  is  dis-
 posed  of.  There  should  be  no  difficul-
 ty  about  it.

 Mr.  Speaker:  Is  it  possible?
 Shri  Satya  Narayan  Sinha:  Yes,  Sir.

 Shri  Warior:  Sir,  the  Personal  In-
 juries  (Emergency  Provisions)  Bill  is
 coming  up  today.  cs

 Mr.  Speaker:  No.  We  shall  _  take
 up  the  Working  Journalists  (Amend-
 ment  Bill.  But  the  hon.  Members
 would  also  appreciate  that  all  the
 time  at  our  disposal  has  been  adjusted
 and  the  agenda  as  much  as  could  be
 possible  has  been  fixed  within  that
 time.  Therefore,  any  Presiding  Offi-
 cer,  whether  I  am  here  or  the  Deputy
 Speaker  or  anyone  from  the  panel  of
 Chairmen  is  here,  would  see  that  the
 time  allotted  for  each  business  is  not
 exceeded  so  that  we  can  finish  the
 business  that  we  have  before  us.  Hon.

 aMembers  snall  have  to  see  to  that
 also.

 *

 Shri  Hari  Vishnu  Kamath:  There  is
 always  some  time  at  your  discretion.

 Mr.  Speaker:  There  is  no  discre-
 tion  with  me  now  because  all  the
 time  that  we  have  has  been  distribu-
 ted  among  the  Bills.

 Indian  and  State
 Administrative  Ser-

 vices
 Shri  Tyagi:  What  has  happened  to

 the  proposal  about  the  increase  of  the
 superannuation  age  of  the  High  Court
 Judges?  There  was  a  Bill,

 Shri  Satya  Narayan  Sinha:  I  have
 already  said  that  the  Constitution
 (Fifteenth)  Amendment  Bill  will  be
 taken  up  for  reference  to  a  Joint
 Committee.  There  are  several  amend-
 ments  in  that,  apart  from  that  propo~
 sal.

 Shri  Hari  Vishnu  Kamath:  With
 regard  to  the  observation  which  you
 just  now  made,  I  submit  that  it  may
 mean  an  inroad  on  your  powers
 which  we  do  not  want;  according  to
 the  convention  now  you  can  always
 extend  the  time  by  one  hour.

 Mr.  Speaker:  But  I  will  have  to
 submit  to  the  wishes  of  the  House.
 The  House  desires  that  all  this  busi-
 ness  should  be  condensed  into  this
 time....  (Interruptions.)

 att  fart  नारायण  (बांस)  :  मेरा  एक
 सुझाव  =  |

 Mr.  Speaker:  No  sujhav  at  this
 moment.  I  am  not  going  to  allow
 this  any  more.  Shri  Harish  Chandra
 Mathur.
 MOTION  RE.  REPORT  ON  INDIAN

 AND  STATE  ADMINISTRATIVE
 SERVICES—Contd.

 Shri  Harish  Chandra  Mathur
 (Jalore):  Sir,  the  hon.  Minister  while
 intervening  in  the  debate  mentioned
 the  limits  of  the  terms  of  reference.
 But  if  you  look  at  the  report,  the
 whole  ground  has  been  covered  by
 this  report—strength  of  the  adminis-
 trative  services  in  the  States  as  well
 as  at  the  Centre,  training,  probation
 and  what  not.

 Now,  the  entire  sphere  is  covered
 by  the  terms  of  reference  itself  re-
 garding  the  district  administration;
 what  are  the  questions  that  have
 arisen  in  the  district  administration,
 and  how  these  questions  are  to  be
 dealt  with.  The  term  of  reference  it-
 self  says:  “Questions  arising  in  the
 district  administration.”  The  first
 thing  which  I  submitted  yesterday



 “4423  Motion  re:  AGRAHAYANA  I4,  884  (SAKA)  Report  on  Indian  and

 was  that  today  there  is  diarchy  which
 you  have  introduced  and  that  the  re-
 sult  of  that  diarchy  and  dichotomy
 is  confusion,  conflict  and  waste  at  all
 levels,  The  result  of  that  diarchy  and
 dichotomy  is  that  there  is  demoralis-
 tion  in  the  services.  The  result  of
 that  diarchy  is  that  there  is  frustra-
 tion  among  the  non-officials,  My  hon.
 friend  has  not  said  a  word  as  to  whe-
 ther  he  knows  that  now,  at  the  pre-
 sent  moment,  there  is  so  much  of
 duplication  there  is  so  much  of  lack
 of  co-ordination  and  there  is  no  one
 authority  which  can  deliver  the  goods.
 That  is  one  of  the  most  important
 points  I  have  dealt  with  and  to  which
 I  found  no  answer.  As  I  submitted,
 as  a  result  of  this  diarchy,  there  is
 confusion;  as  a  result  of  it,  there  is
 conflict;  and  as  a  result  of  it,  there
 is  frustration  among  the  non-officials
 and  there  is  demorallsation  among  the
 services.

 The  second  thing  was  this.  I  just
 posed  a  question  to  my  hon.  friend
 himself  as  to  what  his  experience  in
 the  last  general  election  was,  Did
 he  not  fing  that  the  general  citizen
 was  full  of  complaints  and  discontent
 against  the  administration?  Were
 those  problems  thrown  up?  Those  are
 the  problems  which  have  been  thrown
 up  in  the  district  administration  and
 those  are  the  problems  which  have
 to  be  tackled.

 Shri  Tyagi:  Corruption.

 Shri  Harish  Chandra  Mathur:  What
 are  those  problems.  He  has  not  said
 a  word,

 Shri  Nanda:  I  have  dealt  with  them
 in  an  article  that  I  have  written—
 delays,  corruption  and  all  that.

 Shri  Hari  Vishnu  Kamath:  The  arti-
 ele  should  be  laid  on  the  Table,  Sir.
 (Interruption).

 Mr,  Speaker:  Order,  order.
 Shri  Nanda:  I  will  lay  it  on  the

 Table.
 Shri  Harish  Chandra  Mathur:  We

 are  not  concerned  with  what  is  writ-

 Inistreti
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 ten  in  that  article,  but  we  are  con-
 cerned  with  what  is  discussed  on  the
 floor  of  the  House.

 Mr.  Speaker:  Perhaps,  if  it  is  a
 written  article  and  published,  it  may
 be  available  to  the  Members.

 Shri  Hari  Vishnu  Kamath:  If  the
 article  has  been  published,  then
 where  is  it?

 Shri  Harish  Chandra  Mathur:  One
 thing  to  which  his  attention  may  have
 been  invited  is  that  when  a  citizen
 goes  about  the  district  for  relief,  he
 should  not  be  driven  from  post  to
 pillar.  This  is  one  of  the  most  im-
 portant  things.  Have  you  got  any
 authority  at  the  district  level  to  whom
 a  particular  person  can  go  for  getting
 relief,  and  in  what  time?  Will  he  get
 a  reply  at  least?  Will  he  be  recieved
 properly  and  will  he  get  proper  re-
 dress  in  regard  to  the  problems  thrown
 up  in  the  district  administration?
 When  the  citizen  goes  for  relief,  the
 question  is  whether  he  is  heard  pro-
 perly,  whether  he  is  properly  received,
 and  whether  there  is  any  delay  or  not
 and  whether  there  is  any  authority  in
 the  district  administration  who  is  en-
 trusted  with  the  task  of  granting  re-
 lief  to  that  person.  These  are  the
 problems  which  are  thrown  up  and
 which  are  knowe  to  everyone  and
 which,  .I  thought  was  also  known  to
 the  Minister.  That  is  why  I  said  that
 though  this  report  contains  every-
 thing,  it  does  not  tackle  with  our
 real  problem  with  which  we  are  faced
 every  day,  with  which  the  citizen  is
 worried  and  bothered  every  day.
 These  problems  are  known  to
 everything.  In  fact,  this  report  covers
 everything,  There  are  60  to  70
 recommendations  made  with  regard  to
 the  district  administration  and  the
 community  development.  But  what
 are  those  recommendations.  With  all
 respect,  I  beg  to  submit  ‘that  they  ara
 just  a  copy  of  what  has  happened  at
 the  conferences  of  the  Development
 Commissioners  earlier,  and  which
 have  already  been  accepted.  What  is
 there  new  about  it?  I  do  not  know.
 The  main  problems  which  have  been
 raised  are  about  ‘diarchy.  When  the
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 citizen  ‘goes  to  a  particular  authority,
 he  does  not  find  any  relief;  he  is  not
 Properly  received.

 Shri  Nanda;  The  main  problems  are
 those  which  we  know:  they  are  very
 simple  and  all  these  things  are  known
 and  all  the  remedies  have  also  been
 known.  They  have  to  be  more  fully
 applied.  That  is  all.

 Shrj  Harish  Chandra  Mathur:  What
 steps  are  being  taken?  That  is  the
 whole  question.

 The  third  point  that  I  raised  was
 this.  At  present  there  is  a  weakness
 in  the  district  administration,  and
 that  is,  you  have  the  juniormost  offi-
 cers  there.  There  is  no  answer  given
 to  that  point.  Whi  I  said  was  that
 there  is  a  concentration  of  all  these
 senior  IAS  officers  in  the  capital.
 Let  me  make  it  plain  to  my  hon.
 friend  that  I  have  no  allergy  against
 the  IAS  officers.  I  quite  realise  that
 they  are  the  best  lot  among  the  ser-
 vices.  They  are  selected  through  a
 competitive  examination  and  the  best
 personnel  offer  themselves.  There  is
 no  allergy  on  my  part  in  regard  to
 them.  I  want  them  to  be  put  in  the
 proper  focus  so  far  as  the  scientific
 services  and  others  are  concerned.
 What  I  meant  to  say  is,  there  is  a
 concentration  of  all  senior  officers  in
 the  capital.  There  is  no  senior  officer
 in  the  districts.  What  are  the  factors
 which  have  contributed  to  this?  There
 is  no  answer  to  this.  [  wish  some-
 thing  is  done  to  reverse  this  process,
 as  is  being  felt  for  such  a  long  time.
 There  is  not  one  fruitful  observation
 which  has  been  made.

 I  am  afraid  the  hon.  Minister  of
 State  in  the  Ministry  of  Home  Affairs
 who  intervened  was  very  poorly
 briefed.  I  made  it  perfectly  clear  that
 there  are  certain  States  where  there
 has  been  no  increase  in  the  cadre  of
 the  IAS  officers,  for  the  last  four  years.
 T  pointed  out  that  in  Madras  and
 Rajasthan,  the  cadre  of  IAS  has
 shrunk.  They  have  reduced  the  num-

 DECEMBER  5,  962  Report  on  Indian  and  4426
 State  Administrative  Services

 ber  of  LAS  officers  since  959  while
 there  is  a  big  jump  in  other  States.
 So,  there  is  no  rationale  or  justifica-
 tion  for  the  large  number  of  IAS
 officers.  The  explanation  offereq  by
 the  Home  Minister  was  that  because
 certain  portions  of  Madras  had  gone
 to  Mysore,  therefore  in  Madras  there
 has  been  a  shrinkage  while  there  has
 been  a  proportionate  increase  in  My-
 sore.  But  here  are  the  figures  in  this
 very  report.

 In  Madras,  in  959  the  number  was
 150;  in  960  it  was  150;  in  96l  it  was
 l4l—cut  down  by  9;  in  I962  it  was
 37—cut  down  further.  In  Mysore,  it
 was  00  in  1959,  00  in  1960,  00  in
 96l  and  00  in  1962.  There  is  no
 corresponding  rise  at  all.  Similarly  in
 Rajasthan  the  number  has  been  re-
 duced.  But  Orissa  has  jumped  from
 9l  to  44  and  Punjab  from  09  to  162.
 This  report  does  not  take  into  consi-
 deration  at  all  the  fact  as  to  how
 many  are  employed  on  the  ex-cadre
 posts.  In  their  own  cadre,  this  ex-
 pansionist  tendency  which  is  observed
 all  over  the  administration  has  got  to
 be  halted.  I  feel  that  the  cadre  of  the
 IAS  shoulg  be  freezed  at  2100;  there
 is  absolutely  no  justification.  This
 saving  of  300  officers  would  mean  at
 least  a  saving  of  Rs.  25  lakhs  per
 annum.  So,  proper  and  rational  ways
 must  be  found  to  get  down  the  num-
 ber  and  freeze  it  at  2100.

 Then,  we  should  do  away  with
 special  pay.  Special  pays  were  there
 in  certain  special  circumstances.  If
 you  do  away  with  this,  you  save  an-
 other  Rs.  0  lakhs,  Not  only  that;  you
 will  give  an  incentive  to  these  officera
 who  work  in  the  field,  people  in  the
 district  administration  who  come  ‘into
 contact  every  day  with  the  people  and
 who  have  to  tackle  these  problems
 which  are  thrown  up  day  to  day.
 These  people  may  at  least  not  be
 given  step-motherly  treatment  as  com-
 pared  to  those  who  sit  in  the  capital  In
 the  secretariat.

 There  are  many  problems  which
 have  been  thrown  up,  but  this  cosy  re-
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 port  only  contains  things  which  are
 already  there.  Just  an  accumulation  of
 figures  from  the  States  has  been  put
 into  it,  The  recommendations  made
 in  the  Development  Commissioners’
 conference  have  been  put  into  it.
 Nothing  more.  Sir,  so  much  was  made
 by  Mr.  Datar  about  the  important
 recommendation  regarding  direct  re-
 cruitment  to  the  States.  So  many
 States—three-fourts  of  the  States—are
 already  having  direct  recruitment.

 Mr,  Speaker:  The  question  is..

 शो  Ho  Alo  मंडल  (सहरसा )  :  प्रत्यक्ष

 महोदय,  मुझे  कुछ  निवेदन  करना  था

 अध्यक्ष  महोदय  :  मेरे  बाद  कह
 लीजियेगा  |

 श्री  Yo  ना  मंडल  :  इसी  सम्बन्ध  में

 कुछ  कहना  था।

 यक  महोदय  :

 गया  |

 The  question  is:

 “That  this  House  takes  note  of
 the  Report  on  Indian  and  State
 Administrative  Services  and  Pro-
 blems  of  District  Administration
 by  Shri  V.  T.  Krishnamachari,  laid
 on  the  Table  of  the  House  on  the
 Tth  September,  1962."

 The  motion  was  adopted,
 Mr.  Speaker:  The  House  wil]  now

 proceed  with  the  next  item  of  busi-
 ness.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Sir,  when  it  is  a  motion  for
 consideration  is  it  put  to  the  vote  of
 the  House?

 Mr.  Speaker:  This  is  not  a  motion
 for  consideration.  The  motion  here
 is:  “This  House  takes  note  of...."  If
 it  is  for  consideration  we  do  not  put
 it  to  the  House.  If  it  is  “takes  note
 of’,  it  is  a  regular  motion  and  the
 mover  has  got  a  right  of  reply  which
 I  have  given  to  him,  Therefore,  it
 was  put  to  the  vote  of  the  House.

 ag  समय  तो  चला
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 18:26  brs.
 TAXATION  LAWS  (AMENDMENT)

 BILL—Contd,
 Mr.  Speaker:  The  House  will  now

 take  up  further  consideration  of  the
 following  motion  moved  by  Shrimati
 Tarkeshwari  Sinha  on  the  4th  Decem-
 ber,  1962,  namely:—

 “That  the  Bill  further  to  amend
 the  Income-tax  Act,  96]  and  the
 Wealth-tax  Act,  957  be  taken
 into  consideration.”
 Shri  Prabhat  Kar  may  continue  his

 speech,
 ‘Bhri  Prabhat  Kar  (Hooghly):  Mr.

 Speaker,  Sir,  yesterday  I  said  that  I
 welcome  this  Bill  so  far  as  the  pro-
 visions  are  concerned,  Already  pub-
 lic  commitment  has  been  made  and
 defence  bonds  and  gold  bonds  are
 issued  on  the  terms  and  conditions  on
 which  people  can  purchase  them.  In
 order  to  bring  it  under  a  statute,  under
 the  regular  law,  this  Bill  has  been
 brought  forward.

 I  was  also  saying  yesterday  that  so
 far  as  gold  bonds  and  defence  bonds
 afe  concerned,  in  order  to  give
 soMe  incentive  to  the  purchasers  this
 relief  on  taxation  has  been  granted.  I
 am  not  opposed  jo  the  granting  of  re-
 lief  on  either  the  wealth  tax  or  on
 the  income-tax’  to  purchasers  of  gold
 bonds  and  nation  defence  bonds,  I
 want  only  to  point  out  that  except  in
 the  case  of  the  national  defence  bonds
 which  perhaps  can  be  purchased  by
 the  small  people,  by  the  middle  plas
 or  even  the  workers,  the  incw:ie-t..
 relief  which  has  been  granted  will  not
 be  of  much  use  to  them  because  due
 to  their  paltry  income  they  are  not
 liable  to  taxation.  Therefore,  the
 relief  so  far  as  taxation  is  concerned
 will  not  be  much  beneficial  to  them.
 Of  course,  in  the  case  of  the  pur-
 chasers  who  ar  liable  to  income-tax,
 the  big  people,  they  will  get  the  ad-
 vantage.  They  are  contributing  to  the
 national  defence  bonds  to  be  utilised
 in  the  service  of  the  nation,  and  so
 they  are  given  some  concession  for
 helping  the  country  in  this  period.
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 {Shri  Prabhat  Kar]
 So  far  as  gold  bonds  are  concerned,

 IT  would  only  say  that  these  gold
 bonds  will  perhaps  help  the  Govern-
 ments  to  get  some  of  the  hoarded  gold
 out  from  the  concealed  places.  So
 far  as  the  middie  class  is  concerned,
 they  have  purchased  ornaments  at
 Rs.  20  or  Rs,  25  per  tola  (Interrup-
 tion).  The  price  which  is  being  given
 to  them  is  Rs.  62.50  for  gold  with  0.995
 fineness.

 Mr,  Speaker:  About  ornaments,  I
 think,  the  hon,  lady  Member  sitting
 behind  was  advising  him.

 Shri  Prabhat  Kar:  She  was  saying
 that  it  was  not  at  Rs.  120,  but  it  was
 purchased  at  more  than  Rs.  40  per
 tola,

 Mr.  Speaker:  She  must  be  more
 familiar  so  far  as  ornaments  are  con-
 cerned.

 Shri  Prabhat  Kar:  She  was  only
 correcting  me  that  the  price  was
 Rs.  40  per  tola.

 But  while  depositing  them  and
 purchasing  gold  bonds  they  will  get
 Rs,  62°50  and  that  also  for  gold  with
 0°995  fineness.  So  far  as  oranaments
 are  concerned,  they  are  not  made  out
 of  that  fine  type  of  gold.  So,  natu-
 rally,  the  price  per  tola  for  the  orna-
 ments  will  be  less.  Even  adding  the
 total  interest  at  63  per  cent  for  45
 years  it  will  come  to  Rs,  65°62.  But
 they  will  get  the  return  on  the  in-
 terest  after  5  years.  You  know,  Sir,
 so  far  as  the  middle  class  and  lower
 middle  class  people  are  concerned,
 ornaments  are  their  investment.  In  a
 middle  class  family,  the  ornaments  are
 passed  ‘on  from  one  generation  to  an-
 other  generation  at  the  time  of  mar-
 riage,  and  there  is  not  enough  orna-
 ments  for  them  to  be  kept  away  or  to
 be  deposited  in  the  purchase  of  gold
 bunds.  Yet,  I  know  that  even  though
 the  middle  class  and  working  class
 people  have  got  very  small  quantities
 of  ornaments,  because  their  love  of  the
 country  is  more  than  their  love  of
 gold,  they  are  investing  it  in  purchase
 of  gold  bonds
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 In  this  connection,  I  would  like  to
 say  something  about  the  concessions
 that  we  are  giving  to  the  purchasers
 of  gold  bonds  who  have  gold  bars  to
 be  deposited  in  order  that  concealed
 gold  may  come  to  the  open  and  we
 can  utilize  it  for  our  national  defence.
 Whereas  the  small  people,  the  working
 class,  will  not  get  any  benefit  by  the
 purchase  of  gold  bonds,  the  richer
 people  are  given  more  advantages  in
 as  much  as  they  are  able  to  turn
 their  black  money  into  while  money,
 not  losing  much  so  far  as  the  price
 is  concerned,  because  they  will  get
 Rs,  62°50  per  tola  as  the  price  of  gold
 plus  interest  at  the  rate  of  6}  per  cent
 for  fifteen  years.  Now  the  workers,
 the  middle  class  employees,  are  contri-
 buting  their  mite  without  caring  to
 know  what  return  they  will  get.
 Every  day  we  see  in  the  papers  that
 they  are  contributing  their  salary  for
 one  day,  one  week  or  even  ‘one  month
 for  the  national  defence  fund.  They
 are  not  only  working  extra  hours  but
 they  are  working  on  Sundays  and
 holidays,  without  caring  to  know  what
 exactly  they  will  get  in  return
 because  they  are  willing  to  make  any
 sacrifice  for  the  sake  of  their  love  for
 their  country.

 3.3l  hrs.

 (Mr.  Deputy-SpEAKER  in  the  Chair]

 While  that  is  the  position  in  the  case
 of  the  working  classes,  in  the  case  of
 the  richer  people  you  are  giving  a
 guarantee  to  return  the  money,  apart
 from  the  payment  of  interest  for  the
 manifestation  of  their  love  for  their
 country  by  the  purchase  of  gold  bonds.
 Also,  because  of  the  over-time  work-
 ed  by  the  working  class,  they  will
 get  the  benefit  of  extra  work  and
 extra  profits.  No  attempt  has  been
 made  by  the  Finance  Ministry  to  bring
 in  any  new  taxation  so  that  the  extra
 profits  will  go  to  the  national  defence
 fund.

 Here  I  will  again  emphasize  that
 the  contribution  by  the  poor  and
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 middle  class  people  is  very  very
 encouraging  and  _  interesting.  As
 General  Secretary  of  the  All  India
 Bank  Employees’  Association  I  can  say
 that  after  the  8th  September  mem-
 bers  of  my  association  have  contribu-
 ted  Rs.  5,23,762  to  the  national  defence
 fund.  This  does  not  include  the  pur-
 chase  of  national  defence  bond.
 Every  month  they  are  contributing
 their  share  to  the  national  defence
 fund  and  further  instalments  will
 come.

 I  welcome  this  measure  because  at
 least  one  goog  thing  will  come  out  of
 it.  So  far  as  our  purchase  of  defence
 equipments  from  foreign  countries  is
 concerned  gold  is  the  only  commodity
 which  every  country  is  prepared  to
 accept  as  payment.  So,  if  hidden  gold
 comes  to  the  open,  it  will  help  us  in
 making  payments.  Secondly  because
 of  the  extraordinary  high  price  exist-
 ing  in  the  country  for  gold,  there  is
 enough  scope  for  smuggling  gold  to
 the  detriment  of  the  interests  of  our
 economy.  Now,  because  of  the  intro-
 duction  of  gold  bonds,  the  price  of
 gold  will  go  gown.  In  fact,  it  has
 gone  down.  From  Rs.  25  to  80  it
 has  gone  down  to  Rs.  100.  Perhaps,
 it  will  go  down  further.  To  that
 extent,  the  incentive  to  the  smugglers
 will  be  lost  and  there  will  be  Jess  of
 smuggling.  So,  in  spite  of  the  fact
 that  this  measure  will  not  be  very
 helpful  to  the  small  purchasers  of
 gold  bonds,  I  welcome  this  Bill
 because  it  will  ultimately  help  us  in
 stopping  one  of  the  greatest  crimes
 that  js  being  perpetrated  against  this
 country,  namely,  the  smuggling  of
 gold  into  the  country.  -At  the  same
 time,  it  will  help  the  Government
 partly  at  least—I  do  not  know  what
 portion  of  the  gold  will  come  to  the
 open,  but  I  am  sure  that  at  least  some
 portion  of  the  hidden  gold  bars  of  the
 blackmarketeers  and  profiteers  which
 they  have  put  in  their  vaults  will  be
 utilized  for  the  purchase  of  gold  bonds
 —to  utilize  the  gold  for  the  purchase
 of  defence  equipments  for  our  coun-
 try.  So,  I  welcome  and  support  this
 Bill.
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 it  क्‌  ०  Fo  वर्मा  (सुल्तानपुर)  :  मान-
 तीय  उपाध्यक्ष  महोदय,  इस  माननीय  सदन
 के  सम्मुख  जो  टैक्सेशन  साज़  (एमेंडमेंट  )
 बिल  प्रस्तुत  किया  गया  है,  में  उस  का  स्वागत
 करता  हूं  ।  यों  तो  जो  टैक्सेशन  साज़  १६५७
 में  इस  माननीय  सदन  के  सामने  प्रस्तुत  हुए
 थे,  उन  को  पारित  कर  के  हम  ने  एक  ऐतिहा-
 सिक  कदम  उठाया  था  में  समझता  हूं  कि  हम
 ने  उस  के  द्वारा  भारतवर्ष  के  प्राथमिक  क्षेत्र  में
 एक  नये  युग  का  उद्घाटन  किया  था  ।  जो
 आशिक  व्यवस्था  उस  वक्‍त  बनाई  गई  थी,
 उस  से  समाजवादी  समाज  की  स्थापना  की
 हमारी  नीति  को  क़्ियान्वित  करने  में  श्लोक,
 हमारे  समाज  में  पू  जनवादी  श्रेणी  तथा  प्रिय
 श्रेणियों  के  दरमियान  में  जो  अन्तर  था,  उस
 को  कम  करने  में  भी  हम  लोगों  को  काफ़ी
 सहायता  मिली  ।

 जहां  हम  लोगों  ने  एक  दृढ़  निर्णय  किया
 था  कि  हम  समाजवादी  समाज  की  स्थापना
 के  लिये  हर  एक  कदम  उठायेंगे  शौर  उस  ने
 हम  को  उस  वक्‍त  उन  टैक्सेशन  साज़  को
 लाने  श्र  पारित  करने  के  लिये  उत्साहित
 किया,  वहां  चीनी  आक्रमण  की  वजह  से
 हमारे  देश  पर  जो  संकट  प्राया,  उस  ने  हमारे
 वित्त  मंत्री  की  तीब्र  बुद्धि  को  इस  तरफ़
 संकेत  दिया  कि  वह  सोने  के  बारे  में  एक
 नई  नीति  की  घोषणा  करें  ।  उस  नीति  से
 हमारे  देश  को  समाजवादी  समाज  के  लक्ष्य
 की  ओर  एक  कदम  कौर  ब्रा गें  बढ़ने  का
 मौका  मिला  ।  इसलिये  सरकार  ने  जो  गोल्ड

 बांड्ज्  प्रचलित  किये  हैं,  उन  के  लिये  में  उस
 को  सादिक  बधाई  देता  हूं  t  में  समझता  हूं  कि
 संसार  के  प्रगतिशील  राष्ट्रों  में  सोने  का  जो
 प्रयोग  होता  है,  हमारे  देश  में  सोने  का  प्रयोग
 उस  के  बिल्कुल  विपरीत  होता  है,  जोकि
 प्रगतिशील  नहीं  कहा  जा  सकता  है  ।  हमारें
 देश  में  सोना  बेकार  सा  पड़ा  रहता  है,  तिजोरी
 में  पड़ा रहता  है  या  जिस्म  की,  बदन  की,
 महज़  शोभा  की  चीज़  रह  जाता  है  |  में
 समझता  हूं  कि  किसी  भी  प्रगतिशील  देश  के

 है
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 [=r  Fo  Fo  वर्मा]

 लिए  गह  आवश्यक  है  कि  इस  प्रकार  की

 व्यवस्था  और  परम्परा  में  परिवर्तन  किया

 जाये,  जोकि  हमारे  समाज  में--विशेष  तौर

 पर  महिला  समाज  में--सोने  के  विषय  में

 चली  शा  रही  है  |

 में  श्रीमती  इन्दिरा  गांधी  को  हार्दिक
 बधाई  देता  हूं,  जिन्हों  ने  अपने  सभी  आभूषण

 राष्ट्रीय  सुरक्षा  कोष  को  दान  दे  दिये  |  हमारी

 महिला  सदस्यों  ने  भी  इस  ओर  काफ़ी  अच्छा

 कदम  उठाया  है  ।  में  चाहता  हूं  कि  हमारी
 जितनी  समाज  कल्याण  सोसाइटीज़  हैं,  जितने

 विभाग  हैं,  या  हमारी  महिला  सदस्यों  हैं,
 ये  सब  इस  बात  के  लिये  प्रयत्न  करें  कि  गोल्ड

 बांडज़  की  ज्यादा  से  ज्यादा  खरीददारी  हो  |

 मेरे  खयाल  में  जितने  और  प्रयत्न  हम  इस

 वार  एफर्ट  के  बारे  में  कर  रहे  हैं,  उतने  ही
 प्रयत्न  हमें  इस  बारे  में  भी  करने  चाहियें,  उतना

 ही  हमें  इस  पर  भी  जोर  देना  चाहिये  ।  इस

 वक्‍त  जो  संशोधन  लाया  गया  है,  इस  से

 अगर  लोग  चाहें  तो  व्यक्तिगत  फायदा  भी

 उठा  सकते  हैं,  व्यक्तिगत  लाभ  भी  उठा

 सकते  हैं  ।  इस  से  उन  लोगों  का  उत्साह

 बढ़ना  चाहिये  1  यह  एक  मौका  है,  जिस  का

 उन  को  लाभ  उठाना  चाहिये  |

 में  समझता  हूं  कि  हमारे  देश  का  इतने
 दिनों  का  दृष्टिकोण  है,  जो  इतने  दिनों  की

 मनोवृत्ति  है,  जो  व्यवहार  है  शौर  जिस  के  हम
 शादी  हो  गये  हैं,  इस  में  परिवर्तन  आना

 चाहिए  था  ।  एक  क्रांतिकारी  कदम  जो  इस
 वक्‍त  उठाया  गया  है  इस  से  भी  उस  मनोवृत्ति
 को  बदलने  में  सहायता  मिलनी  चाहिये  ।

 लोगों  को  चाहिये  कि  वे  इस  से  लाभ  उठायें

 कौर  जो  यह  पालिसी  है,  इस  को  कार्य  रुप  में

 >परिणत  करें» ।  सिर्फ  चीनी  आक्रमण  का

 मुकाबला  करने  के  लिये  ही  नहीं  हमें  कदम

 उठाने  हैं  बल्कि  इस  तरह  के  कदम  भी  उठाने

 हैं  -  जब  हम  इस  तरह  के  कदम  उठाते  हैं  तो

 इनको  ऐतिहासिक  कदम  ही  कहा  जा  सकता
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 है  ।  हमारे  देश  की  बहुत  सी  समस्‍यायें  हैं  -  सोने
 की  केवल  समस्या  नहीं  है  I  वे  समस्‍यायें  और
 कई  वजहों  से  भी  हैं  -  अगर  सोना  मिल  जाता

 है  तो  उन  समस्याओं  कौ  भी  हल  करने  में
 झ्रासानी  हो  सकती  है  |  उन  को  हल  न  कर
 पाने  के  रास्ते  में  जो  कठिनाइयां  हैं,  वे  भी  दूर
 हो  सकती  हैं  और  इस  से  बाहरी  देशों  का  माल

 न
 में  भी हम  को  सहायता  मिल  सकती

 ॥

 में  समझता  हूं  कि  जो  संशोधन  इस
 वक्त  प्रस्तुत  किया  गया  है  उस  की  वजह
 से  लोगों  में  नैशनल  डिफेंस  फंड  में  भी  जो
 रकम  वें  दे  सकते  हैं,  उस  को  देने  में  उत्साह
 पैदा  होगा,  उन  का  उत्साह  बढ़ेगा  ।  साथ
 ही  साथ  में  समझता  हूं  कि  जितने  घन  की
 हम  को  आवश्यकता  है,  उस  का  काफी  बड़ा
 भाग  हम  लोगों  से  ले  सकेंगे  ।

 इन  शब्दों  के  साथ  में  इस  विधेयक  का
 स्वागत  करता  हूं  ।  यह  सही  है  कि  ग्राम
 तक  जितनी  खरीददारी  गोल्ड  घांड्ज़  की
 होनी  चाहिये  थी,  उतनी  नहीं  हुई  है  ।  इस
 शर  सरकार  का  ध्यान  जाना  चाहिये  ।
 में  यह  भी  चाहता  हूं  कि  सरकार  इस  ओर
 ध्यान  दे  कि  जो  सरकारी  एजेंसीज़  हैं,  वे
 भी  इस  पर  अधिक  बल  दें,  इस  पर  ग्रसित
 जोर  दें  कि  गोल्ड  बांडज़  को  लोग  प्रतिभा-
 ठीक  मात्रा  में  खरीदें  ।  इस  के  लिये  लोगों
 को  वे  प्रोत्साहित  करें  ।

 थ्री  प०-जा०  बारूपाल  (गंगातगर)  :
 उपाध्यक्ष  महोदय,  सोने  के  संबंध  में  जो
 कुछ  मेरे  दिमाग  में  विचार  बाये  हैं,  जो
 कुछ  मेरा  अनुभव  रहा  है,  में  चाहता  हूं
 कि  उस  के  सम्बन्ध  में  में  कुछ  निवेदन  आप
 के  सामने  कर  ।  यह  बहुत  अच्छी  बात
 है  कि  सोने  के  बांड  जारी  किये  गये  हैं  ।  इस
 से  हो  सकता  है  कि  कुछ  सोना  घरों  से  बाहर
 निकले  ।  लेकिन  इस  में  जो  एक  कमी  झाई
 है,  उस  को  में  श्राप  के  सामने  रखना  चाहता
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 हूं  1  दुर्भाग्य  से  या  सौभाग्य  से  में  एक  ऐसे
 प्रान्त  से  आ  रहा  हूं  जिस  को  राजस्थान

 कहा  जाता  है  a  राज  को  बतलाना  चाहता

 हूँ  कि  श्राप  मानें  या  न  मानें  लेकिन  सारे

 हिन्दुस्तान  का  सोना  अगर  एक  तरफ  रख
 दिया  जा”  और  अकेले  राजस्थान  का  दूसरी
 तरफ  तो  भी  आप  पायेंगे  कि  राजस्थान

 में  सोना  ज्यादा  है  ।  बैलेंस  में  श्राप  राजस्थान
 के  सोने  को  बाकी  सारे  देश  के  सोने  से  ज्यादा
 पायेंगे  t

 sit  शिव  नारायण  (बांसी)  :  सोने
 वाले  हैं  ।

 श्री  प०  ला०  बारूपाल  :  लेकिन  मेरा
 सिर  शर्म  से  नीचे  झुक  जाता  है  जब  में
 देखता  हूं  कि  जिन्‌  व्यक्तियों  के  पास  सोना
 तिजोरियों  में  भरा  पड़ा  है  उस  को  वे  आज
 भी  इस  संकटकाल  में  जबकि  छोटे  से  छोटा
 कौर  गरीब  से  गरीब  व्यक्ति  ग्रोवर  महिला  भी,
 प्रपते  ताक  और  कान  के  तिनके  दे  रहे  हैं,
 परन्तु  घनी  नहीं  दे  रहे  हैं  ।  जो  कुछ  भी  लोगों
 के  पास  है,  उस  को  आज  उठा  कर  वे  रक्षा  कोष
 भें  देना  नहीं  चाहते  है  ।  लेकिन  दूसरों  के

 मुकाबले  में  राजस्थान  की  जोर  जब  में  देखता

 हूं  तो  पाता  हूं  कि उन  को  जो  करना  चाहिये,
 वह  ज्यों  ने  नहीं  किया  ।  मुझे  बड़े  दुःख  के
 साथ  कहना  पड़ता  है  कि  जिस  प्रान्त  से  म
 धाता  हूं,  वहीं  के  लोगों  को  में  इस  के  लिये
 कोस  रहा  हूं  ।

 लेकिन  जो;  लाभ  उन  लोगों  को  हुआ  है,
 उस  लाभ  का  अंदाज़ा  नहीं  बांका  जा  सकता
 है  ।  तमाम  ब्लैक  का  रुपया  जिस  को  दो
 बाहर  का  रुपया  कहा  जाता  है,  इस  बिल  के
 जरिये  से  बाहर  प्रा  रहा  है  कौर  लोगों  को
 काले  रुपये  को  सफेद  रुपये  में  परिणत  करने
 का  मौका  मिल  गया  है  ।  इस  व्यवस्था  से
 उन्हों  ने  नाजायज  तौर  पर  शौर  भ्रनुचित
 लाभ  उठाया  है  |  उन  को  चाहिये  कि  वे  ईमान-
 दारी  से  पीब  भी  काम  करें  -  जब  सरकार  ने
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 उनके  साथ  इतना  कुछ  किया  है,  इतना  मौका
 दिया  है,  इतना  प्रलोभन  दिया  है,  तो  उन  को
 भी  चाहिये  कि  काले  बाज़ार  में  जो  पैसा  उन्हों
 ने  कमाया  है,  तस्कर  व्यापार  से  कमाया  हैं,
 उस  को  वें  बाहर  लायें  और  इस  संकटकालीन
 समय  में  सरकार  की  सहायता  करें  t  अभी  तक
 उन्हों  ने  ऐसा  नहीं  किया  है  ।  अब  उन  को
 जागें  ग्राना  चाहिये  |

 इस  संकटकालीन  समय  में  सरकार  को
 ौर  भी  कई  काम  करने  हैं  -  जिस  तरह  से
 हम  ने  राजनीतिक  क्रांति  लाई  है,  उसी  तरह  से
 हम  को  तीन  प्रकार  की  कनौतियां  और  करनी
 हैं  ।  एक  झ्राथिक  क्रांति,  दूसरी  घामिक  क्रांति
 शौर  तीसरी  सामाजिक  क्रांति  करनी  है  1  जब
 तक  हम  इन  तीन  क्रांतियों  को  नहीं  कर  लेते  हैं,
 तब  तक  हम  प्रगति  पथ  पर  नहीं  बढ़  सकते  हैं  ।
 जिस  तरीके  से  राज  देश  के  भ्रमर  एक  प्रकार
 की  चेतना  झाई  है  शौर  जिस  प्रकार  से  हमारा
 देश  एक  दम  जाग  उठा  है,  एक  मत  हो  कर
 सरकार  की  मदद  कर  रहा  है,  वह  सराहनीय
 है  1

 चीन  ने  जो  चुनौती  राज  दी  है,  उस  का
 हमें  सामना  करना  है  राज  जो  समय  मे  शाथ
 नहीं  चेते  हैं  उन  को  चेत  जाना  चाहिये  |  उनको
 सरकार  का  पूरा  पूरा  साथ  देना  चाहिये  |  यह
 मौका  हाथ  में  पाया  है,  उस  का  नाजायज़  लोगों
 को  लाभ  नहीं  उठ,ना  चाहिये  |  धनी  लोग  जब
 भी  मौका  लगता  था,  सरकार  से  नाजायज़  फायदा
 उठाते  थे,  उन  को  ब  बह  मौका  नहीं  दिया
 जाना  चाहिये  ।  इलैक्शन  के  दिनों  में  लोग  दो
 दो  कौर  चार  चार  लाख  रुपया  दे  देते  हैं  t
 लेकिन  प्रस्तोक  की  बात  है  कि  वहीं  ग्राम
 सहायता  का  हाथ  प्रागे  नहीं  बढ़ा  रहे हैं।  .
 राज  जब  संकट  का  समय  पाया  हूँ,  तब  उन  का
 कोई  पता  नहीं  चल  रहा  है  |  जिस  तरीके  से

 एक  साधनों  सदस्य  :  भाप  की  पार्टी
 को  ही  दिया  था  &



 4437  Taxation

 at  Yo  लॉ०  बारूपाल  :  यह  लोग  सब
 पाथ्यों*को  दिया  करते  हैं  ।  सोशलिस्ट  पार्टी
 हो  चाहे  दूसरी  पार्टीज़  हो  ।  यह  उनका  एक
 प्रकार  का  धंधा  है  1  वें  किसी  भी  तरीके  से
 अपना  उल्लू  सीधा  करते  हैं  ।  यह  एक  आम
 बात  थी  जो  मेंने  आप  के  सामने  रख  दी  है
 यह  कोई  व्यक्तिगत  बात  नहीं  है  ।  राष्ट्र  की
 बात  है  |  राष्ट्र  की  आज  यह  पुकार  है  1  मेरी
 वित्त  मंत्री  जी  से  प्रार्थना  है  कि  उन  लोगों  के
 साथ  वे  ज्यादा  मेहरबानी  से  पेश  आये  हैं  शब
 उन  लोगों  की  वे  ज्यादा  हिमायत  न  कर  ।  उन
 को  वे  ज्यादा  राहत  न  दें  1  क्योंकि  इस  तरह  की
 चीजों  को  अब  तक  राष्ट्र  बरदाइत  करता  आया
 है,  तो  भविष्य  में  वह  इस  तरह  की  चीजों  को
 बरदाशत  नहीं  कर  सकता  है  और  न  ही  करना  |

 Shri  P.  छू,  Deo  (Kalahandi):  Mr.
 Deputy-Speaker,  Sir,  this  emergency
 has  been  a  blessing  in  disguise  so  far
 as  the  fiscal  policy  of  the  Govern-
 ment  is  concerned  because  it  has  pro-
 vided  an  opportunity  for  q  reapprais-
 al  of  the  policy  which  they  had  been
 following  so  far.

 In  order  to  mobilise  the  financial
 resources  of  the  country  during  this
 emergency  and  in  order  to  facilitate
 donations  to  the  National  Defence
 Fund  as  well  as  for  the  free  flow  of
 contributions  towards  Gold  Bonds,
 the  National  Defence  Bonds  and
 various  other  securities,  this  Bill  has
 envisaged  certain  concessions.  The
 concessions  envisaged  in  this  Bill
 are,  firstly,  that  the  Golq  Bonds  will
 be  an  item  of  exempted  assets  so  far
 as  calculation  of  wealth-tax  is  con-
 cerned;  secondly,  the  Income-tax  Act
 is  sought  to  be  amended  so  that  any
 capital  gain  arising  out  of  the  sale
 of  the  Gold  Bond  or  any  loss  arising
 out  of  this  sale  will  be  left  out  of
 consideration  for  the  purpose  of  in-

 ‘come-tax  assessment;  thirdly,  dona-
 tions  to  the  Nationa]  Defence  Fund
 wil]  qualify  for  rebate  धातु  for  that
 section  88  of  the  Income-tax  Act  is
 sought  to  be  amended  and,  fourthly,
 there  will  be  no  deduction  of  tax  at
 the  source  of  collection  of  interest
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 which  will  accrue  from  National  De-
 fence  Bonds  for  which  no  limit  has
 been  prescribeq  and  in  case  of  Gold
 Bonds  for  which  the  limit  of
 Rs.  10,000  has  been  prescribed  in  the
 case  of  an  individual.

 In  this  regard  I  beg  to  submit  that
 there  could  hardly  be  a  more  critical
 juncture  or  a  nobler  cause  than  the
 present  one  for  the  mobilisation  of
 the  unproductive  gold  hoards  which
 we  have  in  this  country.  It  is  esu-
 mated  at  Rs.  850  crores  at  the  inter-
 national  price.  Our  foreign  exchange
 ig  very  much  depleted  and  we  need
 foreign  exchange  for  the  purchase  of

 +  much-needed  arms  for  the  protection
 of  our  country.  At  the  same  time,
 We  need  gold  to  supplement  our
 foreign  exchange.  But  the  problem
 that  faces  us  today  is  the  spiralling
 of  gold  price  in  this  country  which  is
 out  of  all  proportion  to  the  interna-
 tional  price.  That  has  become  a  sub-
 ject  of  great  concern  to  all  of  us.  This
 has  leq  to  nefarious  smuggling  acti-
 vity  which  has  been  going  on  all
 along  the  Indian  border.  We  all
 know  about  it.  It  has  caused  invisi-
 ble  drain  on  our  foreign  exchange
 and  has,  at  the  same  time,  weakened
 the  purchasing  power  of  the  rupee.
 Sir,  I  beg  to  submit  that  this  is  due
 to  the  wrong  fiscal  policy  that  we
 have  pursued  so  far.  There  has  not
 been  any  proper  thinking  in  this  re-
 gard.  In  the  case  of  the  Gold  Bonds,
 even  though  the  interest  rate  is  so
 lucrative,  the  response  is  very  poor.
 Here,  the  Government  proposes  to  pay
 64  per  cent  interest,  that  means,  2
 per  cent  more  than  the  usual  interest
 that  they  pay  on  Government  securi-
 ties  and  that  too  will  be  paid  on  six-
 monthly  basis  for  a  period  of  5  years,
 So  far  as  the  Gold  Bonds  are  con-
 cerned,  Government  have  given  the
 further  assurance  that  they  woulq  not
 ask  persons  to  disclose  the  source  of
 acquisition  of  this  gold.  Even  if  you
 have  acquired  it  by  wrong  methods,
 you  have  a  chance  here  to  transfer
 your  black  money  into  white.  Sir,
 even  then,  the  response  is  very  poor.

 Under  these  circumstances  and  in
 view  of  the  various  concessions  grant-

 .
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 ta  for  the  Gold  Bonds,  we  thought
 that  it  will  bring  about  an  increase
 in  the  value  by  about  45  per  cent
 over  the  face  value  but  it  has  not
 happened.  We  will  have  to  fing  out
 why  it  is  so.  As  pointeq  out  by  my
 hon.  friend,  Shri  Prabhat  Kar,  we
 find  that  these  Bonds  are  hardly  at-
 tractive  as  a  commercial  proposition,
 because,  the  price  offered  for  one  ten
 grams  of  gold  is  Rs.  53°58  nP  which
 is  calculated  at  Rs.  62°50  nP  per  every
 tola  of  gold  and  it  has  been  rightly
 pointed  out  by  an  honourable  lady
 Member  that  in  a  middle  class  family
 especially,  the  purchase  price  of  gold
 is  sometimes  as  much  as  Rs.  20  or
 Rs.  140.  It  is  a  very  great  patriotic
 act  that  people  are  coming  forward
 voluntarily  to  sacrifice  what  they  can
 for  the  defence  of  the  country,  but,
 at  the  same  time,  it  is  not  a  sound
 commercial  proposition.

 In  this  context,  I  wish  to  submit
 the  following  proposal  for  considera-
 tion.  It  is  this.  At  the  time  of  re-
 payment  of  there  gold  bond  loans,
 Government  should  pay  them  back  in
 gold.  When  they  pay  back  this  loan,
 they  should  pay  back  in  actual  gold
 or,  these  gold  bonds  should  be  includ-
 ed  at  the  market  price  of  gold.  If
 either  of  these  two  alternatives  could
 be  accepted  by  the  Government,  then,
 there  would  be  a  plentiful  flow  of

 #  gold  in  the  hands  of  the  Gov-
 ernment,  which  will  go  a  long  way
 to  meet  our  foreign  exchange  difficul-
 ties.

 Sir,  in  this  regard,  I  would  be  fail-
 ing  in  my  duty  if  I  do  not  make  a
 remark  that  the  defence  of  the  coun-
 try  nowhere  has  been  effectively
 made  possible  by  only  asking  for
 these  gold  bonds.  We  shall  have  to
 think  twice  about  it.  First  of  all,  I
 beg  to  submit  that  most  of  our
 foreign  exchange  requirements  would
 be  for  the  purpose  of  purchase  of
 arms  and  ammunitions.  Even  though
 We  have  been  getting  arms  from  the
 western  countries  on  lend-lease  basis
 @nd  on  nominal  payment,  we  should
 think  twice  about  that  because  if  we
 could  get  arms  supply  from  that  side

 Bill
 as  donations  or  a;  grants,  that  will
 go  a  long  way  in  saving  foreign  ex-
 change.  A  reappraisal  of  our  ap-
 proach  in  this  regard  is  necessary.

 We  have  been  following  a  policy  of
 non-alignment  and  on  various  occa-
 sions  I  had  been  also  advocating  that
 we  should  have  a  dispassionate  and
 independent  approach  to  every  prob-
 lem  of  the  world.  But  taking  into
 consideration  the  present  threat  to
 our  integrity  and  to  our  independence,
 it  is  high  time  that  we  should  have
 some  defence  alliance  or  military  alli-
 ance  with  the  western  powers.  And,
 that  will  go  a  long  way  in  enabling
 us  to  have  the  much-needed  arms
 and  We  would  then  be  able  to  save
 our  much-needed  foreign  exchange
 for  our  development  purposes.

 Sir,  another  important  aspect  which
 is  worth  considering  in  this  regard  is
 that  all  the  unproductive  items  like  the
 community  development  and  such  use-
 less  things  which  have  been  included
 in  the  Third  Plan  should  be  pruned
 for  the  purpose  of  the  defence  of  this
 country.  So,  these  are  the  sugges-
 tions  which  I  have  to  make  for  the
 consideration  of  the  Government  at
 the  time  of  considering  this  Bill,

 .

 Shrimati
 *  Lakshmikanthamma

 (Khammam):  Sir,  ]  support  the  Bill
 to  further  amend  the  Income-Tax  and
 the  Wealth  Tax.  Whenever  there  had
 been  wars,  it  is  the  women  who  had
 been  the  greatest  sufferers.  They  lose
 their  sons  in  the  battlefields;  they  lose
 their  husbands  and  their  honour  is
 at  stake.  The  horrors  of  the  previous
 war  are  known  to  every  one  of  us.  We
 know  how  places  were  invaded  and
 how  people  suffered.  We  know  of  in-
 stances  also  where  persons  walked  into
 the  houses  and  women  were  dishon-,
 oured,  they  were*even  disfigured  cutt-
 ing  the  nose  and  all  that.  We  know
 the  suffering  which  women  had  to  un-
 dergo  during  times  of  war.  We  also
 know  of  another  instance  how  the  cry
 of  a  mother  could  convert  a  big  war-
 rior  like  Ashoka.into  a  pacifist.  Now,
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 (Shrimati  Lakshmi  Kanthamma)
 I  am  ‘telling  all  these  things  because
 with  the  introduction  of  the  Gold
 Bonds,  our  women  have  to  come  for-
 ward.  They  should  understand  the
 need  and  the  necessity  to  invest  the
 gold  in  Gold  Bonds  for  defence  pur-
 poses.  Their  ignorance  should  be
 dispelled.  I  know  of  cases  where  some
 women  who  kept  their  jewels  in  the
 banks,  after  the  announcement  about
 the  Gold  Bonds,  took  them  away  from
 the  banks  thinking  that  Government
 would  ask  as  to  how  much  gold  one
 possessed.  They  got  back  their  gold
 articles  and  kept  them  in  their  houses.
 It  is  very  wrong  and  it  is  only  due
 to  ignorance.  If  they  had  realised  or
 understood  the  implications  they  would
 not  have  done  so.

 Therefore,  I  would  suggest  that
 Government  should  give  more  impor-
 tance  to  propaganda  telling  people  why
 they  should  invest  in  gold  bonds.
 People  who  possess  these  gold  things
 should  be  told  how  their  very  exis-
 tence  and  safety  is  in  danger  and  why
 they  should  come  forward  to  invest
 more  and  more  in  Gold  Bonds.

 We  know,  Sir,  under  what  circums-
 tances  we  had  to  ‘ntroduce  this  sys-
 tem  of  Gold  Bonds  to  meet  this
 national  demand.  We  have  certain
 foreign  exchange  difficulties  for  getting
 more  ammunitions  and  more  arms
 from  foreign  countries  for  which  we
 need  gold  very  urgently.  As  far  as
 the  introduction  of  the  Gold  Bonds
 is  concerned,  it  is  quite  a  welcome  step
 and  people  should  realise  the  advant-
 ages  that  are  there  in  converting  their
 idle  gold  into  Gold  Bonds.  One  hon.
 Member  said  that  because  the  price  is
 just  about  Rs.  6  or  slightly  above  that,
 people  are  not  coming  forward.  I  am

 Sure  gold  price  is  bound  to  come  down.
 As  our  Finance  Minister  has  often
 been  saying,  Government  are  convinc-
 ed  that  gold  price  will  definitely
 come  down  and  investing  in
 gold  bonds  would  be  more  ad-
 vantageous.  People  who  have  invest-
 ed  in  gold  bonds  vill  feel  that  they
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 have  done  a  very  great  thing  by  invest-
 ing  in  gold  bonds.  The  gold  that  wo-
 men  have  kept  in  their  box
 safe.  is  idle  money.  It  does
 not  produce  further  money.
 Their  investment  fetches  them  interest
 and  they  will  be  gettihg  more  money
 in  future.
 4  brs,

 There  is  one  suggestion  that  I  have
 to  make.  Women  have  some  gold  or-
 naments  which,  if  they  invest  in  gold
 bonds,  they  can  cash  only  after  5
 years.  Suppose  there  is  some  urgent
 need  for  them,  for  some  marriage  or
 some  other  thing,  these  gold  bonds
 will  not  be  of  use  to  ther  का  such
 difficult  circumstances.  If  there  is  any
 provision  that  these  gold  bonds  can  be
 mortgageq  and  they  can  get  money,
 I  think  that  may  induce  women  to
 invest  more  of  their  jewels  in  Gold
 Bonds.

 I  come  from  Hyderabad.  I  know
 how  much  private  individuals  are
 keeping  in  gold.  Our  Nizam,  for  ins-
 tance,  has  huge  bars  of  gold  at  his
 disposal.  All  steps  should  be  taken
 ‘by  the  Government  to  induce  him  to
 invest  that  gold  in  Gold  Bonds.  The
 Government  should  also  pay  more  at-
 tention  to  find  out  who  is  having  the
 gold.  There  are  a  number  of  people
 throughout  the  country.  The  Govern-
 ment  should  take  steps  to  induce  them
 or  convince  them  to  invest  their  gold
 in  Gold  Bonds.  Of  course,  there  ig  a
 clause  jin  the  Defence  of  India  Act,
 that  we  cannot  take  gold  from  the
 temples.  I  think  there  is  no  objec-
 tion  for  the  temples  to  invest  in  Gold
 Bonds.  We  have  so  many  temples
 in  our  country  which  are  equally
 anxious  to  contribute.  I  do  not
 refer  to  the  jewels  that  are  used
 for  the  day  to  day  ceremonies,
 but  that  gold  which  is  in  re-
 serve.  We  should  also  welcome  if  the
 temples  are  willing  to  invest  their  un-
 used  gold  in  reserve  in  Gold  Bonds.

 There  have  been  so  many  facilities
 ereated  for  the  people.  Some  people,
 because  of  fear  of  Government  or  be-
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 cause  of  fear  of  Income-tax,  have
 converted  their  profits  and  extra
 profits  into  gold.  The  Government
 have  also  decided  to  exempt  them
 from  Income-tax  and  wealth  tax.  I
 do  not  know  why  people  are  still
 hesitant  in  spite  of  so  many  facilities
 given  to  them  to  invest.  They  should
 also  take  the  opportunity  to  invest  all
 their  gold  in  Gold  Bonds,

 One  more  suggestion.  I  do  not  know
 what  the  difficulty  of  the  Govern-
 ment  is.  This  is  only  a  suggestion,  If
 it  is  practicable,  they  can  take  it.  Now,
 we  are  willing  to  pay  63  per  cent  in-

 terest.  Suppose  we  say,  we  pay  3  per
 cent  and  after  5  years,  we  will  pay
 them  back  either  in  gold  or  in  cash
 if  they  want.  Since  the  price  of  gold
 is  bound  to  come  down,  it  may  not
 also  be  difficult  for  the  Government  to
 pay  back  in  gold.  If  such  an  assur-
 ance  is  given,  I  am  sure  people  will
 readily  invest  some  more  gold  in  Gold
 Bonds.

 These  are  the  suggestions  that  If
 have  to  make.

 att  काशी  राम  गुप्त  (अलवर  )  :  उपाध्यक्ष
 महोदय,  बिल  में  जो  'धारायें  रखी  गयी  हैं  वे
 स्वागत  के  योग्य  हैं।  किन्तु  फिर  भी  यह  सोना
 जो  नहीं  आ  रहा  है  इस  पर  विचार  करना  बहुत
 आवश्यक  है  |

 झ्रखबारों  में  पढ़ते  हैं  कि जनता  के  पास
 १००  मिलियन  श्राउंसेज  गोल्ड  है  ।  छिपा
 हुआ  सोना  लगभग  ५४०  करोड़  तोला  है  जिसकी
 कीमत  तीन  हजार  करोड़  बनती  है  इंटरनेशनल
 गोल्ड  प्राइस  के  ऊपर  |  नगर  यह  बात  सही
 है  तो  फिर  यह  भी  जानना  जरूरी  हो  जाता

 है  कि  यह  कहां  छिपा  हुआ  है,  किस  वर्ग
 के  पास  छिपा  हुआ  है  1  बड़े  वर्ग  के  लोग  तो
 जवाहारात  भी  रखते  हैं,  मोती  भी  रखते

 हैं,  सोना  भी  रखते  हैं  ।  क्‍या  सरकार  को  यह
 भी  राज  तक  पता  नहीं  चल  सका  है  कि  वास्तव
 में  स्थिति  क्या  है  और  उनके  पास  क्‍या  प्रां कड़े
 हैं  यह  जानना  प्राप्यक  हो  जाता  है  ।

 Bill
 इसके  अतिरिक्त  इसमें  व्याज  की  दर

 ६-१।२  पर  सेन्ट  है  -  इसलिये  जिनके  पास
 ब्लैक  का  सोना  है  उसको  वह  इसमें  फौरन

 ही  दे  देना  चाहिये  ।  यह  उनके  लिये  सब  तरह
 से  लाभदायक  होगा  ।  प्रखर  उनके  पास
 ब्लैक  का  सोना  नहीं  है  तों  फिर  किस  के  पास
 है  इस  पर  भी  विचार  करता  चाहिये  |  यह
 बहुत  गम्भीर  समस्या  हमारे  सामने  पैदा  हो
 गयी  है  ।  या  तो  इस  देश  में  इतना  सोना  नहीं
 जितना  कि  प्रचार  है  या  फिर  प्रचार  होते
 हुए  भी  लोग  सोना  देना  नहीं  चाहते  प्रौढ़  इस
 वक्त  भी  नहीं  देना  चाहते  जब  कि  देश  के  ऊपर
 आपत्ति  भाषायी  हुई  है  ।  अगर  लोगों  के  पास
 सोना  है  कौर  वे  नहीं  देना  चाहते,  तो  फिर
 उनके  साथ  क्‍या  सलूक  किया  जाये  इस  पर
 विचार  करना  आवश्यक  हो  जायगा  |

 में  यह  निवेदन  करना  चाहता  हूं  माननीय
 त्री  महोदय  से  कि  यह  समस्या  बहुत  जटिल
 है  ।  जब  तक  यहां  पर  सोने  के  भाव  उतने
 नहीं  थ्या  जायेंगे  जितने  कि  इंटरनेशनल  स्तर
 पर  हैं  तब  तक  इस  समस्या  का  वास्तविक
 हल  होने  वाला  नहीं  है।  वह  भाव  कैसे  गिरेगा
 उसके  लिये  क्‍या  किया  जाये  1  में  समझता

 हूँ  कि  शब  तक  सितार  ने  जितना  कंट्रोल  शौर
 चीजों  पर  किया  है  उतना  गोल्ड  पर  नहीं
 किया  है  1  गोल्ड  के  व्यापारी  फ्री  सेल  करते
 हैं,  उनको  किस  प्रकार  से  रोका  जाये  और
 उन  पर  किस  प्रकार  प्रतिबन्ध  लगाया  जाये
 यह  सोचना  आवश्यक  है  ।  हमको  इस  बात
 पर  भी  प्रतिबन्ध  लगाना  होगा  कि  विवाहों
 के  भ्र वसर  पर  एक  मात्रा  से  अधिक  सोना  न
 दिया  जाये  ।  जब  सरकार  इस  प्रकार  के  कदम
 उठायेगी  तभी  इस  समस्या  का  निदान  निकल
 सकेगा  |

 जहां  तक  ब्लैक  मनी  का  प्रश्न  है,  भ्रमर
 उसका  लोगों  ने  गोल्ड  लेकर  रखा  है  और  फिर
 भी  वह  सामने  नहीं  झा  रहा  हैं  तो  इसमें  भी  कोई
 रहस्य  की  बात  है  7  सरकार  को  इसको  जानना
 चाहिये  आर  उसके  पास  इसे  जानने  के  बहुत
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 [श्री  काश  राम  गुप्त]
 साधन  हैं  1  मेरा  तो  यह  सुझाव  है  कि  जितने

 हमारे  करोड़पति  लोग  हैं  उनकी  कानफरेंस
 की  जाये  और  उनको  बिठा  कर  इस  बारे  में

 सलाह  की  जाये  और  यह  जाना  जाये  कि
 उनका  इस  बारे  में  क्‍या  दृष्टिकोण  है,  उनकी
 क्या  कठिनाई  है,  क्‍या  वास्तव  में  यह  प्रचार

 मात्र  है  कि  देश  में  इतने  करोड़  का  सोना  है
 कौर  वास्तविकता  ऐसी  नहीं  है  ।

 जहां  तक  साधारण  वर्ग  का  प्रश्न  है  वह
 विवाहों  के  लिये  सोना  खरीदता  है।  देश
 में  हर  साल  करीब  ५०  लाख  विवाह  होते  हैं
 और  उन  में  से  कम  से  कम  १०  प्रतिशत  विवाह
 एसे  होते  हैं  उनके  लिये  लोग  बीस  पच्चीस,
 तीस  तोला  तक  सोना  खरीदते  हैं  जिसकी
 कीमत  १५०  या  २००  करोड़  रुपये  होती  है।
 सरकार  यह  मानती  है  कि  चालीस  या  पचास
 करोड़  का  सोना  हर  साल  स्थगित  होता  है।
 भावों  के  कारण  |  स्मगलिंग  का  कोई  दूसरा
 कारण  नहीं  है  ।  जब  तक  भावों  को  गिराने
 और  स्मगलिंग  को  रोकने  के  लिये  साथ  साथ
 कदम  नहीं  उठाय  जायेंगे  तब  तक  इस  कानून
 को  पास  करने  से  कोई  लाभ  नहीं  होगा  ।

 सरकार  को  गोल्ड  “बाँस  का  एलान
 किये  काफी  अभ्र रसा  हो  गया;  कानून  की  शक्ल
 तो  हम  इसको  अब  दे  रहे  हैं,  लेकिन  इस  अरसे
 में  कितना  सोना  सरकार  के  पास  पाया  ?
 उसकी  कितनी  कीमत  है  यह  भी  आज  तक
 सरकार  नहीं  बता  सकी  है  ।  इसलिये  में
 निवेदन  करूंगा  कि  सरकार  को  यह  बताता

 चाहिये  कि  कितना  सोता  उसके  पास  अब  तक
 गोल्ड  बांडू  के  जरिये  आपा  है  और  किस

 वर्ग  से  आया  है  ।  जाहिर  है  कि  अगर  यह
 सोना  बड़े  वर्ग  के  लोगों  से  आया  है  तो  यह
 श्रान्दाजा  निश्चित  रूप  से  लगाया  जा  सकता

 है  कि  ब्लैक  का  रुपया  कहां  था  ।  ब्लेक  के
 ग्र लावा  जो  और  सोना  है  उसका  मूल्य  भी

 बहुत  है  -  करोड़पति  और  लखपति  लोगों
 के  एक  एक  घर  में  स्त्रियों  के  पास  लाखों
 रुपये  के  जेबर  हैं  ।  वे  उन  जेवरों  को  छोड़ने
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 को  तैयार  नहीं  हैं  ।  हमारे  सामने  यह  बात
 रोज  आती  है  कि  वें  लोग  लाखों  रुपया  अपनी
 कम्पनियों  में  से  फंड  में  देते  हैं,  बांड्स  में  देते
 हैं,  लेकिन  उनको  सोने  से  इतनी  मुहब्बत
 है  कि  उसको  वे  नहीं  छोड़  सकते,  चाहे  व
 राजे  महाराजे  हों,  या  करोड़पति  हों,  लखपति
 हों  या  सरकारी  कर्मचारी  हों  ।  अगर  हम
 सन्‌  १६२०  के  बाद  महात्मा  जी  की  बात  मानते
 तो  हमलों  यह  सोने  की  मुहब्बत  न  होती,
 न  ब्लैक  होता  और  न  सरकार  को  आज  सोना
 लेने  की  आवश्यकता  होती  ।  तो  में  निवेदन
 करूंगा  कि  इस  बिल  को  पास  करने  के  साथ
 साथ  सरकार  को  वें  कदम  उठाने  चाहिये
 जिनसे  सोने  के  भाव  शिर  जायें,  जिससे  लोग
 अपने  जाप  सोना  देने  के  लिये  सामने  आयें
 और  आयन्दा  लोग  सोने  को  न  खरीदें  ।  इसके
 लिये  सख्त  नियंत्रण  की  जरूरत  है  1  तीन
 दिन  से  हम  अखबारों  में  देख  रहे  हैं  कि  सोने
 का  भाव  उठने  के  बजाय  बढ़  रहा  है  ।  ग्रभी
 इमरजेंसी  के  डिक्लेयर  होने  पर  सोने  के  दाम
 घटने  की  एक  रो  चली  थी  और  उस  के  भाव
 नीचे  गये  थे  लेकिन  अब  फिर  सोने  के  भाव
 बढ़ने  लगे  हैं  7  ब  लोगों  ने  फिर  सोना
 खरीदना  शुरू  कर  दिया  है  -  इमरजेंसी  के
 अन्दर  यह  दृष्टिकोण  बड़ा  घातक  है  और  इस
 से  प्र व्यवस्था  फैलती  है  |

 कलकत्ते  के  अन्दर  जो  Yo-Yo  हजार
 व्यक्ति  सोने  के  जेवरात  गढ़ाई  वगैरह  का  काम
 करते  हैं  वे  बेकार  हो  गये  हैं  क्योंकि  लोग
 उनको  जेवर  गढ़ने  वगैरह  का  काम  नहीं  दे
 रहे  हैं  ।  देश  में  अ्र्यवस्था  का  फैलना  और  इस
 तरह  से  बेरोजगारी  का  फिरना  बहुत  खतरनाक
 बात  है  1  मुझे  ऐसी  जानकारी  मिलो  है  कि
 जिस  वक्‍त  यह  गोल्ड  बौंड्स  की  ब्रात  चली  थी
 और  हमारे  वित्त  मंत्री  महोदय  का  ब्यान
 निकला  उस  समय  बहुत  से  लोगों  न  डर
 के  मारे  बैंकों  बौर  तिजोरियों  में  जो  थोड़ा
 बहुत  सोना  रक्खा  हुआ  था  दस्ते  निकाल  लिया।
 मेरा  कहना  है  कि  यह  निवृत्ति  देश  के  लिये
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 घातक  है  और  इस  को  ठीक  करने  के  लिये
 सरकार  को  कदम  उठाना  चाहिये  कौर  देश
 में  एक  विश्वास  का  वातावरण  बताने  का
 प्रयत्न  करना  चाहिये  ।  जिन  लोगों  के  पास
 सोना  है  उन  से  सोना  लेने  का  पूरा  प्रयत्न
 करना  चाहिये  ।

 शी  शिव  नारायण  (बांसी)  :  अध्यक्ष
 महोदय,  हमारे  यहां  यह  कहावत  चली  शाई
 है  —

 “आपात  काल  परखिये  चारी,
 धीरज,  74,  मित्र  और  लारी 1”

 राज  वह  समय  ग्रीन  पड़ा  है।  देश  के
 ऊपर  आपदा  आई  हुई  है  ।  ऐसे  समय  अगर
 कोई  आदमी  पैसा  गाड़ता  है,  सोना  गाड़ता
 है  और  देश  की  सुरक्षा  के  खातिर  सरकार  को
 नहीं  देता  है  तो  उस  से  बड़ा  विश्वासघाती
 श्र  देशद्रोही  व्यक्ति  कोई  दूसरा  नहीं  हो
 सकता  है  ।

 मैं  आज  यहां  बहुत  अदब  के  साथ  कहना
 चाहता  हूं  कि  मैं  अपने  उन  मित्रों  से  सहमत
 नहीं  हुं  जिनका  कि  खयाल  है  कि  देश  में  सोना
 नहीं  है  ।  इस  देश  में  सोना  है,  धन,  दौलत
 है  और  उस  की  हमारे  यहां  कोई  कमी  नहीं
 है  1  जैसा  कि  वित्त  मंत्रों  महोदय  ने  कहा
 है  जहां  से  भी  तुम  को  सोना  मिले  ले  आठों,
 कोई  उस  पर  रैंकिंग  नहीं  होगी  ।  मार्केट  फ्री  है
 भले  ही  कोई  उसे  ब्लैक  कर  के  लाया  हो  या
 सफेद  कर  के  लाया  हो,  इस  का  कोई  प्रश्न  आज
 नहीं  है।  आज  तो  देश  बौर  सरकार  को  सोने
 की  जरूरत  है  और  इसलिये  जिनके  भो  पास
 सोना  हो  चाहे  वह  उनके  पास  कहीं  से  भी
 शौर  किसी  तरह  भी  आया,  वह  सोना  सरकार
 को  देश  को  रक्षा  के  खातिर  दें  ।  सरकार  ने
 लोगों  को  अपना  सोना  देने  के  लिये  एक
 फिक्स  रेट  दे  दिया  है  अर्थात्  साढ़े  ६  परसैंट
 सोने  पर  सूद  मिलेगा  शौर  पन्द्रह  वर्ष  के  बाद
 वह  दूना  हो  जायेगा  ।  जितनी  रकम  दी
 शी  उतनी  सूद  की  हो  जायगी  ।  अब  इस  सोने
 को  लेकर  शाये  दिन  जो  डकैतियां,  चोरियां

 Bill
 होती  हैं  और  कहीं  नाक  काटी  जाती  है  तो  कहीं
 हाथ  काटे  जाते  हैं,  इन  से  भी  सेफ्टी  हों  जायगी  1
 मेरी  समझ  में  गोल्ड  बौंड  के  बारे  में  जनता
 में  आवश्यक  प्राचीन  अभी  तक  नहीं  हुई.  है  ।
 मैं  समझता  हूं  कि  इन  स्कीमों  के  बारे  में  और
 सरकार  जो  इन  पर  सूद  दे  रही  है  उन  के
 बारे  में  फाइनेंस  विभाग  ने  कोई  प्रोपेगंडा
 नहीं  किया  है  |  फाइनेंस  डिपार्टमेंट  से  मैं
 कहना  चाहता  हूं  कि  इस  चीज  का  श्राप  देश
 की  जनता  में  प्रचार  करें।  स्कूलों  में  ग्रोवर  हर
 एक  स्थानों  पर  इस  का  प्रोपेगेशन  करे  कि
 किस  तरह  लोग  देश  की  आड़े  समय  में  सहायता
 कर  सकते  हैं  गौर  उस  के  साथ  ही  साथ
 ग्राहक  लाभ  भी  कमा  सकते  हैं  -  हमारे
 देश  में  धन  कमाने  की  प्रवृत्ति  नहीं  है  ।  हमारे
 देश  में  तो  एक  दूसरे  की  टांग  खींचने  की

 प्रवृत्ति  है  1  लेकिन  भ्रमरी का  में  इस  के  बरअक्स
 है।  मान्यवर,  में  फौरन  कंट्रीस  हो  पाया
 हूं  ।  बाई  वाज  बौने  इन  ब्रिटिश  वैस्ट  इंडीज--
 जमैका  ।  में  क्यूबा  में  भी  रहा  हूं  कौर  में  बखूबी
 जानता  हूं  कि  यहां  ब्रोकर  वहां  में  कितना
 डिफेंस  हें  +  वहां  एक  गरीब  आदमी  दाई  करता
 हैं  कि  वह मिलियन  हो  जाय  कौर  जो  मिलियनर
 हैं  वह  और  ऊपर  जाने  की  कोशिश  करता  हैं
 लेकिन  हमारे  यहां  उ  के  बरअक्स  हैं  राज
 नत  किसी  को  ब्लैकमार्कंटर  कहिये  कौर  न
 चोर  कहिये,  जो  भी  पैसा  देश  की  सुरक्षा
 में  दे  वह  ले  लिया  जाना  चाहिये  क्योंकि  इस
 समय  देश  को  पैसे  की  बहुत  जरूरत  है  |  यह
 बड़े  संतोष  का  विषय  हैँ  कि  मुल्क  तैयार  है
 कौर  वह  अपना  कर्तव्य  पूरी  तरह  निभाने
 को  प्रस्तुत  हँ  ।  जो  भी  सोना,  पैसा  दे,
 सरकार  हाथ  बढ़ा  कर  लें  |  इस  देश  ने  करवट
 बदली  है  ।  इतिहास  के  पन्ने  बताते  हैं  कि
 सैंकड़ों  वर्ष  गुजर  गये  इस  देश  पर  चंगेज  खां
 का  हमला  हुमा  क्षा  ब्रोकर  राज  फिर  उसी
 चंगेज  खां  के  खानदान  के  चीनी  लोगों  ने

 हमारे  देश  पर  हमला  किया  है  ।  में  अपनी  सरकार
 से  और  फाइनेंस  मिनिस्टर  साहब  से  कहना
 चाहता  हंक  हम  को  उस  इतिहास  को  भुलाना
 नहीं  हैँ  यह  बही  दिल्ली  है  जिसने  कि
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 अतीत  में  वह  दिन  देख  हैं  ।  तैमूरी  हमले  को
 देखा,  चंगेजी  हमले  को  देखा  और  क्या  क्‍या
 नहीं  देखा  ।  इसलिये  हमें  अपने  इतिहास
 को  नहीं  भूलना  चाहिये  |  शिवाजी  का
 इतिहास  मैं  ने  पढ़ा  है  आज  हमारा  देश  बदला
 है  जागा  हैँ  t  हर  एक  देशवासी  अपना  सब  कुछ
 देने  को  तैयार  है,  एक  एक  पैसा  देने  के
 लिय  तैयार  है  -  सरकार  ने  भी  जो  यह  बिल
 पेश  किया  है  और  यह  जो  इंटरैस्ट  दे  रही
 है,  बड़ी  सुन्दर  चीज  कर  रही  हूँ  ।  इस  सम्बन्ध
 में  एक  सुझाव  रखना  चाहिए  हूं  कि  पोस्ट
 झ्ाफिसेज  सेविग्ज  बैंक  में  जमा  रकम  पर
 ढाई  परसेंट  सूद  सरकार  देता  है,  उस  सूद
 की  दर  को  बढ़ा  कर  यदि  ३,  ४  या  ५  परसैंट
 कर  दिया  जाये  तो  लोगों  को  अपना  पैसा
 शौर  अधिक  जमा  कराने  के  लिये  प्रोत्साहन
 मिलेगा  और  इस  तरह  काफी  रुपया  सरकार
 को  मिलेगा  -  मिडिल  क्लास  के  आदमी
 रुपया  दे  रहे  हैं  लकिन  हाई  क्लास
 के  आदमी  रुपया  नहीं  दे  रहे  हैं  ।  पिछले
 हफ्ते  जब  में  अपनी  कांस्टिट्यूएंसी  में
 गया  था  तो  मेंने  देखा  कि  बड़े  लोगों  की

 प्रवृत्ति  देने  की  नहीं  है,  उनके  पास  धन

 है  लेकिन  वह  दे  नहीं"  रहे  हैं।  उनको  न

 मालूम  कोन  सी  माया  लगी  हुई  है  शौर

 पता  नहीं  कि  वह  किस  चक्‍कर  में  हूँ  कि
 कल  कहीं  कायापलट  हो  तो  जायद  वही
 काटे  जायेंगे  पौर  सबसे  पहले  उनका  ही
 छिनेगा  ।  गरीब  तो  गरीब  है  ही,  रोज  खेत
 या  फैक्टरी  में  काम  करता  है  और  कमाता
 है,  मिडिल  क्लास  वाला  तनख्वाह  पाता  है
 कौर  थोड़े  बहुत  शादी,  ब्याह  के  समय  के
 जो  उसके  पास  गहने  हैं,  उनसे  गवर्नमेंट
 का  काम  चलने  वाला  नहीं  है।  अलबत्ता
 ईजादे  पास  “गड़ा  हुआ,  धन  है  जैसे  कि

 हैदराबाद  के  निजाम  के  पास  काफी  धन
 व  सम्पत्ति  है,  राज  दश  में  इंमरजेंसी
 डिक्लेयर  हो  गयी  है,  डिफेंस  आफ  इंडिया
 रूल्स  देश  में  लागू  हु  इसलिए  सरकार  को

 श्वा हिए  कि  जिन  के  इस  धन  है  उनसे
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 गवर्नमेंट  बाई  फोर्स  ले।  इस  बार  में
 किसी  के  साथ  कोई  रियायत  न  बर्ती  जाय  ।

 मुल्क  सबसे  बड़ा  हैदर  उसके  आगे  कोई
 भी  बड़ा  नहीं  है।  आज  जब  देश  को  पैसे
 की  आवश्यकता  हैँ  तो  पूंजीपतियों,  जिनके
 पास  काफी  धन  पड़ा  है,  उनके  साथ  कोई
 रियायत  नहीं  होनी  चाहिए  और  उनसे  बह
 पैसा  जस ेभी  हो  सरकार  लेले।

 हमारे  देश  में  बड़े  बड़े  अखबार  चलते

 है।  लेकिन  मेरा  कहना  हैकि  हिन्दुस्तान
 टाइम्स  में  जो  एक  कार्टून  छपा  उसको  देख
 कर  मेरे  तो  रोगन्टे  फन  चठे ।  में  तो
 कहता  हूं  कि  गवर्नमेंट  को  इसे  बंद  करना
 चाहिए  यातो  चैक  करना  चाहिए  1  इस
 तरह  का  फाल्स  प्रोपेगंडा  .करके  मुल्क  के
 साथ  विश्वासघात  करते  हैं।  ऐसे  लोग
 जिनके  कि  पास  पैसा  हैँ वह  सब  पैसा
 सरकार  को  अगर  जरूरत  हों  तो  बाई
 फोर्स  ले।  रियायत  की  ब  कोई  जरूरत
 नहीं  है।  कब  कांफ्रेंस  करें,  मीटिंग  करें,
 यह  सब  बिलकुल  नौन सेंस  है।  में  तो  कहता
 हूं  कि  देश  में  इमरजेंसी  डिक्लेयर  हों
 चुकी  है  इसलिए  इन  लोगों  से  जबरदस्ती
 पैसा  लिया  जाय।  आज  इसकी  जरूरत

 नहीं  है  कि  बनर्जी  बैठे,  कामथ  साहब  बैठें,
 या  शिव  नारायण  बैठें  डिफेंस  श्राफ  इंडिया
 दस  देश  में  लागू  हैं  इसलिए  जिनके  भी
 पास  पैसा  है  वह  उनसे  ले  लिया  जाय  बौर
 इसमें  कोई  'रियायत  न  दिखलाई  जाय  1

 मुल्क  खतरे  मैंने।  यह  तो  गवर्नमेंट  की
 शराफत  है शौर  भलमानसाहत  हैकि  व

 हमें  कौर  बाप  को  साई  &  परसेंट  सूद
 दे  रही  है।

 नेशनल  डिफेंस  सर्टिफिकेट्स  के  बारे
 में  कहना  चाहता  हूं  कि  गवर्नमेंट,  यह  बैन

 हटा  दे  ताकि  जितने  भी  पालियामेंट  या
 प्राविशियल  लजिस्लेचस  के मैम्बर्स  हैं  वे
 इसमें  बतौर  एजेंट  के  काम  कर  सकें  शौर
 जनता  में  इनकी  बिक्री  करवा  सके  |
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 में  तो जितने  भी  पालियामेंट  या  प्राविधि एल
 लेजिस्लेचसं  के  मैम्बर्स  हैं  उनसे  रिक्वेस्ट  करूंगा
 कि  वे  भागे  आयें  और  यदि  यह  बैन  हटा
 दिया  जाय  तो  वे  बतौर  एजेंट  के  अपनी
 अपनी  कांस्टीट्युएंसीज  में  वर्क  करें  और

 मुझे  पूरा  विश्वास  हैकि  इस  तरह  से
 लाखों  कौर  करोड़ों  रुपये  इस  मद  में  वह
 सरकार  को  जनता  से  दिलवा  सकेंगे  t
 गवर्नमेंट  को  एक  सोर्स  हों  जायगा  और
 इसके  लिए  गवर्नमेंट  को  दूसरी  मशीनरी
 श्रोवाइड  करने  की  जरूरत  नहीं  पड़ेगी  ।
 अगर  माननीय  सदस्य  इस  तरह  से
 शछर्जेटों  का  काम  करें  तो  यह  देश  की  बड़ी
 सेवा  होगी।  जिस  तरह  से  बीमा  कम्पनियों
 के  एजेंट्स  काम  करते  हैं  उसी  तरह  से  में

 चाहूंगा  कि  मेम्बरों  के  लिए  भी  यह  काम
 आफिस  श्राफ  प्राफिट  में  से  माइनस  कर
 दिया  जाय  |  ऐसा  होने  से  हमारे  मेम्बरान
 भी  बड़ा  काम  कर  सकते  हैं।  देश  की  सेवा

 “करना  एक  बड़ा  पवित्र  कार्य  हैऔर  में
 सो  चाहूंगा  कि  इसमें  और  मेम्बर  भी
 सहयोग  दें  कौर  इस  बैन  कों  हटवा  दें।
 ऐसा  होने  से झापकों  हर  एक  स्टेट  में
 कम  से  कम  oo—Qho  एम०  एल०  एज
 मिलेंगे  शौर  Go-go  एम ०  पीज०  मिल  जायेंगे
 और  हर  एक  कांस्टिट्यूएंसी  में  एक  एम०
 पपी०  कौर  ५  एम०  एल०  एज०  यह  छः
 जने  मिल  कर  बड़ा  काम  कर  सकते  हैं
 और  करोडों  रुपया  सालाना  इकट्ठा
 कर  सकते  हैँ।

 “लाभ  हानि  जीवन  मरण,  जस
 अप जस  हरि  हाथ।”  यह  परीक्षा-काल
 है  कौर  भारत  की  सेवा  करने  का  अवसर
 आया  है।  चाहें  कोई  खेत  में  काम  करें,
 चाहे  फैक्टरी  में  काम  करे  भर  चाहें  एजेंटी
 का  काम  करें,  सबको  धन,  बल  अपना
 देना  हैं।  हमारे  प्राइम  मिनिस्टर  ने  कहा
 है  श्लोक  देश  के  महान्‌  नेताओं  ने  कहा
 है,  सारे  हाउस  ने  कहा  है  शौर  तमाम
 अ्रपोजीदान  वालों  ने  भी  कहा  है  कि  हम

 2955  (Ai)  L.S.D.—3.  ;
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 नेहरू  जीके  पीछे  खड़े  हैं,  आज  इस
 राष्ट्रीय  संकट  की  घड़ी  में  पूरा  देश  एक  हो
 कर  उनके  पीछे  खड़ा  है,  नेहरू  जी  आज  देश
 के  प्राइम  मिनिस्टर  इसी  लिए  हैं  कौर  देश  की
 बागडोर  उनके  हाथों  में  इसे  लिए  है  क्योंकि
 देश  चाहता है  कि  वे  ही  उसके  नेता  हों।
 हम  सबने  मिलकर  उनको  प्राइम  मिनिस्टर
 बनाया  है  ।  राज  आवश्यकता  इस  बात

 की  है  कि  देश  की  रक्षा  के  लिए  मुल्क के
 कोने-कोने  से  एक  एक  बच्चे  को  मिल
 कर झपना  धन  और  बल  सब  कुछ  गवर्नमेंट
 कोने  देना  चाहिए  ।

 गवर्नमेंट  ने  जो  नियम  बनाया  है  बौर
 इनकम  टैक्स  कानून  में  जो  यह  संशोधन  अप-
 नाया  गया  है  कि  इनकमटैक्स  में  हम  उन  को
 छुट  देंगे  यह  एक  अच्छी  चीज  की  है  जो  सूद
 मिलेगा,  जो  रुपया  ग्रुप  जमा  करेंगे  उस  में
 टैक्स  नहीं  देना  पड़ेगा,  इनकमटैक्स  नहीं  लगेगा
 लेकिन  शब  इनकमटैक्स  के  नाते  तो  ही  बड़े
 लोगों  के  वहां  सारी  बेईमानी  होती  है  ।  मैं
 इस  गवर्नमेंट  से  पूछना  चाहता  हूं  कि  बड़े
 बड़े  अफ़सरान  उस  पार  बैठे  हुये  हैं  जो  कि  इन-
 कम टैक्स  के  बड़े  एक्सपर्ट  हैं,  करोंड़ों  रुपया
 जो  कानपुर,  बम्बई  और  कलकत्ते  में  बड़े
 बड़े  लोगों  के  ऊपर  बकाया  है  उस  को  क्‍यों
 वसूल  नहीं  करते  हैं  ?  जायें  दिन  टैक्स  लगाते
 रहते  हैं,  लैंड  पर  टैक्स  लगातार  और  इस  तरह
 गरीब  किसानों  पर  सरकार  टैक्स  लगाती  है  शौर
 उन  पर  कर  का  भार  बढ़  रहा  है  लेकिन  यह
 पूंजीपति  जिनके  कि  ऊपर  काफी  इनकमटैक्स
 का  पैसा  बकाया  पड़ा  है  उन  से  वह  पैसा  क्‍यों
 नहीं  वसूलती  ?  राज  रियायत  दिखलाने
 का  समय  नहीं  है  -  गरीब  लोग  जो  कुछ  उन
 से  बन  पड़ता  है  लगे  आ  कर  सरकार  को
 पैसा  दे  रहे  हैं  लेकिन  यह  ्र मीर  लोग  जिनके"
 पास  काफी  पैसा  है  यह  बागें  नहीं  बढ़  रहे  हैं  t

 oat  परसों  की  बात  है  कि  प्रा नन्द
 पर्वत  पर  जहां  कि  गरीब  हरिजन  भाई  बसते
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 [at  शिव  नारायण]
 हैं,  मै ंगया  था  ।  उन्होंने  बतलाया  कि  हम  १०००
 र्यये  का  इंतजाम  करेंगे  ।  एक  एक  मजदूर
 से  पैसा  पैसा  बटोर  कर  यह  धन  इकट्ठा  किया
 जायगा  ।  जब  गरीब  लोग  इस  तरह  से  आगे
 बढ़  कर  रुपया  दे  रहे  हैं  तब  कोई  बात  नहीं
 मालूम  पड़ती  है  कि  बड़े  बड़े  लोग  जिनके
 कि  पास  काफी  धन  पड़ा  है  वे  क्‍यों  न  सरकार
 की  धन  से  सहायता  करें  और  यह  बौंड्स
 वगैरह  खरीदें  ?  वे  अपना  सोना  जमा  कर  पैड
 बौंड्स  खरीदें  ।  उन  से  यह  कोई  नहीं  पूछेगा
 कि  बह  उन्होंने  कहां  से  पैदा  किया  और  न
 ही  उन्हें  गवर्नमेंट  या और  कोई  चोर  या  बेई-
 मान  कहेगा  ।  उस  हालत  में  कोई  भी  उन्हें
 ब्लैकमार्कंटर  नहीं  करेंगा  ।  लेकिन  इसके
 लिये  जरूरी  है  कि  सब  डरपना  भ्र पना  सोना
 दें  और  देश  की  सुरक्षा  व्यवस्था  को  सुदृढ़
 बनायें  ।  जहां  वे  इस  तरह  देश  का  कल्याण
 करेंगे  वहां  साथ  ही  उन  का  भी  प्राफिट  रहेगा
 उन  के  पैसे  लगाने  से  मुल्क  डेवलप  होगा  t
 जो  इनवेस्टमेंट  आप  करेंगे  उससे  यह  देश
 भागे  बढ़ेगा,  ग्राफिक  स्थिति  इसकी  सुदृढ़
 होगी  शौर  उस  के  साथ  ही  पाप  की  इनकम
 भी  होगी  ।  इस  तरह  से  हमारा  देश  मजबूत
 शौर  तैयार  होगा  बौर  हम  अपने  शत्रुओं  का

 मुकाबिला  दिन  रात  चौगुना  कर  सकेंगे  ।
 इन  शब्दों  के  साथ  मैं  इस  का  समर्थन  करता

 हूं 1

 श्री  बड़े  (खरगोन):  उपाध्यक्ष  महोदय,
 हाउस  के  सामने  यह  जो  टैक्स  साज़  (अटेंड-
 मेंट)  बिल  आया  है  मैं  उस  का  समर्थन  करता

 हूँ  ।  लेकिन  साथ  ही  साथ  माननीय  श्री  मुरार-
 जी  देसाई  का  जो  रेडियो  भाषण  सुना  कि
 यह  गोल्ड  बौंड्स  कोई  भी  ले  सकता  है  कौर
 इस  के  लिये  जैसा  या  रुपया  उस  ने  कहां  से
 चंदा  किया  इस  के  बारे  में  4)ई  इन क्वारी

 नहीं  की  जायेगी,  तो  मैं  ने  :-/'यूस  किया  कि

 यह  लोगों  से  धन  लेने  का  बड़ा  इंजीनियर  वें
 जा  इस  के  पहले  बजट  सेशन  में  शौर  उस  के
 बाद  थोड़ी  थोड़ी  जब  एक  सुर  निकलती  थी
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 कि  गोल्ड  लेने  की  जरूरत  है  तब  बम्बई  के
 बैंकों  ग्रोवर  इंदौर  के  बहुत  से  बैंकों  में  जिन्होंने
 गोल्ड  रखा  हुआ  था,  औरनामेंट्स  रक्खे
 हुये  थे,  उन्होंने  उनको  निकालने  के  वास्ते
 कोशिश  की  थी  राज  जब  देश  को  इतनी
 भयंकर  परिस्थिति  का  सामना  करना
 पड़  रहा  है  और  चाइना  ने  हमारे  देश  पर
 एग्रेशन  किया  है,  तब  सरकार  को  गोल्ड  की
 जरूरत  है  ।  चंकी  सरकार  जनता  से  जबरदस्ती
 गोल्ड  को  नहीं  ले  सकती  है,  इस  लिये  उस
 ने  लोगों  से  गोल्ड  लेने  का  एक  इन् जीनियस
 तरीका  निकाला  है,  जिस  के  अनुसार  जो  गोल्ड
 बांड्स  खरीदेगा,  पन्द्रह  साल  के  बाद  उस  को
 गोल्ड  के  स्थान  पर  रुपया  दिया  जायगा  t
 मैं  समझता  हूं  कि,  अगर  इस  सम्बन्ध  में  सर-
 कार  की  ओर  से  यह  आश्वासन  दिया  जाता
 कि  पह  साल  के  बाद  या  तो  उतना  हीं  गोल्ड
 दिया  जायगा  और  या  उस  वक्‍त  गोल्ड  की.
 जो  कीमत  होगी,  वह  दी  जायगी,  तो  ज्यादा:
 गोल्ड  सरकार  के  पास  जाता  ।

 जब  मध्य  प्रदेश  में  गोल्ड  देने  की  अपील
 की  गई,  तो  जितने  गरीब  लोग  थे,  उन  सब
 ने  गोल्ड  दिया  और  के  गोल्ड  देने  के  लिये
 तैयार  हैं।  लेकिन  उन  के  सामने  यह
 सवाल  आता  है  कि  जिस  प्रकार  से  पांच-
 वर्षीय  योजनाओं  में  और  कम्यूनिटी  प्रोजेक्ट्स
 में  पैसे  की  फिजूल-खर्ची  होती  है,  क्या  शासन
 गोल्ड  ले  कर  उसी  प्रकार  से  पैसा  खर्च  करने
 वाला  है  |  शासन  वह  पैसा  किस  प्रकार  खच
 करने  वाला  है,  इस  बारे  में  कोई  पि गेंडा डा  नहीं
 है

 इस  के  साथ  ही  वे  लोग  पूछते  हैं  कि
 मध्य  प्रदेश  में  चालीस  मिनिस्टर  हैं,  इन
 मिनिस्टरों  कौर  उन  की  गलतियों  की  ओर
 से  कितना  गोल्ड  दिया  गया  है  |  वे  यह  भी

 पूछते  हैं  कि  सेंटर  के  मिनिस्टरों  के  यहा  से
 कितना  गोल्ड  आया  है  ।  जब  ये  सवाल  हम
 से  पूछे  जाते  हैं,  हो  हम  कहते  हैं  कि  हम  को
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 मालूम  नहीं  है  1  द्रापेगेन्डा  में  यह  नहीं  बताया
 भया  है  कि  इतने  मिनिस्टरों  ने  कितने  बाइस
 खरीदे  या  कितना  गोल्ड  दिया  |

 करी  काशी  राम  गुप्त  (पावर)  :  लोक-
 सभा  के  मेम्बरों  से  कितना  आया  ?

 श्री बड़े  :  इस  बारे  में  भी  चार  नहीं  होता
 है  कि  लोक-सभा  के  मेम्बरों  ने  कितना  गोल्ड
 दिया  ।  #स  योजना  के  बारे  में  प्रचार  कम  होठ
 से  जनता  का  रेस्पांस  अच्छा  नहों  हो  रहा
 है  1

 इसके  अतिरिक्त  में  यह  भी  कहना  चाहता
 हूं  कि  हिन्दुस्तान  में  गोल्ड  को  होम  बैंक,  घरू  बैंक
 या  घरू  पेढ़ी  कहते  हैं  ।  जब  कसी  स्त्री  का
 खाविंद  कमा  नहीं  सकता  है,  या  उस  को
 विधवावस्था  का  सामना  करना  पढ़ता  है,
 तो  वह  गोल्ड  बेच  कर  अपना  निर्वाह  करती

 है  ।  आये  महिलायें  इस  प्रकार  की  कठिन
 परिस्थिति  के  लिये  स्त्री धन  के  रूप  में  दिये
 गये  गोल्ड  को  आपने  पास  रखती  हैं  7  इस  कारण
 जनता  में  यह  भावना  है  कि  अगर  हम  गोल्ड
 दे  देंगे,  तो  कठिन  परिस्थिति  में  हमारा  क्‍या
 होगा,  क्‍यों  कि  पन्द्रह  साल  तक  गोल्ड  का

 _  रुपया  नहीं  मिलने  वाला  है  ।

 शासन  ने  इस  प्रकार  कौ  कोई  ब्य  अवस्था
 नहीं  की  है  कि  यदि  किसी  विधवा  या  ना-
 बालिग  को,  या  किसी  कुटुम्ब  को,  ऐसी  ग्र वस् था
 का  सामना  करना  पड़े,  तो  बीच  में  ही
 उन  को  सहायता  दी  जायेगी  और  गोल्ड
 बांड्स  का  पैसा  उन  को  दिया  जायगा  ।  पन्द्रह
 साल  तक  क्या  करेंगे,  गरीब  कुटुम्बों  के  सामने
 यह  सवाल  होने  के  कारण  गोल्ड  बांड्स  के
 बारे  में  लोगों  का  रेस्पांस  अच्छा  नहीं  है  ।
 वे  आदमी,  पैसा  और  अपना  ब्लड  तक  देने
 के  लिये  तैयार  हैं,  लेकिन  हिन्दू  स्त्रियों  के  लिये
 गोल्ड  का  महृत्व  ब्लड  से  भी  अधिक  है,
 क्यों  कि  कठिन  परिस्थिति  में  वे  गोल्ड  पर
 निर्भर  करती  हैं  ।

 Bill

 हमारे  देश  को  एक  कल्याणकारी  राज्य
 झौर  सोशलिस्ट  पैटर्न  की  स्टेट  कहा  जाता

 है  और  उस  के  अन्तर्गत  शासन  पर  फ्राम  दि
 क्रैडल  टु  दि  ग्रेव  की  रेस्पांस बिल्टी  है।  इस
 लिये  सरकार  को  कठिन  परिस्थिति  में  हमारी
 जवाबदारी  लेनी  चाहिये  1  क्‍या  वह  ऐसा
 करने  के  लिये  तैयार  है  ?  यदि  इस  सवाल  का
 जवाब  नहीं  मिलता  है,  तो  डिफेंस  के  लिये
 गोल्ड  बांड्स  खरीदने  के  लिये  घरों  की  स्त्रियों
 शौर  साधारण  जनता  जरा  हिचकिचाती
 हैं  ।  स्त्रियां  यह  सोचती  हैं  कि  गोल्ड  तो  हमारा
 ग्रा खिरी  निर्वाह  है  जब  घर  का  सब  पैसा
 निकल  जाता  है,  हमारे  खालिद  को  कोई
 नौकरी  नहीं  मिलती  है,  हमारे  बच्चों  की
 पढ़ाई  के  लिये  पैसा  नहीं  मिलता  है,  तो  स्त्री-
 घन  शादी  के  वक्‍त  जो  गोल्ड  हम  को  दिया
 जाता  है,  उस  को  बेच  कर  हम  निर्वाह  करती
 हैं।  वे  पूछती  हैं  कि कठिन  परिस्थिति  में  हमारी
 सहायता  करने  के  लिये  शासन  ने  जवाबदारी
 ली  है  या  नहीं--  अगर  नहीं  ली  है,  तो  फिर
 हम  गोल्ड  कैसे  दें  ।  इस  लिये  श्रावष्यकता
 इस  बात  की  है  कि  एक  तो  इस  बारे  में  ठीक
 प्रोपेगेंडा  किया  जाये  और  दूसरे,  इस  बारे  में
 एनालेसिस,  विश्लेषण,  किया  जाये  कि  शभ्राखिर
 डिफिकल्टी  और  कठिनाई  क्‍या  है  शौर  लोग
 गोल्ड  बांड्स  क्‍यों  नहीं  खरीदते  हैं  जोर  फिर
 शासन  कोई  उपयुक्त  स्कीम  जनता  के  सामने
 रखे  1

 हिन्दुस्तान  के  बारे  में  कहा  जाता  है  कि
 इट  इज़  ए  बाटम लैस  पिट  शरीफ  गोल्ड  |  जितना
 भी  गोल्ड  आता  है,  वह  सब  हिन्दुस्तान  की
 चालीस  करोड़  जनता  के  पास  चला  जाता
 है  ।  हमारे  यहां  आभूषणों  के  लिये  बहुत  कम
 स्त्रियां  गोल्ड  लेती  हैँ,  लेकिन  चूंकि  कठिन
 परिस्थिति  में  उस  के  ऊपर  उन  का  निर्वाह
 होता  है,  इस  लिये  बहुत  मुद्दतों  से  झपिये  समाज
 में  गोल्ड  देने  की  प्रथा  चली  करा  रही  है  शौर
 स्त्रियां  शादी  के  वक्‍त  स्त्री घन  के  नाते  से  गोल्ड
 लेती  हैं  ।
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 डा०  सा०  को  प्रेम  :  (नागपुर)  :
 आर्य  समाज  में  या  हिन्दुस्तान  में  ?

 श्री  बड़े  :  आर्य  संस्कृति  में  ।  आय
 समाज से  मेरा  तात्पर्य  है  हिन्दुस्तान  के  लोग  t
 चूंकि  “ग्राह्य  समाज”  कहने  से  माननीय
 सदस्य  ,  ग्रे  साहब,  नाराज़  हो  गये  हैं,  इस
 लिये  मेने  स्पष्ट  कह  दिया  है  कि  कार्य  संस्कृति
 मैं  1

 To  साठ  को  अणे:  में  बिल्कुल  नाराज़
 नहीं  हूं  ।

 भरी  बड़े  :  इस  वक्‍त  क्‍या  होता  है  ?  हम
 ने  गोल्ड  बांड्स  खरीदने  के  लिये  अपील  की
 शौर  मोटी  में  कहा  कि  श्री  मोरारजी
 देसाई  ने  बहुत  स्पष्ट  रूप  से  कह  दिया  है  कि
 चाहे  किसी  ने  भी  पैसा  चोरी  से  कमाया  है,
 या  करप्शन  से,  ब्लैक  मार्केटिंग  से  कमाया
 है  या  मध्य  प्रदेश  से  बम्बई  को  चावल  एक्स-
 पोर्ट  कर  के,  तो  भी  उस  का  कोई  हिसाब  नहीं
 पूछा  जायगा,  बाप  गोल्ड  बाँस  खरीदिये  |
 लेकिन  जनता  का  विश्वास  उस  पर  नहीं  है  ।
 वह  नहीं  जानती  है  कि  गोल्ड  बाँस  खरीदने
 के  बाद  सरकार  के  पास  जो  सोना  इकट्ठा
 हो  जायेगा,  वह  उश  को  युद्ध  के  लिये  खर्च
 करेंगी  या  जिस  तरह  से  उस  ने  बाहर  से  कर्जा
 ले  कर  पंच-वर्षीय  योजनाकारों  में  अंधा-धुंध
 पैसा  खर्च  किया  है,  हालांकि  हमारे  गांवों  को
 उस  से  कोई  लाभ  नहीं  पहुंचा  है,--  उसी
 तरह  से  वह  सोने  को  भी  फिजूल  खर्चे  कर  देगी  ।
 इस  लिये  जनता  को  इस  बात  का  विश्वास
 दिलाना  चाहिये  कि  गोल्ड  बाइस  से  जो  गोल्ड
 सरकार  के  पास  आयेगा,  उस  को  देश  की
 रक्षा  कौर  लोगों  की  प्राण-रक्षा  के  लिये  खर्चे
 किया  जायेगा,  उस  का  उपयोग  चीनियों
 को  इस  देश  से  हटाने  के  लिये  किया  जायगा,
 पन्दहू  साल  के  बाद  उन  को  गोल्ड  की  पूरी
 कीमत  दी  जायगी  और  बीच  में  कोई  कठिन
 परिस्थिति  बाने  पर  लोगों  को  संरक्षण  दिया
 जायगा  ।  यदि  ऐसा  किया  जायगा,  तो  लोग
 बराबर  गोल्ड  देंगे  ।  आज  न  तो  शासन  की
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 art  से  न  फिनांस  मिनिस्ट्री  की  जोर  से  इस
 बारे  मैं  ठीक  प्रोपेगेंडा  किया  जाता  है  ।

 माननीय  सदस्य,  श्री  पी०  के०  देव,  ने
 नान-एलाइनमेंट  पालिसी  को  छोड़  देने  की
 बात  कही  t  में  कहना  चाहता  हूं  कि  वेस्टर्न
 कंट्रीस  ने  हम  को  अपने  साथ  एलाइन  कर
 लिया  है,  इस  लिए  हम  उन  के  साथ  लाइन
 करें  या  नहीं,  इस  का  कोई  सवाल  नहीं  है  ।
 जहां  तक  प्रिंसिपल  का  सम्बन्ध  है,  किसी  ने
 कहा  है  कि  ए  मैन  साफ़  प्रिसीपल  इज  दि  रुकन
 आफ़  दि  स्टेट  ।  जैसा  कि  मनुस्मृति  में  कहा  गया
 है,  प्रिसीपल  को  परिस्थिति  के  अनुसार
 मोल्ड  करना  चाहिए  |  इस  लिए  माननीय
 सदस्य,  श्री  पी०  के०  देव,  ने  नान-एलाइनमेंट
 पालिसी  के  बारे  में  जो  कुछ  कहा  है,  उस  में
 कोई  तथ्य  नहीं  है  -

 एक  माननीय  मित्र  ने  कहा  है  कि  गोल्ड

 बांड्ज  खरीदने  के  लिए  लोगों  के  पास  सोना
 नहीं  है  ।  यह  बात  ग़लत  है  ।  हर  एक  के  पास
 गोल्ड  है  |

 क्रि  काशी  राम  गुप्त:  में  ने  यह  नहीं
 कहा  ।  में  ने  यह  कहा  है  कि  यह  देखना  चाहिए
 कि  अगर  लोगों  के  पास  सोना  है,  तो  वे  देते
 क्यों  नहीं  हैं  ।

 श्री  बड़े  :  गोल्ड  काफी  है  लोगों  के  पास  ।
 छोटा  सा  आदमी  भी  गोल्ड  रखता  है  |

 श्री  काफ़ी  राम  गुप्त  :  ब्लैक-माकंटियज
 गोल्ड  का  सवाल  है  1

 श्री  बड़े  :  यह  बात  बिल्कुल  निश्चित  है
 कि  छोट  छोटे  झ्रादमी  भी  गोल्ड  दे  रहे  हैं  भौर

 उन्होंने  देशी-सेवा  का  गर्त  ले  लिया  है  |  राज

 हमारे  मिनिस्टर  महोदय  कौर  बड़े  बड़े  सेठ
 गोल्ड  ले  कर  नहीं  जाते  हैं,  इस  लिए  साधारण
 जनता  भी  नहीं  जाती  है  ।
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 इन  दाब्दों  के  साथ  में  टैक्सेशन  लाज

 (एमेंडमेंट)  बिल  को  सपोर्ट  करता  हूं  ।

 श्रीमती  लक्ष्मीबाई  (वि कारा बाद)  :
 उपाध्यक्ष  महोदय,  में  इस  बिल  का  स्वागत
 करती  हूं  ।  “सर्वेजनाः  कांचनम्‌  आख्याति/  ।
 सब  को  पैसे  की  ज़रूरत  है-सरकार  और  जनता
 दोनों  को  पैसे  की  ज़रूरत  होती  है  |  संकट  के
 समय  तो  इस  की  बहुत  ज़रूरत  होती  है  ।
 जैसा  कि  हमारी  बहन  ने  कहा  है,  संकट  में

 बहनों  के  लिए  बहुत  संकट  होता  है  ।  जब
 गांधी  जी  ने  सब  को  सिखाया,  तो  सब  ने  तमाम
 श्रंगार  और  वैभव  के  साधन  त्याग  दिये  और
 तन-मन-प्राण  से  काम  कर  के  अपनी  इंडिपेंडेंस
 हासिल  की  ।  में  आपको  उदाहरण  के  तौर  पर
 बतलाना  चाहती  हूं  कि  हमारी  बहनों  ने
 आजादी  की  लड़ाई  में  कितना  योगदान  किया
 है  ।  सरोजिनी  देवी  ने  अपने  तमाम  अलंकार
 निकाल  कर  दे  दिये  थे  ।  इसी  तरह  से  शौर
 भी  कई  बहनों  ने  अपने  अलंकार  निकाल  दिये
 थे  |  हमारी  बहनों  ने  मोटे  मोटे  कपड़े  पहन  कर
 इस  आजादी  की  जंग  में  हिस्सा  लिया  था  1
 आज  भी  औरतें  म्रपनी  प्रिय  से  प्रिय  वस्तु  को
 देने  के  लिए  तैयार  हैं  ।  देश  का  जो  स्त्री-धन  है,
 बह  सहयोग  करने  में  किसी  से  पीछे  नहीं  है  ।

 .  कुछ  भाइयों  ने  कहा  है  कि  बहनें  नहीं
 देती  &  -  लेकिन  यह  बात  सही  नहीं  है  ।  बहनों
 को  जब  घरों  में  पैसे  ला  कर  दे  दिये  जाते  हैं
 कौर  उनको  खर्च  चलाने  के  लिए  कह  दिया
 जाता  है  तो  जब  वें  देने  के  लिए  तैयार  होती  है
 तो  कई  भाई  ऐसे  होते  हैं  जो  यह  कहते  हैं  कि
 मत  दो  ।  वे  उनको  देने  नहीं  देते  हैं  ।  में  लेडी
 मिनिस्टर  साहिबा  से  कहना  चाहतों  हूं  कि
 स्त्रियों  से  उनको  बहुत  मिल  रहा  है  और
 मिलता  चला  जाएगा  ।  बहनें  कभी  किसी  से
 पीछे  रहने  वाली  नहीं  हैं  ।  इसमें  कोई  शुबह
 की  बात  नहीं  है,  कोई  शक  की  बात  नहीं  है  ।
 बहनें  त्याग  करने  के  ए  तैयार  हैं  -  ग्राम  तक
 बहनों  ने  त्याग  किया  है  और  बागे  भी  करती
 रहेंगी  ।  बहनें  अपनी  प्रिय  से  प्रिय  वस्तु  का
 त्याग  कर  सकती  हैं,  इसका  एक  उदाहरण  में

 Bill
 आपके  सामने  रखना  चाहती  हूं  ।  भ्रमर  में
 पूरी  कहानी  कहूं  तो  वह  बहुत  लम्बी  हो
 जाएगी  ।  संक्षेप  में  ही  में  इसको  आपके  सामने
 रखती  हूं  |  पांडव  जब  जंगल  को  जा  रहे  थे
 तो  कुन्ती  भी  उनके  साथ  थी,  वह  अपन  बच्चों
 के  संकट  काल  में  भ्र पने  को  अलग  बचाकर
 रखना  नहीं  चाहती  थी,  रत  को  वह  एक
 ब्राह्मण  के  घर  में  रुक  गई  ।  वहां  पर  घटोत्कच
 न,म  का  एक  राक्षस  रहता  है  1  उसके  प।स  रोज
 बरी  बारी  से  हर  घर  से  एक  व्यक्ति  को  खाने
 के  लिये  ले  जाया  जाता  था  i  जिस  रोज़  वह
 ब्राह्मण  के  घर  में  सोई  हुई  थी,  उस  रोज़  उस
 घर  से  ही  एक  व्यक्ति  को  ले  जाने  की  बारी
 शाई  थी  ।  उस  घर  वालों  में  राक्षस  के  पास  जाने
 की  प्रतिस्पर्धा  हो  गई  ।  कोई  कहन  लगा  है
 कि  में  जाऊंगा,  कोई  कहने  लग  गया  कि  में
 जाऊंगी  |  जब  कुन्ती  ने  यह  सब  सुनी  तो  उसने
 कहा  कि  तुम  में  से  कोई  मत  जवानों,  मेरा  लड़का
 भीम  जाएगा  ny  मना  करने  पर  भी  वह  नहीं  मानी
 कौर  भ्र पने  हृदय  के  टुकड़े  को  भेजने  के  लिए
 तैयार  हो  गई  ।  इस  प्रकार  की  परम्परा
 स्त्रियों  की  रही  है  -  अब  भी  उन  पर  आपको
 किसी  प्रकार  का  कीई  शक  नहीं  होना  चाहिये  ।
 श्राप  इत्मीनान  रखें,  वें  त्याग  करने  में  किसी
 से  पीछे  नहीं  रहेंगी  ।

 में  लेडी  फाइनेंस  मिनिस्टर  साहिबा  से
 कहना  चाहती  हूं  कि  सैक्शन  ८८  जो  इनकम
 टैक्स  एक्ट  का  है,  उसमें  जो  वह  सुधार  लाई
 हैं,  वह  तो  बहुत  अच्छा  हैं  ।  यह  बहुत  सराहनीय
 है  कि  उन्होंने  लोगों  को  इसके  ज़रिए  से

 सहूलियत  पहुंचाई  है  ।  लोगों  को  डिफेंस  फंड
 में  और  बांडज़  में  रुपया  लगाने  में  इससे  बहुत
 सहूलियत  मिलेगी  शौर  उनका  उत्साह  भी
 बढ़ेगा  ।  इस  रकम  पर  आपने  इनकम  टैक्स
 न  लेने  की  जो  बात  कही  है,  वह  भ््च्घी  है  ।
 लेकिन  जो  बात  में  कहने  जा  रही  हूं  उसको
 माननीय  लेडी  मिनिस्टर  को  तथा  ग्र फसरों
 को  भी  ध्यान  से  सुनता  चाहिये  ।  में  इनकम
 टैक्स  के  बारे  में  बतलाना  चाहती  हूं  कि

 इंडिविजुअल  इनकम-टैक्स  पर  १६६०-६१  में
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 [  श्रीमती  लक्ष्मीबाई  ]
 आपको  ८०  करोड़  के  करीब  करीब  रुपया
 मिला  ।  लेकिन  १६६१-६२  में  यह  राशि  घट
 कर  ४८  करोड़  हो  गई  |  यह  कम  किस  तरह  से
 हो  गई,  मुझे  नहीं  मालूम  ।  में  चाहती  हूं  कि इस
 तरफ  विशेष  तौर  से  ध्यान  दिया  जाए  ।
 किस  तरह  से  घट  कर  वह  आधे  के  करीब  रह
 गयी,  इस  पर  गम्भीरता  से  विचार  करने  की
 जरूरत  है  ।  इसको  देख  कर  ताज्जुब  हुए  बगैर

 नहीं  रहा  जाता  है  ।

 कहा  जाता  है  कि  हमारे  देश  की  सम्पत्ति
 बढ़  रही  है,  नैशनल  इनकम  बढ़  रही  है,  पर
 कैपिटा  इनकम  बढ़  रही  है,  लेकिन  यह  राशि
 किस  तरह  से  घट  गई,  इसको  झ्रपकौो  सोचना

 चाहिये  ।  आप  करेंसी  नोट्स  भी  हर  साल
 ज्यादा  छापते  चले  जा  रहे  हैं।  एक  मिट--

 हैदराबाद  में  भी  है  ।  वहां  पर  भी  ये  छापते है।
 १६६०  में  १०४६  करोड़  के  छपे  थे।  लेकिन
 १६६१  में  १४४५१  करोड़  के  छपे  ।  इसका
 मिलता  यह  हुआ  कि  ४०२  करोड़  के  ज्यादा
 छपे  |  यह  सब  रुपया  कहां  चला  गया  ।  क्या  यह

 सब  रुपया  इंडस्ट्रीज  में  नहीं  चला  गया,  क्‍या

 कंस्ट्रकहंज़  में  नहीं  चला  गया  ?  क्‍या  इससे
 लोगों  की  प्रा मदनी  नहीं  बढ़ी  है  तों  कया  वजह
 है  कि  जो  पर्सनल  इनकम  टैक्स  की  राशि  थी

 वह  नहीं  बढ़ी  है  ।  जब  नैशनल  इनकम  बढ़
 रही  है,  पर-कैपिटा  इनकम  बढ़  रही  है,  तो  क्या

 बजह  है  कि  इंडिविजुअल  इनकम  टैक्स  घट  कर
 आधा  हो  गया  ।  छापने  कई  तरह  के  टैक्स
 लगाये  हैं  वैल्थ  टैक्स  लगाया  है,  और  इस  में
 आपको  £  करोड़  ही  १६६२-६३  में  मिलने
 की  प्रा शाहे

 श्रीमती  तारकेद्वरों  सिन्हा  :  में  माननीय
 सदस्या  से  प्रार्थना  करूंगी  कि  जो  आंकड़े  वह /
 दे  रही  है,  उनको  इकट्ठा  +र  के  नहीं  दे  रही  हें,
 लग  अलग  लिस्ट  में  से  ले  कर  दे  रही  हैं  ब्रोकर
 इससे  सही  तस्वीर  सामने  नहीं  ञ्  सकती  है  ।
 उनको  चाहिये  कि  वह  सारे  जो  आंकड़े  हैं,
 उनको  इकट्ठा  करके  कौर  देख  कर  तथा  समझ
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 कर  दें,  नहीं  तो  गलतफहमी  हो  सकती  है  ।
 कल  भी  वह  इसी  तरह  से  कर  रही  थीं  1

 श्रीमती  लक्ष्मी  बाई  :  जो  आपकी  रिपोर्ट  है,
 बह  मेरे  पास  है  1  उसी  में  से  में  आपको  बता  रही
 हूँ  |  आपने  कई  तरह  के  परसनल  टैक्स  लगाय
 हूँ,  एक्सपेंडीचर  टैक्स,  गिफ्ट  टैक्स,  बैद्य  टैक्स,
 एस्टेट  ड्यूटी  इत्यादि  |  क्या  वजह  है  कि  इन
 से  ग्राहकों  आमदनी  कम  होती  जा  रही  है  1
 क्या  वजह  है  कि  इंडिविजुअल  इनकम  टैक्स  की
 जो  राशि  है  वह  कम  हो  गई  है  ।  आपने  सेल्ज
 टैक्स  भी  लगाया  है  ।  यह  जो  सेल्ज़  टैक्स  है,
 इस  को  स्टेट्स  वसूल  करती  हैं,  उन्हीं  के  जिम्मे
 यह  काम  है  |  यही  एक  सोर्स  है  जिससे  पता  चल
 सकता  है  कि  किसी  की  आमदनी  ज्यादा  हो
 रही  है  या  नहीं  हो  रही  है  ।  जब  सेल्स  टैक्स  की
 राशि  कम  वसूल  होती  है,  तो  जो  इनकम  टैक्स
 है,  उसकी  राशि  भी  कम  वसूल  होती  है  1
 इस  वास्ते  यह  जो  मूलभूत  चीज़  है,  यह  जो
 सेल्ज  टैक्स  है,  इस  को  आपको  ठीक  तरह
 से  वसूल  करना  चाहियें,  इसको  सही  ढंग  से
 वसूल  करना  चाहिए,  देखना  चाहिए  कि  कोई
 इस  टैक्स  से  न  बचने  पायें  अगर  आपने
 इसकी  व्यवस्था  कर  दी  तो  इनकम  टैक्स  की
 राशि  भी  बढ़  सकती  है  और  आपकी  आमदनी
 ज्यादा  हो  सकती  हूँ  ।  जब  यह  टैक्स  ठीक  तरह
 से  वसूल  नहीं  होता  है  तो  लोग  इनकम  टैक्स
 सदा  करने  से  भी  बच  निकलते  हैं  ।

 फाइनेंस  मिनिस्टर  का  लक्ष्मी  का  रूप  है  ।
 में  कहना  चाहती  हूं  कि  वह  रुपया  वसूल  करने
 में  सकती  से  काम  लें  ।  आपके  पास  ताकत  है,
 भाप  टैक्स  की  राशियां  ग्रा सानी  से  वसूल  कर
 सकते  है  ।  आपके  हाथ  में  तलवार  है  जो  कि
 तेज  भी  है  श्र  सुन्दर  भी  t  लेकिन  इसको
 इस्तेमाल  में  लाने  की  आप  में  ताकत  भी  होनी
 चाहिये  ।  आपको  चाहिये  कि  जितने  सरकारी
 टैक्सास  है,  उनको  सख्ती  के  साथ  वसूल  किया
 जाए  ।  भ्रापको  अपने  फसरों  पर  भी  सख्ती
 से  काम  लेने  के लिए  दबाव  डालना  चाहिये  t
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 उपाध्यक्ष  महोदय  :  आपका  समय  हों
 गया  है  1  ब  आप  बन्द  करें  1

 शी  रोहन  स्वरूप  (पीलीभीत):  इस
 बिल  में  नैशनल  डिफेंस  बांडज़  शौर  गोल्ड
 बांडज़  को  इस  तरह  से  एडजस्ट  करने  का
 प्रयत्न  किया  गया  है  कि  वें  वैल्थ  टैक्स  कौर
 इनकम  टैक्स  की  जद  में  न  शमा  सकें  7  में  इस  बिल
 नका  स्वागत  करता  हूं  ।

 जहां  तक  गोल्ड  बांडज़  का  सम्बन्ध  है
 तथा  नैशनल  डिफेंस  बांडज़  का  सम्बन्ध  है,  यह
 देश  के  सामने  एक  महत्वपूर्ण  चीज़  हैं  कौर  उनको
 रेग्युलराइज़  करने  के  लिए  जो  कुछ  भी  किया
 जा  सके,  वह  कम  है  |  ज़ाहिर  है  कि  इस  वक्त
 देश  के  सामने  संकट  है  और  यह  संशोधन  हमें
 इसलिए  चाहिये  कि  हम  विदेशों  से  हथियार
 खरीद  सकें  कौर  न  केवल  हथियार  बल्कि
 दूसरी  सामग्री  भी  खरीद  सकें  जिस  की  हमें
 नितान्त  श्रावरयकता  है  in  गोल्ड  बांडज़  को
 बढ़ावा  देन  के  लिए  यह  आवश्यक  है  कि  सोने
 के  दाम  गिराये  जायें  |  यह  बहुत  जरूरी  2
 ऐसा  करने  के  लिए  यह  श्रावदयक  है  कि
 स्मगलिंग  बन्द  हों  तथा  सोने  को  जमा  करने
 को  तथा  सोने  की  खरीद  कर  रखने  की  जो
 प्रवृत्ति  है,  उस  पर  रोक  लगे  1  मुझे  यह  भी
 जरूरी  मालूम  देता  हैं  कि  किसी  तरह  से
 सोने  के  भाव  को  गिरा ग्रा  जाये  श्र  उसको
 उस  लेबल  पर  लाया  जाए  जिसको  कि  इंटर-
 नेपाल  लेवल  कहा  जाता  है  |  सरकार  ने.
 जिस  वक्‍त  गोल्ड  बांडज़  को  शुरू  किया  था,
 उस  वक्‍त  भाव  निर्धारित  किये  थे  उसने  कहा
 था  कि  ५३  रुपये  ५८  नये  पसे  प्रति  दस  ग्राम
 या  ६२  रुपये  ५०  नये  पसे  प्रति  तोला  का  भाव
 होगा  ।  उसने  यह  फैसला  भी  किया  था  कि
 ११  फरवरी,  १६६३  तक  ये  बांड  बेचे  जा

 सकेंगे  |  में  चाहता  हूं  कि  इसको  बढ़ावा
 देने  के  लिए  सरकार  को  विस्तृत  रूप  में  एक
 कार्यक्रम  बनाना  चाहिए  और  ऐसी  योजना
 बनानी  चाहिए  कि  लोगों  में  इसका  प्रचार  हो
 सके  ।  इसके  लिए  यह  भी  प्राप्यक  है  कि
 ज्षोगों  को  कहा  चालू  कि  सोना  जमा  न  करना,
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 सोना  न  खरीदना,  यह  भी  एक  देश  भक्ति
 का  काम  है।  झगर  लोग  ऐसा  करते  हैं  तो
 हमारा  जो  काम  है,  उसमें  हमें  बड़ी  मदद  मिल
 सकती  है  ।

 इसी  बीच  में  सोने  के  भाव  गिराने  की
 भी  कोशिश  जारी  रहनी  चाहिये  1  जब
 ग्रादमी  देखेगा  कि  सोना  रखना  बुद्धिमानी
 नहीं  है  भ्र ौर  न  ही  उसको  बेचना  बुद्धिमानी  है
 तो  गोल्ड  बांडज़  खरीदने  के  लिए  वह  मजबूर
 हो  जाएगा  और  इस  स्कीम  को  बढ़ावा  मिलेगा  ny
 यह  बात  सही  &  कि  बहुत  से  लोगोंने  जो  गोल्ड
 खरीदा  था,  वह  महंगा  खरीदा  था  शौर  शब
 वे  जो  गोल्ड  बांडज़  खरीदेंगे  वे  सस्ते  भाव
 पर  खरीदेंगे  ।  लेकिन  जनता  को  यह  विश्वास
 दिलाया  जाना  चाहिये  कि  यह  तो  सही  है  कि
 उसको  इस  तरह  से  सोने  के  बांड  खरीदने  में
 थोड़ा  सा  घाटा  हैं  लेकिन  उसका  रुपया

 सुरक्षित  है  और  सोना  तो  सुरक्षित  रहेगा  ही,
 और  पन्दरह  बरस  बाद  उसको  सोना  को  मिल

 ही  सकेगा  |

 इसके  साथ  साथ  जो  सूद  की  बात  रखी
 गई  है,  उसके  बारे  में  में  कुछ  कहना  चाहता
 हूं  ।  इसमें  कहा  गया  हैं  कि  दस  हजार  रुपये
 तक  के  जो  बांडज़  होंगे,  उस  पर  जो  सूद
 होगा,  उस  पर  टैक्स  नहीं  लगेगा,  लेकिन  दस
 हज़ार  के  ऊपर  के  जो  बांड  होंगे,  उन  पर  जो

 सूद  होगा,  उस  पर  टैक्स  लगेगा।  में  चाहता
 हूं  कि  यह  जो  टैक्स  वाली  बात  है  यह  गलत  है
 शौर  दस  हजार  के  ऊपर  भी  सूद  पर  जो  टैक्स
 लगने  की  बात  है,  वह  भी  नहीं  होनी  चाहिये,
 उस  पर  भी  टैक्स  नहीं  लगना  चाहिये  ।
 प्रखर  इस  तरह  की  बात  होती  है  तो  गोल्ड
 बांडज़  खरीदने  के!  लिए  लोगों  को  प्रोत्साहन
 मिलेगा  कौर  उनका  उत्साह  बढ़ेगा  ny

 प्राइज  बॉड  श्रौपकी  तरफ  से  बेचे  जाते
 *

 हैं  तथा  दूसरे  बांडज़  कई  तरह  के  जारी  किए
 गए  हैं  ।  उनमें  एक  प्रलोभन  की  बात  रखी
 गई  है  प्रा पने  कह  रखा  है  कि  इमाम
 मिलेगा  शौर  कुछ  इस  तरह  की  बीज  होगी  t
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 [st  मोहन  स्वरूप]
 लेकिन  वह  प्रलोभन  इसमें  नहीं  है  -  .  इस-
 लिये  में  चाहता  हूं  कि किसी  तरह  का  प्रलोभन

 या/लालच  इसमें  हो  कि  पन्द्रह  वर्षों  के  बाद
 हमें  इस  सोने  के  अतिरिक्त  कुछ  शौर  मिलने
 वाला  है  |  अगर  इस  तरह  की  चीज  हो  तो
 में  समझता  हूं  कि  इसमें  कुछ  मदद  मिल
 जायेगी  |

 सोने  के  सामाजिक  इस्तेमाल  की  रस्में
 हैं,  मसलन  जेवर  के  रूप  में  या  किसी  और
 तरीके  से,  उसके  विरुद्ध  भी  सरकार  को  कुछ
 प्रचार  करना  चाहिये  ।  यह  चीज़ें  प्रचार  से
 रोकने  की  हैं,  कानून  से  नहीं  ।  इस  तरह  का
 प्रचार  करना  चाहिये  कि  जेवर  का  पहनना
 श्नच्छी  बात  नहीं  है,  यह  देशद्रोह  की  बात  है  ।
 इस  तरह  की  चीज  हो  तो  इससे  भी  बहुत
 मदद  इस  काम  में  मिल  सकती  हूँ  ।

 स्मगलिंग  का  एक  बहुत  बड़ा  सवाल  हू  I
 इस  साल  ११६  लाख  रुपये  का  शर  पिछले
 साल  २२००  लाख  रु०  का  सोना,  स्मगलिंग
 का  पकड़ा  गया।  इसी  के  साथ  साथ  ay  से
 ४०  करोड़  ु०  का  घाटा  हर  साल  फारेन
 एक्सचेंज  का  भी  होता,  है  स्मगलिंग  से  t
 इसलिये  प्रखर  सोने  के  भाव  गिर  जायें  या
 इंटरनेशनल  लेवल  पर  सोने  का  भाव
 लाया  जाय  तो  स्मगलर  को  भी
 कोई  टेम्पटेशन  सोने  को  दूसरी  जगह  से  यहां
 लाने  का  नहीं  रहेगा,  उन  के  हौसले  भी  पस्त
 हो  जायेंगे  ।  इसलिये  यह  बहुत  आवश्यक  है
 कि  किसी  तरह  से  भी  सोने  के  भाव  गिरा
 दिये  जायें  |

 इस  सिलसिले  में  में  कुछ  सुझाव  देना
 चाहता  था।  पहला  सुझाव  यह  है  कि  सोने  के

 फायदा  कारोबार  पर  रोक  लगें  ।  दूसरी
 जीत  जो  में  कहना  चाहता  था  वह  यह  कि
 विदेशों  से  डिलिवरी  सोदे  रोक  दिय  जायें  ।
 तीसरी  चीज  यह  है  कि  जिस  तरह  से  सट्टे पर
 सोने  का  सौदा  होता  है  उससे  उसका  भाव
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 wear  और  बढ़ता  रहता  है  ।  इसलिये  में
 चाहता  हूं  कि  सोने  को  नकद  खरीदने  का  चलन

 हमारे  देश  में  हो  ।  जितने  भी  सट्टेबाजी  के
 काम  हैं,  वायदों  के  काम  हैं,  वे  बन्द  हों  और

 सट्टे  बाजों  के  चंगुल  से  किसी  तरह  लोगों  को
 बचाया  जाये  |  नगर  इस  तरह  से  काम
 किया  जाये  तो  में  समझता  हूं  कि  सोने  की
 कीमत  को  गिराने  में  काफी  मदद  मिलेगी  ।

 इसी  के  साथ  साथ  में  चाहता  हूं  कि
 सोने  के  कारोबार  के  लिये  लाइसेंस  दिये
 जायें  ।  रिजर्व  बैंक  के  पास  सर्वाधिकार
 इसका  हो  कि  वह  जिस  तरह  से  चाहे  सोने  का
 कारोबार  देश  में  चला  सके  ।

 इसी  के  साथ  साथ  सोने  शादी  के  भंडार
 रखने  की  भी  एक  लिमिट  होनी  चाहिये  t
 यह  न  हो  कि  किसी  के  पास  करोड़ों  रुपये
 का  सोना  भरा  हो  और  किसी  के  पास  दस  या
 पांच  हजार  रुपयों  का  ही  हो  ।  इसकी  लिमिट
 होनी  चाहिये  i  wa  हमारे  पुराने  राजा
 महाराजों  का  जमाना  जा  रहा  है  इसलिये
 इसकी  एक  हद  होनी  चाहिये,  और  अगर
 उस  हद  से  ऊपर  कोई  सोना  रखें  तो  उसके
 ऊपर  इसके  लिये  जुर्माना  होना  चाहिये  ॥
 सोने  कों  जमा  करने  का  जो  मसला  है  वह
 दुनिया  भर  का  मसला  है  ।  अभी  पिछले
 दस  वर्षों  में  ces  wee  डालर  का  सोना
 रूस  शौर  उसके  मित्र  देशों  को  छोड़  कर
 सारी  दुनिया  में  जमा  था  भर  पिछले  साल

 १  करोड़  १०  लाख  ग्रा उस  सोना  निजी  तीजो-
 श्य्यों  में  चला  गया  1  इस  तरह  से  सोना  जमा
 करने  की  जो  प्रवृत्ति  है  वह  बहुत  ऐसे  से  चली
 शा  रही  है  और  उस  पर  शब  रोक  लगनी

 चाहिये,  ऐसा  वक्‍त  शा  गया  है  |  सरकार
 के  पास  भी  काफी  रूपया  है  1  स्मगलिंग  से
 भी  काफी  रुपया  जाता  है,  इसी  के  साथ  साथ
 करीब  ढाई  या  तीन  करोड़  रु०  का  सोना
 खानों  से  निकलता  है,  जोकि  सरकार  के  पास
 है,  उसके  लिये  भी  सरकार  की  व्यवस्था
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 हो  ।  उसको  भी  रेगुलराइज  करके  अगर

 वह  ठीक  प्रकार  से  सोना  जमा  करेगी  शौर
 सारी  व्यवस्था  को  ठीक  करेगी  तो  यह  सारी
 चीजें  ठीक  हो  सकती  हैं  ।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का
 समर्थन  करता  हूं  ।

 भी ०  ना०  विद्यालंकार  (होशियारपुर  )  :
 उपाध्यक्ष  महोदय,  मैं  ग्रभी  श्री  बड़े  की तकरीर

 सुन  रहा  था,  कुछ  और  तकरीरें  भी  मैंने  सुनी  ।
 जितने  भी  मेजर्स  या  जितने  भी  कायदे  हम
 बना  रहें  हैं  वे  खास  तौर  पर  डिफेंस  और

 सुरक्षा  के  लिये  ही  बना  रहे  हैं  |  लेकिन  जिस
 प्रकार  की  कुछ  तकरीरें  यहां  की  गई  हैं,  खास
 तौर  से  श्री  बड़े  की  तकरीर  के  सम्बन्ध  में
 में  कहता  चाहता  हे  कि  वे  तकरीरें  जो  विश्वास
 शौर  भरोसा  हम  पैदा  करना  चाहते  हैं  उसको
 हिलाने  वाली  थीं  1  एक  अखबार  जनसंघ
 का  है  “ग्रा गे नाइजर',  वह  भी  मैं  पढ़  रहा  था  ।
 उसमें  सोने  के  सम्बन्ध  में  जो  कानन  बन  रहे  हैं
 प्रौढ़  जो  अपीलें  गवर्नमेंट  की  तरफ  से  होती  है,
 उनका  बार  बार  जिक्र  था  कि  यह  सोना
 ब्मार्य  देवियों  के  लिये  बड़ा  भ्रावश्यक  है,  यह
 उनका  आभूषण  है,  गौर  इस  सोने  को  गवर्नमेंट
 कसे  इस्तेमाल  करेगी  शौर  उसकी  क्‍या
 व्यवस्था  करेगी.  यह  मालूम  नहीं  है  -  इस
 प्रकार  की  बातें  यहाँ  बड़े  साहब  भी  कह  रहे
 थे  और  इसी  प्रकार  की  बातें  लिखी  भो  जाती
 हैं  ।  यद्यपि  यहां  पर  जो  विधेयक  ते  हैं
 उनका  समर्थन  किया  जाता  है,  लेकिन  तकरीरें
 यहां  और  बाहर  इस  ढंग  से  की  जाती  हैं  कि
 उनका  प्रभाव  लोगों  पर  बड़ा  बुरा  होता
 है  ।  में  कहना  चाहता  हूं  कि  झ्र गर  हम  पूरे
 दिल  से  सुरक्षा  के  सम्बन्ध  में  जो  कायदे  और
 व्यवस्था यें  होती  हैं  उनका  समर्थन  करते  हैं
 तो  हमें  इस  तरह  की  तकरीरें  नहीं  करनी
 चाहियें  जिनसे  कि  लोगों  का  विश्वास  और
 भरोसा  उठे  और  जिससे  लोगों  के  दिल  में
 यह  सन्देह  पैदा  हो  और  सन्देह  की  भावना
 ज़ोर  ज्यादा  मजबूत  हो  कि  पता  नहीं  गवर्नमेंट

 Bill
 सोने  का  क्‍या  करेगी,  जिस  तरह  से  कि  चत

 साहब  कह  रहे  थे  कि  उसकी  ठीक  व्यवस्था
 होगी  या  नहीं,  वहां  जो  सोना  दिया  जायेगा
 वह  क्‍या  होगा  |  इस  तरह  की  बातें  कहकर
 लोगों  में  सन्देह  की  भावना  पैदा  करना
 शर  इन डाइरेक्ट  तरीके  से  ऐसी  बातें  कहना
 जो  कि  दरअसल  उसके  समर्थन  में  नहीं  बल्कि
 विऋद्ध  होती  हैं,  में  समझता  हूं  कि  अच्छा  नहीं
 है  और  आजकल  के  वातावरण  में  न  यहां  पर
 शौर  न  बाहर  इस  तरह  की  बातें  कहीं  जानी
 चाहियें  ।  मुझे  विश्वास  है  कि  जहां  तक
 यह  सोना  लेने  की  व्यवस्था  है,  या  स्मगलिंग
 को  रोकने  की  व्यवस्था  है,  वह  उचित  है,
 में  नहीं  मानता  कि  दुनिया  की  कोई  ग्रच्छी
 से  अच्छी  गवर्नमेंट  भी  अगर  तमाम  बोझा
 उसी  पर  डाल  दिया  जाये  तो  वह  सको
 कर  सकती  है  ।  आज  गवर्नमेंट  के  पास  जो.
 साधन  हैं,  वह  पुलिस  है,  प्राधिकार  है  लेकिन
 उन  अधिकारों  की  भी  एक  लिमिट  है,  उनका
 एक  दायरा  है  हम  भी  देश  में  एक  भावना
 पैदा  करें,  एक  वातावरण  पैदा  करें,  भ्र ौर  वह
 वातावरण  कौर  वह  क्लाइमेट  जितनी  हम
 पैदा  कर  सकते  हैं  वह  इसमें  सहायक  हों  सकती
 है  ।  लेकिन  जैसा  मैंने  पहले  कहा  कि  जिस
 तरह  की  तकरीरें  यहीं  पर  या  बाहर  कुछ
 दलों  के  लोग  करते  हैं  वह  इस  भावना  को
 कम  करती  हैं  और  इस  क्लाइमेट  को  पैदा  करने
 में  रुकावट  डालती  हैं  ।  मुझे  पूरा  विश्वास  है
 कि  अब  इस  तरह  की  बातें  नहीं  कही  जायेंगी  b

 इसमें  कोई  सन्देह  नहीं  कि  गवर्नमेंट  का
 पूरा  'फाइनैंशल  ग्रिप  हर  चीज  पर  होना
 चाहिये  ।  और  मैं  समझता  हूं  कि  हाउस
 की  तमाम  पार्टियों  के लोग  “ह  विश्वास  करके
 चलेंगे  कि  जहां  तक  गवर्नमेंट  वे  फाइनैंशल
 ग्रिप  का  ताल्लुक  है,  हम  उसको  कायम  करना  *

 चाहते  हैं  और  उसमें  पूरा-पूरा  समर्थन  देंगे  1
 यहां  पर  वे  एक  शब्द  ऐसा  कहेंगे  जिससे  कि
 यह  विश्वास  पैदा  हो,  भरोसा  पैदा  हो,  शौर
 गवर्नमेंट  के  जो  काम  हूँ  उन  में  कोई  संदेह
 पैदा  न  हो  कि  गवर्नमेंट  की  ग्रिप,
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 मजबूत  है  ।  में  चाहुंगा  कि  गवर्नमेंट  जो  भी

 कानून  पास  कर  रही  है,  जो  ताकत  ले  रही  है,
 जो  अधिकार  हम  से  ले  रही  है,  उसको  जरा
 सख्ती  से  पालन  करे  ।  वह  जितनी  सख्ती  से
 उसका  पालन  करेगी  उसमें  हाउस  के  तमाम
 सदस्यों  का  समर्थन  उसे  प्राप्त  होगा  ।

 मैं  फिर  जागा  करता  हूं  कि  जिस  प्रकार
 से  स्पीच  न  बड़े  ने  दी,  उस  प्रकार  की  स्पीच

 जहां  भी  हो  वह  बन्द  होनी  चाहियें  ।  मैं  चाहता
 हैं  कि  किसी  भी  पब्लिक  मीटिंग  में  जो  इस
 प्रकार  की  बातें  कही  जाती  हैं  कि  पता  नहीं
 गवर्नमेंट  क्या  करेगी  बौर  क्‍या  नहीं  करेगी,
 बहू  तमाम  बातों  को  ठीक  कर  सकेगी  या  नहीं,
 इस  प्रकार  के  भाषण  नहीं  होने  चाहियें  ।
 लोगों  के  भरोसे  को  कम  करने  की  कोशिश  नहीं
 करनी  चाहिये  बल्कि  लोगों  के  भरोसे  को  और

 बड़  करना  चाहिये  t

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूं  1

 क्रो  झोंककर  लाल  बैरवा  (कोटा)
 माननीय  सदस्य  ने  जो  कुछ  श्री  बड़े  न ेकहा  उस
 को  समझने  में  गलती  को  है  ।  बड़े  साहब  ने

 कहा  था  कि  इस  के  दर  इस  प्रकार  का
 संशोधन  होना  चाहिये  या  यह  स्पेसिफिक ली
 लिख  देना  चाहिये  कि  हम  जो  गोल्ड  लेंगे  उस
 को  सिर्फ  डिफेंस  के  काम  में  लाया  जायेगा  ।
 लेकिन  जैसा  माननीय  सदस्य  ने  यहां  कहा  उस
 से  मालम  होता  है  कि  उन  में  कुछ  भ्रांति  हो
 गई  है  ।

 श्री  Yo  नाठ  विद्यालंकार  :  में  ने  वही
 कहा  जैसा  कि  उन  की  तकरीर  सुनने  के  बाद
 मेरे  ऊपर  प्रभाव  पड़ा  ।

 ,  भू  ना  मंडल  (सहरसा)  :  उपा-
 अध्यक्ष  महोदय,  जो  बिल  कभी  हाउस  के  सामने
 प्रस्तुत  किया  गया  है  मैं  उस  का  समर्थन  करता

 हि  लेकिन  साथ  साथ  यह  भी  कहना  चाहता
 है  कि  इस  में  जो  रिलीफ  दिया  जा  रहा  है
 इनकम  टैक्स  के  सम्बन्ध  में,  उस  का  लाभ  एसे
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 लोगों  को  होगा  जो  अभी  भी  समाज  में  बहुत
 अच्छी  हालत  में  हैं  ।  लेकिन  सोना  देने  वाले
 ऐसे  भी  लोग  हैं  जो  आज  अच्छी  भ्र वस् था  में
 नहीं  हैं  ।  ऐसे  लोगो  के  लिये  कोई  व्यवस्था
 नहीं  की  गई  है  ।  म  चाहता  हैँ  कि  उन  के  लिये
 इस  में  यह  व्यवस्था  की  जाय  कि  बाद  में  वे
 अगर  अपने  सोने  के  बदले  में  सोना  चाहें  तो
 उन  को  सोना  दिया  जाय  कौर  उस  के  साथ
 साथ  जो  सूद  का  रुपया  हो  वह  भी  उन  को
 मिले  ।  जो  लोग  इनकम  टैक्स  देने  वाले  नहीं  हैं
 उनके  लिये  ऐसा  खास  प्राचीन  रखना  चाहिये
 जो  लोग  इनकम  टैक्स  देते  हैं  उन  के  लिये  भ्रमर
 कोई  प्रावीजन  न  भी  हो  तो  मुझे  कुछ  कहना
 नहीं  है,  बल्कि  उन  के  लिये  न  हो  तो  अच्छा
 है,  लेकिन  छोटे  लोगों  के  लिये  अवश्य  प्रावीजन

 होना  चाहिये  ।  मैं  चाहता  हूं  कि  इस  के  लिये
 बिल  में  ग्रावश्यक  संशोधन  किया  जाय  |

 इस  के  साथ  ही  साथ  मैं  यह  भी  कहना
 चाहता  हूं  कि  आज  की  व्यवस्था  में  जिन
 लोगों  के  पास  कानून  के  मुताबिक  जमीन  का
 हिस्सा  है,  या  पूंजा  का  हिस्सा  अधिक  है  या
 जो  बेसी  प्राफिट  कमाते  हैं  या जिन  की  और
 तरह  से  बेसी  आमदनी  है,  वे  लोग  अपने  घर
 से  सोना  नहीं  निकाल  रहे  हैं  ।  इस  के  अलावा
 जो  देश  के  बड़े  बड़े  राजा  महाराजा  और  नवाब

 ~  हैं  और  जिन  के  घरों  में  सोना  है,  उस  को  भी
 निकालने  की  कोई  व्यवस्था  नहीं  की  गई  है
 डिफेंस  अाफ  इंडिया  बिल  के  बहस  के  सिलसिले
 में  भी  मैं  ने इस  बात  पर  जोर  दिया  था  ।
 सरकार  को  यह  बतलाना  चाहिये  कि  देश  में
 जो  राजा  महाराजा  और  नवाब  तथा  पूँजीपति
 &  कौर  जन  के  पास  खानदानी  तौर  से  काफी
 सोना  मौजूद  है,  उस  के  आकड़े  क्या  हैं,  और
 सरकार  यह  भी  बतला वें  कि  उन्हों  ने  अब
 तक  कितना  सोना  दिया  है  ।  कौर  नगर  वें
 काफी  तादाद  में  सोना  नहीं  देते  हैं  तो  उन  से
 सोना  कैसे  लिया  जायगा  और  इस  सम्बन्ध  में
 सरकार  क्‍या  करना  चाहती  है  इंस  चीज  को
 भी  सरकार  को  आज  सदन  के  सामने  रखना

 चाहिये  ।
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 Shri  Abdu!  Ghani  Goni  (Jammu  and
 Kashir):  Sir,  I  am  _—  supporting
 this  piece  of  legislation  which  has  been
 brought  forth  today  in  connection  with
 the  defence  arrangements  of  the  coun-
 try.  When  I  study  this  Bill,  it  seems
 to  be  a  good  temptation  for  the
 richer  class.  The  country  is  proud  of
 the  hon.  Finance  Minister,  Shri
 Morarji  Desai  and  it  has  given  good
 response  to  his  call.  But  when  I  study
 this  Bill,  I  fing  that  this  Bill  is  only
 a  good  temptation  for  the  richer  class,
 because  the  terms  mentioned  here  are
 l5  years  and  6h  per  cent  interest.  I
 consider  5  years  is  a  very  long  time
 these  days.

 It  seems  the  Bill  offers  a  good  ap-
 proach  to  the  richer  class  of  the
 country,  but  the  response  from  the
 richer  class,  as  is  evident  from  the
 speeches  made  by  hon.  Members  in
 this  House  is  not  so  great  as  from
 the  middle  or  lower  classes.  The
 higher  classes  include  not  cnly  the
 Nizam  of  Hyderabad,  but  al]  Maha-
 rajas,  Nawabs  and  big  industrialists
 like  Tatas  and  Birlas.  They  can  af-
 ford  to  invest  their  gold  for  5  years with  the  security  of  exemption  on  their
 capital  investments.  The  offer  of
 Rs.  62.50  per  tola  which  is  made  is  a
 8000  offer  for  the  higher  class.  But
 practically  speaking,  as  an  ordinary citizen  of  the  country,  I  understand
 that  highest  priority  should  be  given
 to  the  defence  of  the  country.  I  un-
 derstand  it,  but  at  the  same  time,  to
 strengthen  our  defences,  our  financial
 Policy  should  not  be  a  commercial
 Policy—how  much  we  have  to  pay  and
 how  much  we  have  to  get.  It  seems
 to  me  that  this  Bill  is  based  on  a
 Policy  which  is  somewhat  commercial
 and  not  to  get  the  maximum  gold  from
 the  country.

 At  the  first  instance,  the  offer  of Rs.  62.50  per  tola  at  this  stage  can  be
 welcomed  only  by  those  classes  whose
 interests  are  insecure  and  in  danger. But  for  meeting  the  immediate  need  of
 the  country,  we  require  the  maximum
 quantity  of  gold;  we  want  whatever
 gold  is  available  in  the  country.  For
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 that  purpose  we  should  offer  a  reason-
 able  rate.  I  would  not  expect  that  the
 market  rate  should  be  offered  to  the
 lower  or  middle  classes,  but  a  rea-~*
 sonable  offer  should  be  made  to  the
 lower  and  middle  classes,  who  are
 very  anxious  to  contribute  their  gold.
 Their  gold  is  not  in  danger,  but  the
 are  anxious  to  contribute.  As  I  said,
 this  piece  of  legislation  is  meant  only
 for  the  higher  classes.  Fortunately,
 the  Finance  Minister  is  present  here
 now.  I  would  request  him  to  consi-
 der  the  question  of  offering  a  reason-
 able  rate  which  would  be  acceptable
 to  the  lower  and  middle  classes,  who
 have  purchased,  say,  5  tolas  or  0  tolas
 at  a  price  of  Rs.  30  or  Rs.  40  two  or
 three  years  back.  The  rate  of  Rs.
 62.50  is  all  right  for  those  who  have
 hoarded  gold  for  centuries  together;
 they  can  afford  to  deposit  that  fold  for
 Rs.  62.50  per  tola.  But  it  does  not
 seem  to  be  justifiable  to  ask  a  man,
 who  has  purchased  gold  two  or  three
 years  back  at  Rs.  30  or  Rs.  40  to
 deposit  his  gold  at  Rs.  62,50,  per  tola.

 With  these  words,  I  would  request
 the  Government  very  kindly  to  consi-
 der  the  approach  of  the  commoner  also
 and  enable  him  to  contribute  his  gold
 to  the  defence  fund  by  offering  a  rea-
 sonable  rate.

 a
 Dr,  M.S.  Aney  (Nagpur):  Sir,  this

 Bill  is  a  very  important  one.  I  do  not
 think  there  is  any  difference  of  opi- nion  in  this  House  so  far  as  the  Bill
 itself  is  concerned.  Everybody  is
 agreed  that  a  measure  of  this  kind  is
 a  very  wise  one,  a  prudent  one  and
 also  a  necessary  one.  But  the  ques-
 tion  is,  how  Government  will  succeed in  getting  the  golq  which  is  conceal-
 ed,  whether  this  temptation  that  is  held
 out  is  such  that  it  will  appeal  to  the
 people  effectively  or  something  else
 has  to  be  done,  in  addition  to  that.
 That  is  the  main  point.

 . In  the  first’  Place,  the  question  is
 whether  the  Government  has  any idea  as  to  the  possible  quantity  of  gold
 that  is  with  the  people  either  in  the form  of  ornaments  or  bullion.  In  my
 opinion,  Government  itself  holds  a certain  amounteof  gold  as  a  kind  of  se-
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 curity  to  stabilise  the  currency.  That
 ‘quantity  of  gold  is  certainly  known.
 There  is  another  source,  which  the
 Government  should  have  known  in  my
 opinion.  When  the  Government  am-
 algamated  the  various  States  and
 made  agreements  with  the  ruling
 chiefs  and  so  on,  did  the  Govern-
 ment  at  that  time  make  any  enquiry
 as  to  the  amount  of  gold  which  was
 held  in  deposit  by  them  either  in  pub-
 lic  vaults  or  in  any  other  form?  If
 they  have  made  those  enquiries,  they
 might  have  a  fair  idea  as  to  the  quan-
 tity  of  gold  hoarded  by  these  big  men,
 because  there  are  various  stories  that
 the  ruling  chiefs  have  got  so  much  gold
 and  380  on;  various  fictitious  things  are
 being  told.  These  are  stories.  But  I
 believe,  in  a  secret  way,  Government
 must  have  collected  information  even
 in  those  times,  though  they  might  not
 have  thought  it  proper  to  claim  some
 part  of  the  gold  for  the  Government
 of  India  at  that  time.  At  that  time,
 they  might  have  had  their  own  consi-
 derations  for  not  making  actual  use
 of  the  information  they  had  got  at  that
 time.  If  they  have  got  that  informa-
 tion,  this  Bill  requires  to  be  more
 stringent  in  my  opinion,  so  that  they
 may  lay  their  hands  upon  those  hoard-
 ed  quantities  of  gold  in  a  more  suc-
 cessful]  way.

 ib  hrs.
 I  do  not  want  them  to  take  any  mea-

 sures  which  can  be  called  oppressive.
 But  some  other  methods  will  have  to
 be  adopted  to  get  that  gold  which  is
 concealed  by  these  big  men.  Many
 people  think  that  much  gold  is  scatter-
 ed  in  this  country—that  may  be  true.
 But  we  find  so  much  gold  is  being
 smuggled  every  year.

 Then,  some  people  made  observa-
 tions  that  in  every  Indian  marriage,
 people  give  some  gold.  But  I  want
 to  say—I  do  not  know  of  other  States
 or  other  provinces—that  so  far  as
 Gujarat  and  Maharashtra  States  are
 concerned,  there  are  many  classes  of
 people  who  enter  into  marriage  with-
 out  making  appreciably  any  present  of
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 gold  at  all.  Thousands  of  marriages:
 take  place  like  that.  If  J]  may  make-
 an  estimate,  out  of  a  thousand  mar-
 riages  performed  in  a  particular  area,
 it  is  not  more  than  a  hundred  mar-
 Tiages  where  the  question  of  gold  pre-
 sents  comes  in.  In  900  marriages,  of
 low  caste  people,  they  never  see  gold
 with  their  eyes  at  all.  The  idea  of
 giving  presents  is  altogether  different.
 So,  in  making  any  estimate  of  gold,  do
 not  go  by  the  figures  of  marriages  mul-
 tiplied  by  a  certain  amount  of  gold  and
 like  that.  There  is  possibility  of
 that.

 Sir,  I  thought  that  those  persons.
 will  rise  and  talk  about  this  Bill  who
 have  got  some  gold  with  them.  That
 was  my  idea.  But  I  have  found  most
 of  the  speaking  about  gold  deposits  by
 others,  but  none  of  them  has  said,  “I
 have  got  so  much  gold  and  tomorrow
 I  will  put  it  in  gold  bonds”.  None  of
 them  had  said  it.  So  far  as  I  am
 concerned,  I  went  by  the  advice  given
 by  my  guru  and  also  of  my  hon.  friend
 the  hon.  Finance  Minister  sitting  in  the
 House  said,  that  he  had  altogether
 left  the  use  of  gold,  jewels  and  all
 that,  and  since  then  I  have  not  got
 even  the  gold  watch  with  me

 Sir,  an  attempt  has  to  be
 made  to  carry  on  a  vigorous
 Propaganda  to  appeal  to  the
 peaple  that  here  are  very  good  condi-
 tions  offered  by  the  Government  for
 them  to  deposit  whatever  amount  of
 gold  is  with  them  in  the  form  of  gold
 bonds.  But  there  is  some  difficulty  in
 thig  matter  also  in  the  case  of  widows
 or  other  who  may  have  gold  with  them
 to  which  they  look  upon  as  a  last
 source  of  their  maintenance  and  go  on.
 If  some  arrangement  could  be  made  in
 the  intervening  period  during  which
 the  gold  will  not  be  available  to  them
 but  on  the  credit  of  their  bonds  they
 can  get  some  money  to  provide  for
 their  maintenance  and  all  that—if
 some  such  arrangement  is  made—and
 a  vigorous  propaganda  is  carried  in  an
 honest  way,  by  persons  whose  faith,
 integrity  and  patriotism  is  beyond
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 question,  there  might  be  a  very  gene-
 rous  response.

 Sir,  I  may  point  out,  when  the
 elation  call  was  made  by  the  hon.
 ‘Prime  Minister,  thousands  of  people
 have  come  forward  and  promise  to
 lay  down  their  lives  also.  The  lives

 sare  precious,  no  doubt,  most  precious,
 but  anything  which  is  less  precious

 than  that  should  be  first  parted  with.
 I  would  appeal  to  the  members  of  the
 Government  that  they  should  first  set
 up  their  own  examples...--

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Dr,  M.S.  Aney:  Sir,  you  have  given
 me  a  golden  opportunity  to  speak  on
 gold.  I  conclude  by  appealing  to  the
 members  of  the  Government  that  if
 ‘they  set  an  example  and  make  a  vig-
 orous  propaganda  in  an  honest  way,
 ‘that  will  evoke  a  better  response  than
 anything  else.

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  Mr.  Deputy  Speaker,  Sir,  I  am
 grateful  to  the  hon.  Members  of  the
 House  who  have  given  their  unani-
 mous  support  to  this  Bill.  Most  of
 the  Members  have  touched  only  one
 point  and  that  is  about  the  gold  bonds.

 Sir,  from  time  to  time  the  Finance
 (Minister  has  indicated  very  clearly
 that  he  is  considering  very  seriously
 how  to  mobilise  the  gold  which  is  ly-
 ing  idle  in  the  country.  We  cannot
 provide  a  correct  assessment  because
 the  data  and  collection  of  information
 are  s0  scarce,  and  not  at  all  sufficient
 to  come  to  any  conclusion  about  the
 total  amount  of  gold.  But  this  can-
 not  be  denied  that  there  is  a  very
 large  amount  of  gold  lying  in  this
 country  which  is  to  be  mobilised,  more
 506  looking  to  the  situation  operating
 today,

 The  Finance  Minister  has  clearly
 ‘indicated  in  various  meetings  and  vari-
 ‘ous  pronouncements  that  he  has  made
 that  he  is  very  seriously  considering
 as  to  how  to  mobilise  the  gold  and
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 how  also  to  bring  down  the  prices
 of  gold  from  the  level  at  which  it  is
 operating  today—a  very  high  level  of
 prices.  But  the  House  would  bear
 with  me  that  it  is  impossible  to  give
 the  details  before  the  conclusions  are
 arrived  at  and  it  will  create  a  very
 unhappy  precedent  in  the  country
 and  a  very  unhappy  situation  which
 as  some  of  the  hon.  Members  have
 pointed  out,  may  create  a  sense  of
 panic  in  the  people.  I  would  request
 the  Members  of  the  House  to  under-
 stand  the  seriousness  of  this  problem
 and  complexities  of  this  problem  and
 also  to  have  faith  in  the  Finance  Min-
 ister’s  word  when  he  has  said  already
 before  the  country  that  he  is  very
 seriously  considering  the  pros  and
 cons  of  this  problem  so  that  we  may
 be  in  a  position  to  have  a  better  me-
 bilisation  of  the  idle  gold  in  this
 country.

 Now,  I  would  come  to  some  of  th»
 points  that  have  been  raised.  Some
 hon.  Members  wanted  information  as
 to  how  much  gold  has  been  contribut-
 ed  in  the  gold  bonds.  I  have  got  the
 information  upto  30-l-962  and  that
 is,  at  the  IMF  rate,  nearly  Rs.  30
 lakhs  worth  of  gold  has  come  in  and
 in  tolas  it  is,  49,675  tolas.  So  far  as
 the  gold  contributed  to  the  National
 Defence  Fund  is  concerned,  I  have
 got  the  information  upto  3-12-1962
 and  that  is  22,118  tolas  of  gold  has
 come  into  the  possession  of  the  Gov-
 ernment.  But  hon.  Members  should
 not  be  guided,  about  the  success  of
 this  bond  movement  only  by  these
 figures.  As  the  hon.  Members  are
 aware,  the  gold  prices  went  down
 very  rapidly  at  the  time  of  the  an-
 nouncement  of  these  gold  bonds  and
 probably  due  to  the  feeling  in  the
 country  that  the  Finance  Minister  is
 considering  ways  and  means  in  order
 to  bring  down  the  prices  of  gold.  Now,
 I  think—it  is  my  presumption—that
 many  people  who  would  have  contri-
 buted  to  these  gold  bonds  because  of
 the  attractive  terms  which  the  gold
 bond  offers  have  been  just  marking
 time  to  see  how  the  market  operates.
 That  may  be  one  of  the  reasons  why
 a  large-scale  Fee
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 Shri  Kashi  Ram  Gupta:  These  days
 the  market  is  going  up.

 Shrimati  Tarkeshwari  Sinha:  It  is
 stil]  far  below.

 Shri  Bade:  Sir,  my  question  is,
 why  the  Minister  does  not  stop  the
 sale  and  purchase  of  gold  in  the  mar-
 ket.  That  will,  of  course,  prove  very
 drastic.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  May  I  intervene,  Sir?
 Hon.  Members  do  not  expect  Govern-
 ment  to  disclose  its  policy  before  it  is
 done.

 Shri  Ranga:  We  are  certainly  not
 in  favour  of  any  policeman  going  into
 every  house  and  searching  gold  in  all
 our  boxes  and  on  all  our  women.

 Shri  Kashi  Ram  Gupta:  Within  the
 last  four  or  five  days,  it  has  gone  up
 by  Rs.  20|-  per  tola,

 Shrimati  Tarkeshwari  Sinha:  We
 have  been  watching.  It  has  not  been
 Rs.  ‘15|-  or  Rs.  20j-  per  tola  within
 these  four  or  five  days.  The  gold
 prices  have  been  going  down  and  a
 little  up.  And  they  gave  been  behav-
 ang  in  a  funny  way  all  these  years.
 But  today  the  gold  price  is  much  be-
 low  what  it  was  when  the  bonds  were
 announced  or  nearly  at  that  time.

 That  may  be  one  of  the  reasons.  Se-
 condly,  I  think,  with  more  publicity
 about  the  advantages  of  this  scheme
 the  response  to  this  attractive  propos-
 al  will  increase  very  much,  because  if
 we  closely  examine  these  proposals  we
 find  that  the  terms  being  offered  in
 these  bonds  are  very  attractive  to
 the  individual  investor  (Interruption).
 Therefore,  I  think  the  House  will  have
 enough  patience  to  see  for  them-
 selves  how  this  response  increases,
 and  I  am  sure  it  will  increase.

 An  hon,  Member  asked  about  the
 question  of  interest,  when  the  interest
 fs  likely  to  be  paid.  It  is  very  clear
 in  the  notification  itself.  All  bonds
 will  carry  6}  per  cefit  interest  per
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 annum  payable  half-yearly  on  the  2th
 of  May  and  November  each  year  ex-
 cept  that  the  first  half-yearly  interest
 payment  will  be  restricted  to  the
 period  from  the  date  of  tender  from
 llth  May,  1963.  It  is  very  clear  in
 the  notification  itself,  and  the  interest
 will  be  paid.  Therefore,  the  argu-
 ment  that  was  raised,  that  it  may
 affect  some  widows  and  poor  men

 who  have  only  this  wealth  in  their
 possession,  a  few  tolas  of  gold  in  their
 Possession,  is  not  valid.  They  would
 not  be  affected  at  all.  But,  certainly,
 the  capital  amount  cannot  be  return-
 ed  back,  because  then  the  whole  sanc-
 tity  of  this  scheme  will  go.

 There  is  another  point  which  the
 hon.  Member,  Shri  Prabhat  Kar
 pointed  out.  He  said  that  we  have
 provided  a  huge  concession.  But  the
 hon.  Member  would  also  understand
 that  we  are  issuing  the  bonds  at  near-
 ly  less  than  half  the  market  price
 operating  in  that  period.  Our  basic
 purpose  is  to  mobilise  the  huge
 amount  of  gold,  and  unless  and  until
 we  provide  such  an  attractive  rate  of
 interest,  we  cannot  think  of  mobilis-
 ing  all  the  gold.  The  gold  would  not
 have  come  out  if  we  had  not  provid-
 ed  this.  This  would  have  been  only
 paper  work  and  no  material  result
 would  have  accrued.  Therefore,  I
 think  this  attractive  rate  of  interest
 should  not  be  grudged.  This  is  a
 welcome  thing.  The  House  has  wel-
 comed  it,  and  I  would  request  those
 hon.  Members  who  oppose  it  also  to
 welcome  it,  because  unless  and  untill
 we  provide  some  incentive  to  the
 investors  we  will  not  be  able  to
 achieve  any  result.

 Shri  Prabhat  Kar:  I  support  it.

 Shrimati  Tarkeshwari  Sinha:  That
 is  good.  Again,  I  may  assure  the  hon.
 Member  that  the  interest  which  will
 be  accruing  on  this  bond  is  not  tax
 free.  Suppose  the  investment  is  made
 by  a  person  belonging  to  a  group  with
 a  high  tax  paying  ratio,  the  interest
 he  gets  on  this  bond  will  be  charged
 on  the  same  ratio  as  he  would  be
 paying  on  his  other  income.  So,  this
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 impression  should  not  be  created  that
 it  is  in  any  way  going  to  help  that
 class  of  people  who  are  called  the
 richer  class,

 Then,  yesterday,  an  hon.  lady
 Member  raised  a  point  about  reduc-
 tion  of  tax  collection  and  said  that  our
 expense  ratio  has  increased,  She  was
 not,  unfortunately,  in  the  House  when
 I  rep'ied  to  that  point.  I  said  that
 our  tax  collection  has  also  increased.
 Qur  revenue  has  increased  and  our
 proportionate  expenditure  is  very
 very  low.  It  is  a  matter  to  be  really
 proud  of.  I  would  like  to  give  her
 the  figures  showing  the  increase  in
 the  collection  of  taxes.  In  1959-60
 it  was  Rs.  254-7l  crores,  in  960-6l
 it  was  Rs.  277-55  crores  and  in  1961-62
 4६  is  Rs.  32°34  crores.  That  is  why  I
 requested  her  to  have  a  consolidated
 Picture  of  the  whole  revenue  position
 rather  than  to  take  an  isolated  position
 and  then  come  to  a  conclusion.

 Sir,  with  these  words,  I  again  ex-
 press  my  gratitude  to  the  House  for
 supporting  the  Bill.

 श्री  काशी  राम  गुप्त  :  क्या  सरकार  को
 इस  बात  का  भश्रन्दाज़ा  है  कि  इस  स्कीम  से
 कितना  गोल्ड  श्मा  सकेगा  ?

 श्रीमती  तारकेश्वर  सिन्हा  :  उस  का
 तो  अन्दाज़ा  नहीं  किया  जा  सकता  है  ।
 Mr.  Deputy-Speaker:  The  question

 ds:

 “That  the  Bill  further  to  amend
 the  Income-tax  Act,  96]  and  the
 Wealth-tax  Act,  1957,  be  taken  into
 consideration.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  the  Bill  clause-by
 clause.  There  are  no  amendments  to
 any  of  the  clauses.  The  question  is:

 “That  clauses  2  to  5  stand  part
 of  the  Bill,”

 The  motion  was  adopted.
 Clauses  2  to  5  were  added  to  the

 Bill,

 (Amendment)  Bill
 Clause  ,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.

 Shrimati  Tarkeshwari  Simha:  Sir,  4
 beg  to  move:

 “That  the  Bill  be  passed.”
 Mr.  Deputy-Speaker:  The  question.

 is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 5.6  hrs.
 WORKING  JOURNALISTS  (AMEND-

 MENT)  BILL,  962
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  the  Working  Journa-
 lists  (Amendment)  Bill,  1962.

 Shri  8,  M.  Banerjee  (Kanpur):  How
 much  time  has  been  allotted  for  this
 Bill?

 Mr.  Deputy-Speaker:  5  hours.
 The  Deputy  Minister  of  Labour  and

 Employment  and  for  Planning  (Shri
 C,  R,  Pattabhi  Raman):  Sir,  on  be-
 half  of.  Shri  Nanda,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Working  Journalists  (Condi-
 tions  of  Service)  and  Miscellane-
 ous  Provisions  Act,  955  and  the
 Working  Journalists  (Fixation  of
 Rates  of  Wages)  Act,  1958,  be
 taken  into  consideration.”
 Sir,  we  have  had  the  benefit  of  con-

 sultation  with  representatives  of  the
 employers  in  the  newspaper  industry
 and  the  working  journalists  on  most
 of  the  provisions  in  the  Bill  and  it
 was  possible  to  achieve  understanding
 on  some  of  the  issues  involved.  The
 Statement  of  Objects  and  Reasons  and
 the  notes  on  clauses  attached  to  the
 Bill  give  a  brief  background  to  the
 proposals.  One  of  the  most  important
 provisions  relates  to  the  payment  of
 gratuity  on  voluntary  resignation  and
 on  grounds  of  cqnscience.  On  thist
 issue  it  was  not  possible  to  secure
 agreement  with  the  employers.  It  will
 be  recalled  that  the  Supreme  Court
 in  their  judgment  in  the  case  of  Ex-
 press  Newspapers  versus  Union  of
 India  delivered  in  March,  958  struck
 down  section  65(l)(a)(iii)  of  the
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 Working  Journalists  (Conditions  of
 Service)  and  Miscellaneous  Provisions
 Act,  955  on  the  ground  that  it  violat-
 ed  the  fundamental  rights  under
 the  Constitution.  They  observed
 ‘that  as  gratuity  was  a  reward
 for  good,  efficient  and  faithful
 service  rendered  for  a  considerable
 period,  there  was  no  justification  for
 awarding  the  same  when  an  employee
 voluntarily  resigned  and  brought

 -about  a  termination  of  service  except
 in  exceptional  circumstances.  The  two
 exceptional  circumstances  indicated
 by|  the  Supreme  Court  were,  firstly,

 ‘the  operation  of  what  was  termed  as
 ‘the  ‘conscience  clause’  and,  secondly,
 where  the  employee  had  been  in  con-
 tinuous  service  of  the  employer  for  a
 :sufficiently  long  period.

 So  far  as  the  grounds  of  conscience
 ‘are  concerned,  the  Supreme  Court  re-
 ferred  to  the  practice  prevalent  in  cer-
 ‘tain  countries,  The  ground  of  con-
 Science  is  peculiar  to  the  profession  of
 journalism.  There  is  a  _  possibility
 that  on  genuine  grounds  of  difference
 of  opinion  on  vital  matters,  a  certain
 amount  of  embarrassment  may  be
 caused  by  the  continuance  of  a  work-
 ing  journalist  under  an  employer,  A
 provision  for  resignation  in  such  cir-
 cumstances  without  loss  of  gratuity
 @arned  by  the  journalists  would  ap-
 pear  to  be  justified  and  would  provide
 a  certain  amount  of  sense  of  security
 in  service.  Gratuity  under  the  origi-
 nal  provisions  of  the  Act  became  pay-
 able  only  after  three  years  of  service.
 It  has,  therefore,  been  provided  that
 if  after  rendering  the  first  three
 years  of  service,  a  working  journalist
 voluntarily  resigned  on  grounds  of
 conscience,  he  should  be  eligible  for
 the  normal  pratuity  admissible  under

 sthe  Act.  As  there  is  a  possibility  of
 acclaim  for  gratuity  on  resignation  on
 grounds  of  conscience  being  contested

 “by  the  management  it  is  proposed  to
 treat  it  as  an  industrial  dispute  and

 ‘to  afford  the  normal  facilities  avail-
 able  for  resolving  such  disputes.  The

 -elaims  of  a  working  journalist  will,
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 therefore,  have  to  be  taken  up  as  a
 dispute  with  the  Industrial  Relations
 Machinery  after  mutual  negotiations
 have  failed,  and  if  the  Conciliation
 Officer  is  unable  to  bring  about  a  set-
 tlement,  the  appropriate  Government
 would  consider  the  merits  of  the  case
 and  refer  it  for  adjudication.  It  is
 felt  that  this  would  afford  sufficient
 protection  to  the  employers  against  fri-
 volous  claims  being  raised

 So  far  as  resignation  after  a  long
 period  af  service  is  concerned,  the
 Position  is  that  the  Supreme  Court
 themselves  have  in  another  judgment
 upheld  gratuity  schemes  award  by
 industria!  tribunals  providing  for
 gratuity  on  voluntary  resignation  after
 ten  years  of  service.  Here.  with  your
 leave  |  will  just  refer  to  three  sen-
 tences  tram  ह  judgment  which  reters
 to  the  Express  Newspapers  case—I  am
 referring  to  96l.—l  LL  J—page  5]3
 Mr,  Justice  Gajendragadkar  was
 speaking  for  the  court.  The  head  note
 is  as  follows:

 “Relying  on  the  observations
 on  the  derision  of  the  Supreme
 Court  in  Express  Newspapers  case
 (I96l-I  LY.  339)  it  wags  con-
 tended  thut  no  gratuity  should  be
 admissibie  under  any  gratuity
 scheme  unnml  and  unless  fifteen
 years’  service  has  been  put  in  by
 the  employee.  Negativing  the
 said  contention,  held  that  the  said
 judgment  never  intended  to  lay
 down  a  rule  of  universal]  applica-
 tion  in  regard  to  all  gratuity
 schemes  Hence  it  could  not  be
 made  the  basis  of  an  attack  against

 a  gratuity  scheme  where  instead  of
 fifteen  years’  service  ten  years’
 minimum  service  iy  prescribed  to
 enable  an  employee  to  claim  gra-
 tuity  at  the  rate  determined  if  he
 resigns  affer  years’  service.”

 So,  the  Supreme  Court  themselves
 have  later  on,  subsequently,  pointed
 out  that  it  could  not  be  a  rigid  rule
 for  all  time  to  come.  This  period
 appears  to  be  fair  and  reasonable  and
 has  been  accepted  as  a  basis  for  the
 proposal  in  this  Bill.
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 Another  clause  on  which  there  was
 a  difference  of  opinion  among  the
 employers  and  working  journalists
 relates  to  a  provision  which  stipulates
 that  where  a  person  committing  an
 offence  is  a  company  or  other  body
 corporate  or  an  association  of  per-
 gons,  etc.  every  director,  manager,
 gecretary,  agent  or  other  officer  con-
 cerned  with  the  management  _  shall,
 unless  he  proves  that  the  offence  was
 committed  without  his  knowledge  or
 consent  be  deemed  to  be  guilty  of
 guch  an  offence.  This  provision  is
 based  on  a  similar  provision  already
 existing  in  section  32  of  the  Industrial
 Disputes  Act  and  is  on  the  general
 pattern  relating  to  offences  by  com-
 punies  which  find  a  place  in  many
 other  Acts,

 It  is  also  proposed  to  provide  for
 the  constitution  ‘of  wage  boards  from
 time  to  time  for  the  purpose  of  a  re-
 view  of  the  wage  structure  of  the
 working  journalists.  Most  of  these
 provisions  are  really  in  consonance
 with  the  recommendations  contained
 in  the  report  of  the  Press  Commission
 which  is  really  a  classic  document.
 Here  a  review  of  the  wage  structure
 is  visualized.  In  this  connection,  the
 pattern  of  the  wage  boards  being  ap
 pointed  in  different  industries  on  non-
 statutory  basis  has  been  kept  in  view,
 and  the  Bill  provides  for  a  wage  board
 for  working  journalists  consisting  of
 two  persons  each,  representing  the
 employers  and  the  working  journal-
 ists  and  three  independent  persons,
 one  of  whom  is  to  be  appointed  as
 a  chairman.  The  addition  of  two
 more  independent  persons  than  were
 provided  for  in  the  955  Act  is  in-
 tended  to  take  care  of  the  interests  of
 the  community  at  large  and  also
 balance  the  sectional  interests  repre-
 sented  by  the  employers  and  workers’
 representative  in  the  wage  board.

 Shri  S.  M.  Banerjee:  Was  the  addi-
 tion  of  two  independent  persons
 agreed  to  by  all?

 ey
 Deputy-Speaker:  Order,  order.

 e  can  ask  for  clarification  when  he
 makes  his  speech.

 2355  (Ai)  LS—4,

 Bilj
 Shri  C.  R,  Pattabhi  Raman:  I  can

 straightway  answer  that  point,  We
 have  found  from  experience  that  this
 is  working  very  well  in  so  many  other
 eases.  This  ratio  of  2:2  and  3  inde-
 pendents  is  working  very  well.  They
 are  able  to  bring  conflicting  interests
 together.  So,  we  are  adopting  a  pat-
 tern  that  is  in  existence  in  very  many
 other  industries.

 Then,  no  provision  had  been  made
 in  the  original  Act  for  the  appoint-
 ment  of  inspection  staff  for  looking
 after  the  implementation  of  the  pro-
 visions  of  the  Working  Journalists
 Act.  This  is  also  one  of  the  recom-
 mendations  of  the  Press  Commission
 among  many  others.  This  lacuna  is
 being  remedied  so  that  the  State
 Governments  can  appoint  inspectors
 and  also  require  the  newspaper  estab-
 lishments  to  maintain  registers,  mus-
 ter  rolls  and  other  records  etc.

 Before  I  resume  my  seat,  I  would
 also  like  to  refer  to  the  provision  in
 the  Bill  which  relates  to  the  exclu-
 sion  of  Government  servants  from  the
 operation  of  the  Working  Journalists
 Act.  The  reason  is  that  there  are
 certain  periodicals  published  by  the
 Central  and  State  Governments  which
 may  bring  them  within  the  definition
 of  a  “newspaper”  for  the  purpose  of
 this  Act.  Persons  employed  in  con-
 nection  with  the  preparation  of  these
 periodicals  are  Government  servants
 enjoying  the  benefits  of  all  Govern-
 ment  service  rules.  The  Government
 rules  and  regulations  generally  offer
 better  ‘terms  and  conditions  to  these
 officers  than  admissible  under  the
 Act.  There  is  also  administrative  jn-
 convenience  involved  if  during  the
 course  of  their  service  they  are  trans-
 ferred  to  other  Government  posts  in
 which  they  may  not  be  doing  journal-
 istic  work,  It  is,  therefore,  proposed
 to  exclude  them  from  the  purview  of
 the  Working  Journalists  Act.  The
 Service  Associations  concerned  had
 been  consulted  and  they  had  agreed.

 With  these  remarks,  Sir,  I  move  the
 Bill.
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 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  further  to  amend
 the  Working  Journalists  (Condi-
 tions  of  Service)  and  Miscellane-
 ous  Provisions  Act,  955  and  the
 Working  Journalists’  (Fixation  of
 Rates  of  Wages)  Act,  ‘1958,  be
 taken  into  consideration.”

 Shri  Bade  (Khargone):  Sir,  I  rise
 on  a  point  of  order.  Article  l4  of  the
 Constitution  states:

 “The  State  shall  not  deny  to  any
 person  equality  before  the  law  or
 the  equal  protection  of  the  laws
 within  the  territory  of  India.”

 Now  the  hon.  Minister  seeks  to  make
 a  distinction  between  those  journal-
 ists  who  are  working  under  the  Gov-
 ernment  and  those  journalists  who
 are  working  in  the  private  sector  by
 caluse  8  sub-clause  9(b)  of  the  Bill.
 Those  journalists  who  are  working
 under  the  Government  are  excluded
 from  the  scope  of  this  Bill  by  the
 gaid  clause  and  it  is  applicable  only
 to  those  journalists  who  are  working
 in  the  private  sector.  So,  a  distinction
 is  being  made  between  two  groups  of
 workers  whereas  no  such  distinction
 or  discrimination  tan  be  made  under
 article  4  of  the  Constitution.  Here  I
 will  read  the  relevant  portion  of  the
 Nagpur  High  Court  judgment  on  the
 game  point:

 “Where  a  law  grants  protection
 to  a  class  which  needs  it,  it  has
 the  effect  of  placing  that  class  if
 not  on  a  par  with  the  rest  of  the
 community,  at  least  as  nearly  as
 is  practicable;  it  would,  therefore,
 be  correct  to  say  that  the  whole
 object  of  classification  is  to  mini-
 mise  ang  not  to  accentuate  in-
 equality.”  (1951  Nagpur  646).

 In  the  same  way,  in  959  SCR  p.  64
 the  Supreme  Court  has  laid  down:

 “the  only  thing  which  is  prohi-
 bited  under  the  article  is  that
 persons  belonging,  to  a  particular
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 group  or  class  should  not  be  treat-
 ed  differently  as  amongst  them-
 selves,”

 Here,  hough  a  group  of  people  are
 working  under  the  same  conditions,
 they  are  treated  differently  under
 clause  9(b)  of  the  Bill,  which  says
 that  the  provisions  of  the  Bill  are  not
 applicable  to  those  who  are  working
 under  the  Government.  Only  those
 who  are  working  in  the  private  sector
 will  come  under  the  scope  of  this  Bill.
 So,  this  Bill  is  against  the  provisions
 of  article  14  of  the  Constitution.
 Therefore,  I  am  of  the  opinion  that
 it  cannot  be  proceeded  with.

 Mr.  Deputy-Speaker:  That  may  be  a
 ground  for  throwing  out  the  Bill,  but
 there  is  no  point  of  order  in  it,  He
 may  move  his  amendment  or  take
 objection  to  the  relevant  clauses.  It  is
 not  a  point  of  order.  I  hold  that  it  is
 not  a  point  of  order,

 Shri  Bade:  My  submission  is......

 Mr.  Deputy-Speaker:  It  may  be  a
 ground  to  throw  out  the  Bill.  He
 can  move  an  amendment.

 Shri  Bade:  When  the  motion  for
 consideration  of  the  Bill  is  moved  I
 can  raise  a  point  of  order.

 Mr.  Deputy-Speaker:  [  hold  that  it
 ig  not  a  point  of  order.

 Shri  Bade:  At  least  the  House  may be  satisfied  by  your  ruling.

 Mr.  Deputy-Speaker:  We  do  not
 decide  the  ultra  vires  or  the  intra
 vires  aspect  of  the  Bill.  It  is  a
 matter  to  be  decided  by  the  court.
 If  the  hon.  Member  has  any  objection
 to  the  clause,  he  may  move  amend-
 ments  to  it;  or,  he  may  oppose  the
 Bill  in  toto,  Shri  Hiren  Mukerijec.

 Shri  BH.  N.  Mukerjee  (Calcutta
 Central):  Mr,  Deputy-Speakcr,  Sir,
 my  hon,  friend,  the  Deputy  Minister
 of  Labour  and  Employment  has  just now  moved  for  adoption  by  the  House
 of  the  Working  Journalists  (Amend-
 ment)  Bill  and  while  there  are  some
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 GOod  features  about  this  Bill,  I  am
 efvaid,  it  could  very  well  have  bgen
 a  very  much  more...

 Mr.  Deputy-Speaker:  Before  he
 proceeds  further,  may  I  say  that  five
 hours  is  the  time  allotted  fur  the  en-
 tire  discussion  of  the  Bill.  So,  we
 may  have  3  hours  for  generai  dis-
 cussion  and  2  hours  for  the  clause-
 by-clause  consideration,

 Shri  Surendranath  Dwivedy:  We
 may  have  four  hours  for  the  general
 discussion.

 Mr.  Deputy-Speaker:  Then,  we
 have  to  finish  aj]  the  clauses  and
 amendments  within  one  hour,  If  the
 House  co-operates,  |  have  no  objec-
 tion.

 Some  Hon,  Members:  Yes.

 Shri  H.  N.  Mukerjee:  As  I  was  say-
 ing,  while  there  are  some  goog  fea-
 tures  about  this  Bill,  I  do  wish
 Government  had  come  forward  with
 8  better  and  more  comprehensive
 Piece  of  legiglation.  I  say  this  be
 cause  We  have  noticed  for  some  time
 a  kind  of  hesitancy  on  the  part  of
 Government  regarding  taking  action
 in  matters  which  refer  to  the  condi-
 tions  of  work  and  the  legitimate
 demands  of  the  working  journalists
 of  this  country.  I  know  that  it  is
 quite  the  vogue  now-a-days  to  say
 that  journalism  was  at  one  time  a
 mission  and  that  today  it  is  only  a
 profession.  But,  I  am  sure,  when  the
 objective  conditions  of  today  are  re-
 membered,  there  should  not  be  any
 kind  of  a  qualitative  reflection  upon
 the  conduct  of  the  journalists  of  the
 present  day  in  comparison  with  the
 great  Journalists  of  the  past.  As  a
 matter  of  fact,  when  we  find  the  diffi-
 culties  in  the  way  of  ihe  working
 journalists  from  day  to  day,  when  we
 find  how  big  money  controls  the  press,
 it  is  almost  a  surprise  that  sq  much
 food  work  can  be  done  by  the  work-
 ing  journalists  in  spite  of  the  diffi-
 culties  almost  inherent  in  the  situa-
 tion,

 Bill
 I  noticed,  for  instance,  that  the

 Press  Commission,  whose  Report  wag
 described  by  my  hon.  friend  as  a
 classic,  suggested  in  954  the  forma-
 tion  of  a  Press  Council  and  as  early
 as  955  a  Bill  on  the  Press  Council
 had  been  passed  by  the  Rajya  Sabha,
 but  up  to  now  the  Press  Council  re-
 mains  somewhere  in  the  region  where
 objective  concrete  things  do  not  take
 place,  This  delay  of  six  years  and
 more  has  taken  place  for  Govern-
 ment  to  find  out  that  the  Act  was  not
 being  properly  implemented.

 One  goog  thing  which  the  Govern-
 ment  has  done  through  this  Bill  is
 to  provide  for  inspectors  to  find  out
 whether  the  directives  of  the  Bill  are
 being  implemented,  Ags  a  matter  of
 fact,  ]  find  that  this  matter  has  been
 brought  to  the  notice  of  Government
 so  many  tymes,  that  is,  the  absence
 of  inspector’,  I  discovered,  for  in-
 stance,  that  in  the  Maharashtra
 Legislative  Assembly  on  the  18th
 July.  962,  the  Deputy  Labour  Minis-
 ter  was  expressing  his  distress  at  the
 absence  of  any  provicion  in  the  law
 which  would  enable  Government  to
 appoint  inspectors.  It  is  a  good  thing
 now  that  inspectors  are  going  to  be
 appointed.  But  it,  is  rather  strange
 that  it  hag  taken  more  than  six  years
 for  Government  to  discover  the  posi-
 tion  in  the  newspaper  industry  where
 so  many  hurdles  are  put  up  so_  that
 the  real  conditions  appertaining  to
 the  working  journalists  may  not  be
 properly  discovered.

 This  brings  me  also  to  a  recollec-
 tion  of  the  hesitant  attitude  of  Gov-
 ernment  in  regard  to  big  business
 which  is  operating  the  newspaper
 industry  so  blatantly  today.  Every-
 body  knows  that  a  handful  of  big
 business  houses  own  a  large  number
 of  newspapers  jin  different  parts  of
 the  country  and  through  their  hold
 on  the  advertisement  pool  they  dic-
 tate  terms  to  other  newspapers.  We
 know  also  how  the  proprietors  of  the
 newspapers  are  very  well  organised.
 This  morning,  for  instance,  I  got  by
 post  some  instru&tions  sent  to  me  by
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 the  Indian  ang  Eastern  Newspaper
 Society’s  journal  so  that  I  would  find
 out  that  the  journalists  case  was  not
 as  good  as  we  micht  think  it  to  be.
 They  are  a  very  well  organised  lot.

 In  recent  times  there  has  appeared
 this  whole  tribe  of  managing  editors—
 editors  who  perhaps  cannot  write  a
 leading  article  to  save  their  lives.
 But  they  are  in  the  picture  very
 much  on  the  map  and  they  appear  in
 all  kinds  of  committees  and  councils,
 They  seem  to  dictate  the  position  so
 far  as  Government  is  concerned,

 It  was  quite  a  pleasant  surprise  for
 me  to  find  that  the  hon.  Law  Minis-
 ter  went  to  Calcutta  to  address  the
 last  meeting  of  the  Federation  of
 Working  Journalists.  There  he  spoke
 about  the  dangers  of  monopoly  as  far
 as  the  newspaper  industry  is  concern-
 ed.  But  I  found  that  in  the  House
 only  the  other  day  in  answer  to  a
 question,  Starred  Question  No.  49
 answered  on  the  20  November,  1962.
 the  hon.  Minister  of  Information  and
 Broadcasting  said:

 “Government  feel  that  concen-
 tration  of  ownefship  and  mono
 Polistic  tendencics  in  newspaper
 industry  do  not  exist  to  such  an
 extent  as  to  call  for  any  im-
 mediate  action.”

 I  do  not  quite  understand  this  atti-
 tude  of  hesitancy  in  regard  to  prce-
 blems  of  the  working  journalists  and
 in  regard  to  problems  of  the  press  in
 general.

 This  is  not  quite  the  occasion  to
 go  into  details  over  the  monopolistic
 fature  of  the  newspaper  industry  as
 it  is  organised  at  the  present  day.
 We  know  what  is  what  and  in  view
 of  that,  I  think,  we  owe  a  payment
 of  some  tribute  to  the  work  of  those
 journalists  who,  in  spite  of  the  diffi-
 culties  of  a  system  where  big  money
 is  such  q  very  important  factor,  are
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 truing  to  do  their  task  keeping  in
 mind  the  interests  of  the  country.

 As  I  said  earlier,  there  are  some
 provisions  in  this  Bil]  which  aré
 good,  but  it  is  not  understood
 why  Government  could  not  proceed
 more  strongly.  It  did  hold  certain
 tripartite  conferences  and  met  repre-
 sentatives  of  the  industry  and  of  the
 working  journalists  last  year  as  well
 as  this  year.  The  working  journalists,
 through  their  own  journal,  have  regis-
 tered  their  protest  that  many  provi-
 sions  of  the  Bill  are  at  variance  with
 the  decisions  which  were  adopted  at
 the  tripartite  meeting.  For  instance,  it
 is  pointed  out  that  the  representatives
 of  the  Federation  of  the  Working
 Journalists  had,  during  the  tripartite
 conferences,  urged  that  the  provision
 regarding  the  payment  of  gratuity  on
 resignation’  should  be  given  retros-
 pective  effect  from  the  18th  March,
 1958.  It  is  also  stated  in  the  journal
 of  the  working  journalists  that  the
 then  Deputy  Labour  Minister,  Shri
 Abid  Ali,  had  assured  the  Fedenation
 that  retrospective  operation  would
 be  given  to  the  new  f#ratuity  clause
 at  least  with  effect  from  the  Ist  July,
 1961.

 I  note  that  hon.  Members  belong-
 ing  to  al]  parties  in  this  House,  not
 only  the  Opposition  but  hon.  Mem-
 bers  of  the  Congress  Party  also,  have
 given  notices  of  amendments  whose
 object  is  that  gratuities  might  be
 payable  at  least  with  effect  from  the
 Ist  July,  ‘1961,  Here  is  a  definite
 statement  by  the  Working  Journalists’
 Federation  publisheg  in  their  journal
 that  during  the  tripartite  discus-
 sions  there  was  an  understanding  that
 the  Deputy  Labour  Minister  of  those
 days  had  given  an  assurance.  That
 assurance  is  not  being  followed  up,
 Government,  I  hope,  would  say  some-
 thing  in  regard  to  this  because  there
 are  sO  many  amendments  asking  for
 this  gratuity  clause  being  applicable
 with  retrospective  effect  at  least  from
 the  Ist  July,  1961.
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 We  are  told  also  by  the  working
 journalists,  again  through  their
 journal,  that  Government  had  assur-
 ed  the  tripartite  meeting  that  those
 lacunae  and  anomalies  which  had
 been  discovered  in  the  Act  and  which
 had  specially  ‘been  pointed  out  by
 the  Supreme  Court  would  be  recti-
 fied  and  that  the  principa]  objective
 of  the  amending  legislation  would  be
 to  rectify  those  lacunae  which  had
 been  pointed  out  by  the  Supreme
 Court.  But,  in  this  Bill  as  presently
 formulated,  there  are  some  rather  ma-
 teria]  and  not  very  happy  alterations.
 For  instance,  the  composition  of  the
 Wage  Board,  as  envisaged  in  the
 parent  legislation,  has,  now  been
 sought  to  be  changed.  My  hon,  friend
 the  ‘finister  tried  to  justify  it.  He
 said  that  now  the  composition  of  the
 Waze  Board  is  being  increased  and
 ther:  would  be  three  independent  per-
 sons  instead  of  a  judge  or  somebody
 ir  tiat  position  who  is  independent
 enovgh.  Now,  the  idea  originally  was
 in  he  Act  that  there  would  be  re-
 pecceniciives  cf  the  cwners,  represen-
 tatives  of  the  workers  and  there
 would  be  an  impartial  Chairman  who
 would  be  a  ‘iigh  court  judge  or  had
 served  in  that  capacity  in  the  past.
 Now,  there  is  an  addition  of  two  more
 independent  members  and  the  idea  is
 put  forward  by  my  hon.  friend  the
 Deputy  Minister  that  thereby  inde-
 pendent  opinion  can  be  canvassed
 more  effectively,  I  am  Mot  so  sure-
 about  it,  because,  the  importation  of
 independent  members  might,  in  this
 kind  of  cases,  leag  to  results  which
 are  not  really  desinable.  The  news-
 Paper  industry  has  very  special  pro-
 blems.  Those  who  are  asked  to  work
 as  Journalists  from  day  to  day  have  a
 variety  of  jobs  to  do.  From  those  who
 have  to  write  leading  editorials  down
 to  those  who  have  to  do  reporting,
 they  have  a  lot  of  work  to  do  of
 varied  sorts.  A  rather  specialist
 knowledge  is  required  in  order  to  be
 able  to  assess  and  evaluate  the  kind
 of  work  which  is  being  done  by  the
 working  journalists  of  different  cate
 rorles.  ‘I'he  oategories  can  be  ex-
 panted  surely,  because,  even  those
 who  work  on  periodicals  are  also  wor-

 Bilt
 king  journalists.  I  saw  a  letter  writ-
 ten  in  answer  to  a  query  by  a  Mem-
 ber  of  this  House  Shri  K.  K.  Warior,
 from  an  Under  Secretary  of  the
 Ministry  of  Labour  and  Employment
 which  clarifies  that  even  those  who
 work  on  periodicals  are  working
 journalists  and  their  case  ought  to  be
 considered  by  whichever  wage  board
 is  going  to  be  formed.  As  for  as  mo
 fussil  correspondents  of  newspdpers
 are  concerned,  they  are  also,  accor-
 ding  to  the  recent  judgment  of  the
 Andhra  High  Court,  entitled  to  all  the
 right  and  privileges  of  working
 journalists,  They  are  all  a  varied  lot
 of  people,  They  make  different  kinds
 of  contributions  to  the  total  product
 which  is  the  journal  concerned.  It  ia
 necessary  to  have  specialist  know-
 ledge  in  regard  to  newspaper  office,
 newspaper  industry,  production  of
 newspaper.  To  bring  in  too  many  of
 these  outsiders  who  would  represent,
 God  knows  what  interest,  would
 merely  be  to  confuse  the  whole  pro-
 ceedings.  If  there  are  representa-
 tives  of  the  ownerg  and  representa-
 tives  of  the  workers  facing  each  other
 across  the  table,  and  if  there  is  a
 third  person  who  is  independent  and
 who  is  a  man  of  great  eminence,
 then,  surely,  that  matter  can  proceed
 a  great  deal  more  expeditiously.

 There  might  also  be  specialised
 ways  of  examining  the  conditions  of
 working  journalists,  Somebody  who
 is  a  correspondent  posted  in  a  parti-
 cular  area  may  have  work  which  need
 not  always  be  very  obviously  visible
 from  time  to  time.  He  may  not  have
 much  to  do.  But,  on  certain  occasions,
 he  would  have  had  a  great  deal  to
 do.  The  evaluation  of  the  work  of
 people  who  are  posted  in  that  kind
 of  assignment  requires  some  sort  of
 familiarity  with  the  industry.  That  is
 why  it  is  necessary.  When  you  have
 got  representatives  of  the  owners  and
 the  representatives  of  the  workers
 sitting  side  by  side  propounding  their
 particular  propositions,  when  you
 have  also  an  independent  Chairman
 of  judicial  status  to  referee  the  entire
 proceedings,  that  is  a  good  enough
 matter.  Actually,  the  Supreme  Court
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 never  made  the  slightest  prejudicial
 reflection  in  regard  to  the  composi-
 tion  of  the  wage  board  as  it  was
 envisaged  in  the  earlier  Act.  There-
 fore,  I  see  no  reason  for  this  change
 now  being  sought  to  be  incorporated.
 I  am  _  fortified  in  my  conviction,
 because,  the  working  journalists
 themselves  point  out  that  this  is
 something  which  would  not  be  right
 because  of  the  conditions  which  pre-
 vail  in  the  industry.

 In  regard  to  certain  other  matters
 also,  changes,  perhaps,  should  be
 incorporated.  In  regard,  for  instance,
 to  the  provision  about  gratuity  pay-
 ment  to  working  journalists  resigning
 on  grounds  of  conscience,  I  think  the
 clause  should  be  re-drafted  and  the
 limitation  of  0  years  service  should
 not  be  there.  The  Government  has
 agreed,  and  it  is  a  good  thing,  to  put-
 ting  in  this  conscience  clause.
 Instances  happen,  unfortunately,  in
 rather  large  numbers  these  days,
 when  questions  of  conscience  do  crop
 up  as  between  owners  of  newspapers
 and  their  employees.  These  questions
 of  conscience  are  felt  more  acutely
 and  intensely  by  the  better  type  of
 journalists.  It  might  very  well  be
 that  journalists  are  goaded  by  pricks
 of  conscience  to  leave  service  which
 they  only  recently  joined,  If,  in  the
 newspaper  industry,  the  situation  ig
 such  that  an  eminent  editor  might
 walk  into  his  room  one  day  to  find  a
 letter  of  discharge  on  his  table  with-
 out  rhyme  or  reason,  if  this  sort  of
 thing  does  happen—and  it  does  hap-
 pen  with  impunity  in  this  country—
 if  this  is  the  way  in  which  the  big
 money  interests  of  newspaper  indus-
 try  behave,  then,  surely,  questions  of
 gonscience  occasionally  appear  to  be
 very  acute  and  very  intense.  It  might
 very  well  be  that,  in  spite  of  not
 having  put  in  as  much  as  70  years
 garvice,  these  prickings  of  conscience
 might  produce  results  which  would
 mean  the  severence  of  connection  of
 the  journalist  with  the  newspaper.
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 Therefore,  this  time  limit  should  go.
 If  you  once  concede  that  because  of
 conseientious  reasons  a  man  hag  gone
 out  of  the  picture  and  yet  he  is
 entitled  to  certain  gratuity,  then,
 surely,  this  kind  of  limitation  in
 regard  to  time  should  not  be  there.

 In  regard  to  the  wage  board,  I  have
 already  said  that  the  changes  being
 sought  to  be  incorporated  in  this  Bill
 are  not  satisfactory.  But,  I  was
 expecting  that,  when  the  Minister
 spoke,  he  would  give  us  some  idea  as
 to  when,  if  at  all,  the  wage  board  is
 coming  into  the  picture.  In  this
 House,  over  and  over  again,  questions
 have  been  asked  and  Shri  Nanda
 himself,  in  the  last  session,  told  this
 House  that  a  wage  board  is  going  to
 be  set  up.  In  this  letter  also  to  which
 I  have  referred  a  littlé  while  earlier—
 a  letter  to  Shri  K.  K.  Warior  which
 is  dated  lst  December,  1962,  from  an
 Under  Secretary  in  the  Ministry  of
 Labour  and  Employment—there  is  the
 statement  that  the  Government  are
 considering  proposals  for  the  appoint-
 ment  of  a  second  wage  board  for
 working  journalists.  I  discover  that
 the  Indian  and  Eastern  Newspaper
 Society  is  asking  us  to  beware  of  this
 movement  and  I  have  been  advised
 by  means  of  this  postal  memorandum
 that  the  cut  in  newsprint  quota  and
 perceing  of  circulations  have  effec-
 tively  limited  revenue  while  produc-
 tion  costs  have  mounted  and  this  is
 why,  at  the  present  moment,  a  wage
 board  should  not  be  set  up.  I  do  not
 know  if  the  Government  is  going  to
 abide  by  the  instructions  given  to
 them  from  time  to  time  by  the  barona
 of  the  newspaper  industry.  Is  it  right,
 is  it  proper  that  you  should  do  so?
 Actually,  what  is  the  position?  The
 working  journalists  have  been  asking
 for  this  wage  board  over  and  over
 again.  The  Government  have  been
 saying,  yes,  we  are  going  to  give  you
 a  wage  board.  On  the  Ist  of  Decem-
 ber,  a  letter  comes  from  the  Ministry
 to  a  Member  of  Parliament,  yes,  Gov-
 ernment  are  examining  the  idea  of
 setting  up  a  board.  The  LENS.
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 people  are  carrying  on  propaganda
 against  it.  What  is  the  position?  We
 had  in  this  House  the  report  of  the
 Registrar  of  Newspapers.  It  says  that
 groups  and  mujtiple  units  control  30.l
 per  cent  of  the  total  circulation.  What
 is  called  the  jute  press  monopoly  con-
 trolled  by  the  famous  trinity  Goenka,
 Jain  and  Birla,  conduct  their  imperial
 activities  in  their  own  way  and  their
 revenue  is  increasing:  advertisement
 revenue  as  well  as  sales  revenue,  and
 so  on  and  so  forth.  These  things  are
 being  pointed  out  with  factual  mate-
 rial  to  which  I  have  not  the  time,
 nor  is  this  the  occasion,  to  make  a
 detailed  reference.  Reference  is  being
 made  to  these  facts  in  regard  to  the
 newspaper  industry  flourishing  today
 and  a  wage  board  being  more  than
 overdue.  When  the  Minister  intro-
 duced  this  Bill,  he  could  have  sugar-
 coated  the  pill.  The  pill  is  not  too
 bitter.  Anyhow,  he  could  have  made
 the  pill  rather  sweet  by  at  least
 announcing  that  a  wage  board  is  going
 to  be  there  very  soon.  But,  I  do
 hope  that  perhaps  he  is  waiting  for
 the  time  when  this  Bill  is  passed.
 Possibly  he  wants  three  independent
 members  to  be  there  before  he  com-
 mits  himself.  In  any  case,  I  do  hope
 that  the  Government  proceeds  with
 great  expedition  and  that  the  Govern-
 ment  realises  its  responsibility  in  the
 matter.  I  do  not  think  much  is  neces-
 sary  to  be  said.  There  is  a  feeling
 with  unanimity  in  the  House,  as  far
 as  notices  of  amendments  are  anv
 indication,  that  there  are  certain  very
 serious  lacunae  in  the  Bill  which
 should  be  rectified.  And  I  do  hope
 that  remembering  the  role  of  the
 working  journalists  in  this  country,
 and  remembering  the  rather  hesitant
 attitude  of  Government  in  regard  to
 satisfying  their  legitimate  demands,
 at  long  last  Government  will  come
 forward  and  proceed  more  expedi-
 tionsly  to  rectify  the  position  and  to
 remove  their  grievances.

 Shri  D.  C.  Sharma  (Gurdaspur):  I!
 feel  that  there  is  hardly  anybody  in
 this  House  who  does  not  have  his
 sympathy  for  the  working  journalista,
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 A  working  journalist  is  only  a  worker,
 in  some  cases  with  the  capital  letter
 ‘W’  and  in  some  cases  with  the  small
 letter  फ,  He  runs  all  the  hazards
 which  a  worker  runs  in  a  factory.  He
 is  a  prey  to  all  those  occupational
 diseases  to  which  we  were  making  a
 reference  the  other  day.  But  lei  me
 be  more  explicit  on  this  point  that
 no  worker  in  this  wide  world  of
 ours—I  do  not  speak  only  about
 India—suffers  more  risks  and  more
 hazards  than  a  working  journalist.

 The  lot  of  the  working  journalist
 is  a  very  unenviable  lot  all  over  the
 world.  But  it  is  much  more  unenvi-
 able  in  this  country  of  mine.  It  is
 because  we  are  living  in  a  transitional
 period.

 Shri  H.  N.  Mukerjee  referred  to  the
 time  when  journalism  was  a  mission.
 I  think  that  even  now  some  of  the
 working  journalists  look  upon  journa-
 lism  as  a  mission,  but,  I  believe  that
 being  human  they  cannont  do  without
 bread  also;  it  has  been  said  that  man
 does  not  live  by  bread  alone,  but
 being  human,  he  cannot  live  without
 it.  Most  of  these  working  journalists
 of  whom  we  know  so  much  look  upon
 their  profession  as  something  sacred,
 as  something  whiclf  involves  dedicated
 service  of  the  highest  kind.  But
 living  in  the  20th  century,  they  have
 to  keep  the  pot  boiling,  or  they  have
 to  satisfy  their  hunger  or  they  have
 to  make  both  ends  meet.  That  is  the
 problem.  But,  as  I  said  in  the  begin-
 ning,  they  run  many  risks  and
 hazards.  A  worker  in  a  factory  rune
 the  hazard  of  losing  a  limb;  some-
 times,  there  are  fatal  accidents  also,
 and  sometimes,  there  are  non-fatal
 accidents.  A  worker  in  a  factory  may
 suffer  from  some  kind  of  occupational
 disease,  and  he  may  be  running  a
 great  risk.  But  a  working  journalist
 does  not  run  only  the  risk  of  physica?
 injury;  he  does  not  run  only  the  risk
 of  occupational  disease,  but  he  has
 also  to  face  something  which  al!  of
 us  have,  and  sometimes  pricks  us,
 teases  us,  nags,  harasses  or  haunts  us,
 and  that  is  conscience.  Of  all  the
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 hazards  that  mankind  runs,  the
 hazards  of  conscience  are  the  most
 appalling,  and  I  think  that  the  work-
 ing  journalists  have  sometimes  to
 forgo  their  very  secure  jobs  because
 of  the  pangs  of  conscience.  They  can-
 not  write  to  order.  They  cannot  work
 in  accordance  with  the  dictation  of
 some  persons.  They  cannot  do  their
 jobs  in  a  manner  which  goes  against
 their  very  grain.  Sometimes,  they
 place  their  sense  of  duty  above  their
 desire  for  livelihood  or  desire  for  a
 profession,  or  desire  for  a  career.

 Therefore,  as  I  said  in  the  begin-
 ning,  the  working  journalist  is  a
 person  who  has  to  be  looked  at  in
 some  ways  like  a  worker  and  in  other
 ways  as  some  person  who  is  more
 than  a  worker  or  less  than  a  worker.

 I  think  that  our  Government  have
 been  doing  well  by  the  working
 journalists.  But  I  must  admit  that
 they  have  not  done  so  well  as  they
 should  have  done.  When  I  say  that
 they  have  been  doing  well,  I  mean  to
 say  that  they  are  sensitive  to  their
 demands.  They  have  been  conscious
 of  their  needs.  They  have  been  aware
 of  the  problem  and  they  have  been
 conscious  of  that.  ~But  Government—
 not  to  speak  of  our  Government,  but
 all  Governments—move  slowly  and
 tardily.  Governments  do  not  try  to
 redress  grievances  and  remedy  the
 defects  as  soon  as  they  can.

 Shri  Surendranath  Dwivedy:  That
 is  why  my  hon.  friend  says  that  they
 have  done  so  well.

 Shri  D.  C.  Sharma:  I  have  said  that
 they  have  done  well  but  not  so  well.
 I  hope  my  hon.  friend  understands
 this  little  English.

 6.57  hrs.

 (Mr.  SPEAKER  in  the  Chair]
 I  was  submitting  very  respectfully

 that  Government  have  been  aware
 but  not  so  acutely  aware,  and,  there-
 fore,  the  press  council  has  not  been
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 formed.  Where  is  the  Press  Council
 Bill  which  was  passed  by  Rajya
 Sabha?  I  think  that  the  distance  bet-
 ween  the  Lok  Sabha  and  Rajya  Sabha
 is  not  very  great.  I  think  that  the
 distance  is  only  a  furlong  or  so.  But
 where  is  that  Bill  hanging?  I  think
 it  is  hanging  somewhere  in  the  middle
 of  the  sky,  and  we  have  not  yet  been
 able  to  find  it.  I  think  that  we  shall
 have  to  get  some  kind  of  telescope
 or  misroscope  to  know  the  where-
 abouts  of  that  Bill.

 The  Deputy  Minister  was  very  right
 when  he  said  that  the  report  of  the
 Press  Commission  was  a  classic  of  its
 kind.  But  I  am  reminded  of  Chester-
 ton  who  said  that  a  classic  is  a  book
 which  everyone  admires  but  nobody
 reads.  I  can  say  the  same  thing  about
 the  Press  Commission’s  report  also;  it
 is  a  classic;  everybody  admires  it,  but
 nobody  implements  its  recommenda-
 tions,  That  is  what  has  happened  to
 this  report.

 Shri  Surendranath  Dwivedy:  There
 also,  Government  have  done  well?

 Shri  D.  C.  Sharma:  My  hon.  friend
 will  have  his  chance  to  speak.  So,  he
 need  not  bother  about  it.

 I  was  saying  that  Government  had
 been  slow  in  acting  upon  the  recom-
 mendations  of  the  Press  Commission
 Report  but  I  am  glad  that  they  have
 come  forward  with  this  Bill,  and  they
 have  made  some  provision  for  gra-
 tuity.  Every  worker  is  entitled  to
 gratuity,  and  there  is  no  reason  why
 these  gentlemen  workers,  as  they  are
 called,  should  not  be  entitled  to
 gratuity.

 But  I  feel  that  the  conditions  for
 getting  this  gratuity  have  been  made
 so  stringent  that  I  do  not  know  how
 many  of  these  working  journalists  will
 ever  be  able  to  qualify  themselves  for
 getting  this  gratuity.  I  say  this  in
 view  of  the  fact  that  most  of  these
 working  journalists  are  employed  by
 those  persons  who  have  monopolist
 tendencies,  so  far  as  the  running  of
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 newspapers  is  concerned.  There  are
 newspaper  chains,  and  there  are
 newspaper  cartels,  and  these  persons
 are  not  going  to  be  very  much  con-
 cerned  about  the  quantum  of  gratuity
 when  it  comes  to  a  certain  number  of
 years.  Therefore,  I  would  say  that
 the  period  for  qualifying  for  gratuity
 in  the  case  of  a  working  journalist
 should  be  very  much  lessened.  I
 think  otherwise  very  few  of  them  will
 get  any  gratuity,  The  moment  any-
 body  is  able  to  qualify  himself  for  it,
 he  will  be  given  a  quit  notice.  He
 will  be  asked  to  rey  with  a  notice  and
 he  will  not  be  allowed  to  stay  in  that
 position.  Therefore,  I  would  like  to
 say  to  the  hon.  Deputy  Minister  that
 the  period  should  be  shortened  ag
 much  as  possible.  I  do  not  want  to
 lay  down  the  law  that  the  period
 should  be  so  much.  I  say  that  the
 duration  should  be  shortened  hecause
 I  know  that  in  these  days  when  we
 are  passing  through  very  critical
 times,  it  may  not  be  possible  for  any
 journalist  to  qualify  for  gratuity  after
 having  put  in  that  number  of  years
 in  service.

 I  now  come  to  conscience  clause,
 Sir.  I  am  glad  that  conscience  clause
 has  been  put  in  by  Government.  I
 know  some  journalists  who  resigned
 very  lucrative  jobs  and  very  secure
 jobs  because  they  felt  themselves  to
 be  incapable  of  doing  things  which
 were  not  in  accordance  with  what
 they  call,  their  dharma.  Every  one
 of  us  has  his  dharma.  The  journalist
 also  has  his  dharma.  The  dharma  of
 the  journalist  is  tried  almost  every
 day  of  his  life  whereas  our  dharma
 is  on  trial  only  sometimes.  So,  some-
 times,  the  journalists  who  do  not  want
 to  violate  the  canons  of  their  profes-
 sion,  the  canons  of  what  I  may  call
 dharma,  want  to  quit  office.  Now,
 Sir,  if  you  have  that  period  for  them,
 I  think,  they  will  be  nowhere.  Con-
 acience  is  not  subject  to  the  limita-
 tions  of  time.  Conscience  knows  no
 barriers  of  time;  conscience  can  prick
 up,  and  can  sting  us  any  time.  There-
 fore,'so  far  as  conscience  is  concern-
 ed,  you  cannot  have  any  time  limit.
 For  the  sake  of  conscience  it  is  neces-
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 gary  that  you  should  waive  the  con-
 dition  of  this  time  limit  because  a
 man's  conscience  may  prick  him  any
 time  he  likes.  Therefore,  I  think,
 this  conscience  clause  requires  re-
 drafting  and  it  should  be  made  less
 injurious.  Otherwise,  I  think,  this
 conscience  clause  will  lose  all  ita
 Point  and  Government  will  have  taken
 away  with  the  left  hand  what  is  given
 with  the  right  hand.  I  think  this
 aspect  has  got  to  be  looked  into  and
 miade  as  acceptable  to  all  of  us  as
 possible.

 These  Wage  Boards  are  going  to  be
 administered  by  the  States  and  all  the
 States  are  not  as  susceptible  to  the
 demands  of  journalists  as  others  are.
 All  the  States  are  not  very  keen  on
 satisfying  the  demands  of  journalists.
 I  have  seen  and  I  know  of  some  States
 where  the  journalist  has  to  suffer  a
 great  deal  because  the  people  of  that
 Stnte  do  not  understand  the  value  of
 journalism,  and  they  are  not  able  to
 understand  the  dignity  of  being  a
 journalist.  But,  whatever  it  is,  Sir,
 I  would  say  that  this  Wage  Board
 should  be  a  body  which  can  function
 smoothly  and  effectively  and  swiftly.
 I  would  expect  quick  action  from
 these  Wage  Boards.  I  would  not  like
 these  Wage  Boards.to  be  like  Jugger-
 naut  which  moves  slowly  and  slowly
 and  slowly.  I  do  not  want  that  these
 Wage  Boards  should  decide  the  issues
 when  they  have  become  dead  or
 should  decide  problems  when  those
 problems  have  ceased  to  exist.  I  do
 not  want  them  to  do  that.  I  think
 we  have  seen  how  these  Wage  Boards
 have  been  working  during  the  last  so
 many  years.  The  Labour  Ministry
 has  been  doing  its  best,  but  the  State
 Governments  have  not  felt  as  much
 urgency  of  the  problem  as  they  should,
 Therefore,  I  think  that  the  Wage
 Board  should  be  a  small  body  and  it
 shoulqg  have  the  representatives  of
 employers  and  the  representatives  of
 the  working  journalists  and  also  some
 independent  persons.  One  shoulq  be
 independent  like  a  high  court  judge.
 I  do  not  think  you  should  make  this
 body  as  cumbersome  in  its  working
 as  it  is  now.  .
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 I  welcome  the  appointment  of

 inspectors  and  I  hope  these  inspectors
 will  be  of  such  standing  and  such
 qualifications  (of  course,  these  things
 will  be  given  in  the  rules)  as  do  not
 make  them  subservient  to  the  wishes
 of  some  of  the  moneybags  of  the
 press.  These  persons  should  be  able
 to  hold  their  heads  high  and  should
 be  able  to  look  these  press  barons  in
 the  face.  These  inspectors,  I  think,
 will  be  the  keystone  in  the  whole  arch
 of  the  State.  Otherwise  the  registers
 will  be  changed  and  everything  will
 be  changed.  I  feel  that  Government
 would  exercise  a  greater  vigilance  so
 far  as  the  appointment  of  inspectors
 is  concerned,

 At  the  time  when  India  was  under
 the  British  I  used  to  find  newspapers
 in  Indian  languages  which  had  good
 circulation  and  which  had  _  their
 centres  of  printing  and  publishing  in
 district  towns.  There  were  so  many
 newspapers  which  had  a  circulation
 only  within  the  precincts  of  the
 district  or  within  the  precincts  of  a
 few  districts.  Where  have  those
 newspapers  gone?  We  used  to  have
 such  correspondents  in  mofussil  towns,
 in  those  towns  where  no  newspapers
 are  published,  ang  they  used  to  do
 wonderful  work.  They  used  to  be  the
 conveyor  belt  of  information  from  the
 district  towns  and  from  those  places
 where  they  served  to  the  place  where
 that  paper  was  published.  Where  are
 those  people  gone  now?  Where  are
 they?  I  would  say  that  the  definition
 of  the  working  journalist  should  be
 so  framed  as  to  include  as  many  types
 of  workers  who  are  doing  journalistic
 work  as  possible  and  it  should  be
 seen  to  it  that  these  persons  should
 fet  all  the  benefits  which  are  to  be
 found  in  this  Bill.

 ०  Sir,  Professor  Hiren  Mukerjee
 referred  to  some  cirtular  which  had
 been  circulated  by  the  LE.N.S.  I  also
 fot  it.  That  has  come  to  every  Mem-
 ber  of  Parliament.  Everyone  of  us
 has  gone  through  it.  Without  read-
 ing  what  the  working  journalists  have
 given  us,  I  am  convinced,  Sir,  that
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 the  Indian  Newspaper  Editors’  Society
 has  no  case  of  its  own.  It  has  not
 been  able  to  build  up  its  case  against
 this  Bill.

 Shri  C.  KE.  Bhattacharyya  (Rai-
 ganj):  May  I  correct  him?  It  is  not
 Indian  Newspaper  Editors’  Society.  It
 is  Indian  and  Eastern  Newspaper
 Society.

 Mr.  Speaker:  He  says  he  is  giving
 his  opinion  without  reading  it.

 Shri  D.  C.  Sharma:  I  stand  correct-
 ed.  He  is  President  of  that  Society
 and  he  is  referring  to  that.  I  was
 looking  at  you  and  I  was  referring  to
 the  Newspaper  Society.

 Mr.  Speaker:  He  should  only  look
 at  me  and  finish  his  speech.

 Shri  D.  C.  Sharma:  They  have  not
 been  able  to  prove  their  case  against
 these  working  journalists.  I  find  that
 their  revenues  are  increasing  and
 their  circulation  is  going  up.  Even
 in  these  days  of  shortage  of  paper
 and  other  things  they  are  going  ahead
 so  far  as  money  is  concerned  and  I
 think,  Sir,  they  should  welcome  this
 Bill  more  than  anybody  else.

 Shri  Krishnapal  Singh  (Jalesar):
 Although  Members  of  this  House
 would  welcome  this  measure,  we  feel
 that  there  are  one  or  two  mutters
 with  regard  to  journalism  which  have
 got  to  be  mentioned  in  this  House
 before  we  approve  of  the  provisions
 of  the  Bill.

 One  uf  the  things  which  is  related
 to  this  Bill  and  which  I  would  like
 to  mention  is,  the  influence  of  not  only
 the  big  capitalists  but  of  the  Govern-
 ment,  both  directly  and  indirectly,  on
 the  newspapers,  which  affects  the
 independence  of  the  present-day
 newspapers.  I  was  fortunate  in
 having  been  very  closely  associated
 with  one  of  the  greatest  journalists
 of  these  times,  the  late  Shri  Yajnesh-
 war  Chintamani,  whom  I  regard  as
 my  political  guru,  the  editor-in-chief
 of  the  Leader  of  Allahabad  in  those
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 days.  I  had  occasion  to  follow  how
 independently  he  published  his  arti-
 cles  without  fear  or  favour.  But  at
 present  we  find  that  practically  every
 newspaper  has  a  photograph  of  one
 Minister  or  the  other,  giving  publi-
 city  to  some  udghatan  or  some  bha-
 shan  of  the  Ministers.  It  is  all  right
 that  publicity  is  given  when  an  im-
 portant  function  is  presided  over  by
 a  Minister,  but  the  frequency  with
 which  modern  newspapers  publish
 these  photographs  is  somewhat  asto-
 nishing,  Although  we  have  every
 sympathy  with  the  working  journa-
 lists,  we  would  like  them  to  be  a  little
 inore  independent.

 The  main  point  I  was  trying  to  make
 was  that  on  account  of  the  advertise-
 ments  which  are  given  to  newspapers
 by  Government,  a  good  deal  of  patron-
 age  is  wielded.  If  a  newspaper  does
 not  act  according  to  the  wishes  of  the
 Government,  it  probably  is  deprived
 of  some  of  the  advertisements  which
 constitute  a  fair  share  of  the  income
 of  the  newspaper.  Therefore,  I  would
 wish  that  Government  pays  due  re-
 gard  to  this  and  do  not  interfere  with
 the  independence  of  journalism  in
 India  these  days.

 The  second  point  which  I  would
 like  to  make  is  that  there  are  one  or
 two  omissions  jn  this  Bill.  One  of
 them  is  that  Government  servants,
 and  especially  those  who  work  in
 Government  presses  and  those  who
 work  in  the  publicity  department,
 have  not  been  given  the  benefit  of
 this  Bill.  It  is  true  perhaps  that  in
 bygone  days  they  were  better  off,  but
 at  present  I  think  the  working  journa-
 lists  are  better  off  than  these  Gov-
 ernment  servants,  and  therefore  it
 would  have  been  fair  to  include  ihem
 here.

 Another  point  which  is  cf  particular
 importance  due  to  the  pe:  roceindi-
 tions  in  which  we  are  living  at  pre-
 sent  is  that  the  journalists  have,  as
 was  mentioned  by  the  speaker  pre-
 vious  to  me,  to  take  certain  risks.
 At  present  when  we  are  fighting  a
 sort  of  war,  journalists  may  have  to
 go  to  operational  areas,  and  it  would

 छा
 be  only  too  fair  if  Government  pro-
 vides  some  kind  of  compensation  for
 injuries  sustained  by  them  in  opera-
 tional  areas  or,  God  forbid,  in  case  of
 death.  It  is  true  that  probably  the
 Industrial  Disputes  Act  or  some  other
 Act  may  come  to  their  aid  or  their
 families’  aid  in  time  of  need,  but  it
 would  have  been  better  if  a  special
 provision  had  been  made  in  this
 Bill.  This  is  a  point  whioh  I  hope
 Government  would  consider.

 Now,  I  will  refer  to  some  of  the
 provisions  in  the  Bill.  The  first  thing
 I  would  like  to  say  is  that  the  scales
 of  gratuily  mentioned  in  the  Bill
 are  rather  low  for  those  who  have
 served  more  than  ten  years  and  are
 employed  in  the  bigger  or  the  smaller
 newspapers.  I  think  these  scales
 should  be  revised  and  increased  in
 view  of  the  very  hard  times  in  which
 we  are  living  today.

 The  second  point  which  I  would
 like  to  mention  has  already  been
 referred  to  by  speakers  who  preced-
 ed  me,  and  it  relates  to  the  provisions
 with  regard  to  the  Board  which  is  in-
 tended  to  be  formed  for  deciding  the
 wages.  It  strikes  one  who  reads  the
 provisions  as  to  why  there  should  be
 three  independent  persons.  Two  will
 be  nominees  of  the  employers,  two
 others  will  be  nominees  of  the  em-
 ployees,  and  the  fifth  will  be  a  person
 of  the  eminence  of  a  High  Court
 Judge  cr  a  Supreme  Court  Judge.
 Who  will  be  the  other  two  people,
 and  why  should  they  be  there?  There
 is  a  sort  of  suspicion  lurking  in  the
 minds  of  some  that  probably  they  will
 be  appointed  with  a  view  to  creafe  a
 sort  of  balative.  Otherwise,  they  will
 be  absolutely  superfluous.  Therefore,
 T  suggest  that  a  Board  of  five  is  quite
 satisfactory,  and  there  is  absolutely
 no  need  to  have  these  two  indepen-
 dent  persons  included  in  it.

 Another  matter  which  needs  the
 attention  of  the  Government  and  the
 House  is  that  no  period  is  laid  down
 for  the  ne‘ies  which  is  required  for
 making  a  represcntation,  It  is  left  to
 the  Board  to  decile  as  to  how  much
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 period  should  be  allowed  for  making
 the  representation.  I  wish  a  period  of
 60  days  is  laid  down  so  that  a  man
 has  ample  time  to  put  in  his  repre-
 sentation.  I  think  there  is  no  harm
 if  this  periog  is  laid  down.  As  a  very
 eminent  President  would  be  avail-
 able  to  these  Boards,  probably  there
 will  be  no  difficulty,  but  there  may
 be  cases  when  people  may  have  just
 complaints  about  not  being  allowed
 sufficient  time  for  filing  their  repre
 sentations.  Thercfore,  I  propose  that
 a  perio!  cf  80  days  be  provided  in
 the  Bill.

 I  certainly  wish  to  support  the  very
 necessary  provisions  of  the  Bill  which
 have  been  included,  and  I  hope  that
 the  House,  after  suitable  amendments
 have  been  adopted.  will  pass  the
 measure.

 श्री  बड़े  (खारगोन)  :  ग्रध्यक्ष  महोदय,
 यह  जो  बुकिंग  जर्नलिस्ट्स  (असेंसमेंट)  बिल
 शाया  है,  उस  में  चूंकि  बहुत  सी  अच्छी  बातें  हैं
 बौर  किंग  जर्नलिस्ट्स  के  लिये  फायदेमंद
 हैं  इसलिये  मैं  कुछ  बंदों  में  उस  का  समर्थन
 करता  हूं  |

 इस  के  साथ-साथ  जो  ग्रैचुइटी  का  प्राविजन
 है  उस  में  यह  लिखा  है  :

 हद  लेस  बेन  टेन  इन्स”

 जब  कोई  दस  साल  तक  सर्विस  कर  लेगा  तब
 उसे  ग्रैचुइटी  मिलेगी  ।  इस  के  सम्बन्ध  में  मैं
 यह  कहता  हुं  कि  जब  शासन  इतना  उदार  हो
 गया  है  तो  साथ-साथ  कंजूसी  भी  क्‍यों  करता
 है  ।  अगर  उन  की  कंडीशन्स  दरअसल  खराब
 हैं  तो  किंग  जर्नलिस्ट्स  के  काम  की  दाते
 उन  को  भी  मुक्त  हस्त  से  मिलनी  चाहियें  ।
 लेकिन  जहां  तक  में  ने  द्वारा  है  उन  को  हर
 जगह  पर  रेस्ट्रिक्ट  कर  दिया  गया  है  1  ग्रैचुइटी
 के  केस  में  भी  ऐसा  ही  हुआ  है,  भागे  जा  कर
 वेज  बोर्ड  के  सम्बन्ध  में  भी  ऐसा  ही  हुसना  है  ।
 वेज  बोर्ड  का  जब  डिसीजन  होगा  तब  उन
 को  पैसे  मिलेंगे,  लेकिन  “उन  के  दर्म्यान  में  उन
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 को  जो  वेज  मिलनी  चाहिये  उस  के  लिये  कोई
 प्रावजन  नहीं  है  ।  जब  मैं  ने  इस  बिल  के  इलाज
 ८  के  बी)  को  पढ़ा  तो  मुझ  को  ऐसा
 प्रतीत  हुआ  कि  शासन  ने  इस  जगह  एक
 बड़ी  समस्या  उत्पन्न  कर  दी  है  |  यह  सब

 ry इलाज  बी)  एक  सेविंग  कलाम  है|  इस र
 में  लिखा  है  :

 “19  (9)  Nothing  in  this  Act  or
 the  Working  Journalists  (Fixation
 of  Rates  of  Wages)  Act,  958  shall
 apply  to  any  working  journalist
 who  is  an  employee  of  the  Govern-
 ment  to  whom  the  fundamental  and
 supplementary  rules  shall  apply.”

 इस वास्ते  शासन  इस  बी)  में  यह
 चाहती  है  कि  जो  लोग  गवर्नमेंट  प्रेस  में  काम
 करते  हैं  उन  को  इस  के  प्रिविलेजेज़  और
 कंडीशंस  न  मिलें  ।  इस  के  लिये  मैं  ने  प्वाइंट
 श्राफ  आर्डर  भी  उठाया  था  लेकिन  चेर  से

 यह  रादेश  मिला  कि  कोई  चीज  अल्ट्रा  वायर्स
 या  कांस्टिट्यूशन  के  विरुद्ध  है  या  नहीं  इस  को
 इस  हाउस  को  देखने  की  जरूरत  नहीं  है  ।  इसके
 सम्बन्ध  में  १६  (बी)  में  जो  है  उस  के  ग्रनुसार
 शासन  का  यह  कहना  है  कि  जो  बक्स
 गवर्नमेंट  प्रेस  में  काम  करते  हैं  उनको  ज्यादा
 फेसिलिटी  हैं  और  जो  प्राइवेट  प्रेस  में
 काम  करते  हैं  उनको  ज्यादा  फेंसिलिटीज

 नहीं  हैं।  में  गवर्नमेंट  के  इस  कथन  से

 सहमत  नहीं  हूं।  एक  रजिस्टर्ड  सोसायटी
 है  गवर्नमेंट  वर्कर्स  की  जब  उन्होंने  गवर्नमेंट
 को  नोटिस  दी  कि  वह  उन्हें  भी  वही
 फेसिलिटीज  दे  जो  कि  दूसरे  बुकिंग  जने-

 लिबास  को  मिलती  हैं  तो  वर्नमेंट  न ेकहा  कि
 गवर्नमेंट  गजट  न्यूज  पेपर  नहीं  है  और

 गर्वनमैंट  प्रेस  न्यूज  पेपर  प्रेस  नहीं  है।  मेंने

 देखा  कि  डिक्शनरी  में  गजट  के  माने  हैं
 झ्राफिशल  न्यूजपेपर  |  जब  उसका  न्यूज  पेपर
 निकलता  है  तो  शासन  ने  किस  तरह  से  यह

 कहा  कि  यह  न्यूज  पेपर  नहीं  है,  यह  मुझे
 मालूम  नहीं  होता  है।  शासन  ने  यह  भी

 लिखा  है  कि  उन्हें  दूसरे  ऐडवान्टजज  मिलते
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 हैं।  लेकिन  में  समझता  हूं  कि  दूसरे
 एंडवान्टेजेज  उन  को  नहीं  मिलते  हैं।  जैसे  कि
 व्यक्त  लीव  है।  प्राइवेट  प्रेस  के  वर्क्स
 को  जिस  तरह  से  बर्न्ड  लौट  मिलों  है
 उस  तरह  से  गवर्नमेंट  प्रैस  के  वर्कर्स  को
 नहीं  मिलती  है।  उनको  कम  मिलती  है।
 इसी  प्रकार  से  जो  लोग  गवर्नमेंट  प्रैस  में
 काम  करते  हैं  उन्हें  ८  अ्रवर्स  काम  करना
 पड़ता  है  और  प्राइवेट  सैक्टर  में  जो  वर्कर्स
 काम  करते  हैं  उनको  ६  अवसर  ही  करना
 पड़ता  है।  इसी  प्रकार  से  उनकी  ग्रैचुइटी
 के  नियम  अलग  हैं।  इसलिये  गवर्नमेंट
 नेजो  यह  कहा  है  कि  उनको  शासन  में

 होने  से  ज्यादा  फायदा  मिलता  है  यह  ठीक
 नहीं  है।

 आनरेबल  मिनिस्टर  ने  यह  भी  कहा  कि
 उनका  द्रांफर  भी  एक  जगह  से  दूसरी
 जगह  को  उसी  फार्म  के  लिये  किया  जाता  है  |
 लेकिन  में  नमता  से  कहता  चाहता  हूं  कि
 जो  प्रूफ  रीडर्स  हैं  उन्हें  कितना  वर्क  करना

 पड़ता  है क्या  इसको  कभी  शासन  ने
 देखा  है  ?  क्‍या  जो  प्रूफ  रीडर्स  गवर्नमेंट  प्रेस
 में  काम  करते  हैं  वह  अलग  हैं  और  जो
 प्राइवेट  प्रेस  में  प्रूफ  रीडर्स  हैं  उनकी  आई-
 साइट,  उनका  माइकल  और  उनके  व्यूज
 अलग  हैं।  में  समझता  हूं  कि  ऐसा  नहीं
 होता  है।  दोनों  जगहों  के  वर्क्स  एक  जैसा
 काम  करते  हैं।  आप  शासन  में  ही  देखिये  ।
 जो  लोग  पालियामेंट  प्रेस  में  काम  करते  हैं
 उन  पर  वर्किंग  जर्नलिस्ट्स  ऐक्ट  लागू
 होगा  लेकिन  जो  लोग  गवर्नमेंट  प्रेस  में  काम
 करते  हैं  उनपर  यह  लागू  नहीं  होगा  ।

 यहां  पर  गवर्नमेंट  के  १००  वर्कर्स  हैं,
 उसी  के  साथ  कलकत्ते,  बम्बई  में  जो  वर्कर्स
 हैं  वह  भी  हैं,  उनपर  यह  लागू  नहीं  होगा।
 इस  तरह  का  डिफरेंस  करने  के  सम्बन्ध  में
 जब  कंसेलेशन  आफिसर्स  ने  नोटिस  दिया  तो
 उन्हें  जवाब  दिया  गया:

 “Please  refer  to  the  discussion
 you  hag  with  me  on  ‘17th:  August,
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 962  on  the  above  subject.  As  de-
 sired  I  am  to  say  that  the  Govern-
 ment  has  held  that  the  Gazette  of
 India  is  not  a  newspaper  within
 the  meaning  of  the  Working  Jour-
 nalists’  Act  of  955  and  therefore
 the  dispute  raised  by  the  associa-
 tion  has  no  basis.  In  case  you  wish
 to  discuss  further  the  merits  you
 are  advised  to  atteng  this  office  on
 28th  August  962  at  2,30  P.M.”

 यह  जवाब  दिया  गया  है  सेक्रेटरी,  रीडिंग
 स्टाफ  एसोसिएशन  को,  उसके  बाद  जब
 रीडिंग.  स्टाफ  ऐसोसिएशन  ने  शासन  को
 नोटिस  दिया  कि  हम  कोर्ट  में  जाते  हैं
 तब  यह  बिल  सामने  शभ्रस्तुत  हुआ  है।
 फिर  यह  बिल  भी  कैसे  प्रस्तुत  हुआ  है?
 राज  तक  यह  बिल  प्रस्तुत  नहीं  हुआ  ।
 इसके  लिये  हम  ने  इस  सदन  में  झा वाज
 उठाई  |  उसके  बाद  हमारे  सामने  हमारे
 राइट्स  को  न  मान  कर  यहां  यह  बिल  लाया
 गया  है।  लेकिन  जब  बिल  प्रस्तुत  हुआ  तो
 बिजनेस  कमेटी  में  नहीं  गया  i  फिर  यहां
 कामत  साहब  ने  आवाज  उठाई  कि  यह
 बिल  यहां  क्यों  नहीं  प्रस्तुत  होता  है  ?  कामत
 साहन  को  यह  जवाब  दिया  गया  कि  वह
 प्रस्तुत  7.  ४,  है  7  लेकिन  बिल  को

 प्रस्तुत  करन  का  कारण  क्‍या  था  ?  लीगल
 नोटिस  दी  गई  थी  कि  हम  कोर्ट  में  जायेंगे,
 गवर्नमेंट  गजट  केव र्क्स  की  तरफ  से,
 इसलिये  यह  प्रस्तुत  किया  गया  है  |  इम-
 जैसी  के  टाइम  में  यह  बल  नहीं  लाया
 जाना  चाहिये  था  और  इससे  शासन  के
 कर्मचारी  नाराज  होत  हैं  तो  इसको  लाने
 की  जरूरत  नहीं  थी  ।  शौर  बगर  लाये
 हैं  तो फिर  सब  इलाज  बी)  को  इसमें
 डायन  की  जरूरत  नहीं  थी  ।

 हम  देखते  हैं  कि  गवर्नमेंट  प्रेस  के
 कर्मचारियों  की  पे  कम  है।  प्राइवेट
 सेक्टर  में  लोगों  को  पे  ज्यादा  मिलती  है।
 वहां  पर  ४२५  रु०  तक  वेतन  जाता  है
 कौर  गवर्नमेंट  प्रेस  में  १२५  Fo  से  शुरू
 होकर  ३००  रु०  पर  जल्दी  ही  खत्म  हो
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 जाता  है।  इस  तरह  से  आप  देखेंगे  कि
 दोनों  की  पे  में  फर्क  है,  बिंग  अवर्स  में  फर्क

 है,  ग्रैच्युटी  में  फर्क  है  में  कहना  चाहता  हूं
 कि  जिस  को  इंग्लिश  में  प्रेजुडिस  कहते  हैं  1
 शासन  के  दिल  में  ग्रपने  कर्मचारियों  के  विरुद्ध

 प्रेजुडिस  पैदा  हो  गई  है,  गवर्नमेंट  गजट  के
 जो  वर्कर्स  हैं  4.  इन्दर  यह  कल्पना
 भा  गई  है  -  इस  वास्ते  यह  बिल

 एक  दम  से  यहां  प्रस्तुत  किया  गया  है  ।
 द: ह  तक  इस  को  सरकार  टालती  रही  है,  लेकिन
 जब  हमने  बहुत  प्रेस  किया  तब  फिर  यह
 सामने  लाया  गया  है  |  इस  लिये  मेरी  विनती
 शासन  से  यह  है  कि  जब  गवर्नमेंट  प्रेस  के  वर्कर्स

 वही  काम  करते  हैं  जो  कि  दूसरे  प्राइवेट  सेक्टर
 के  वर्क्स  करते  हैं,  और  गवर्नमेंट  प्रेस  कोई
 बाब  प्रैस  नहीं  है,  जो  गवर्नमेंट  के  बुलेटिन
 निकलते  हैं  वही  उस  में  छाते  हैं,  गजट  छपता  है
 कौर  तरह  तरह  का  लिटरेचर  छपता  है  ऐम्बैसी
 के  द्वारा  दूसरे  देशों  में  भेजने  के लिये,  तब  कम
 से  कम  इन  दोनों  तरह  के  जो  वर्क्स  हें  उन  के

 ट्रीटमेंट  में  डिक रेस  नहीं  किया  जाना  चाहिये  1

 इस  के  साथ  साथ  मेरा  यह  भी  कहना
 है  कि  आज  कल  जितने  न्यूज पेपर्स  छपते  हैं  वे
 अधिकतर  पूंजीपतियों  के  हैं,  जितने  पूंजीपति
 या  पैसे  वाले  हैं  उन  को  प्रेस  बेच  दिया  जाता  है
 कौर  उस  के  बाद  उस  में  मिनिस्टरों  के  फोटो
 निकलते  हैं  -  दरअसल  कुछ  ही  ऐसे  प्रेस  हैं  जो
 सच्ची  बातें  सामने  लाते  हैं  शौर  उन  को  छापते
 हैं।  लेकिन  ज्यादातर  प्रेस  ऐसे  होते  हैं  जो  कि
 गवर्नमेंट  की  नीतियों  शौर  गवर्नमेंट  की  ही
 न्यूज  को  सामने  लाते  हैं  कौर  सच्ची  बातों  को
 प्रजा  के  सामने  नहीं  लाते  हैं  कयोंकि  एक  तरह  से
 वे  प्रैस  उन  पूंजीपतियों  को  बेच  दिये  गये  हैं  ny

 में  यह  भी  कहना  चाहता  हूं  कि  प्रेस  का
 विशेष  रूप  से  बढ़ावा  हमारे  यहां  हुमा  है,  प्रेस

 यहां  पर  जब  इतना  फायदा  उठाते  है  तो
 दरअसल  वर्कर्स  को  भी  उस  फायदे  का  हिस्सा
 मिलना  चाहिये  t  जैसा  यहां  पर  मुझ  से  पूर्व
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 एक  बकता  ने  कहा  कि  यहां  पर  पैम्फलेट्स
 वगैरह  भी  बांटे  गये  हैं,  में  उस  से  सहमत  हूं
 बौर  कहता  चाहता  हुं  कि  वकील  जर्नलिस्ट्स
 को  जो  फायदा  देता  चाहिये  था  उस  को  सब-
 सेक्शन  १६  (बी)  बना  कर  शासन  ने  नहीं
 दिया  है  और  इस  सब-क्लॉज  को  वापस  ले  लेना
 चाहिये  क्योंकि  आज  इमर्जेन्सी  के  जमाने
 में  उस  से  किंग  क्लास  में  नाराजी  पैदा  होगी
 कौर  शासन  के  बारे  में  क्षोभ  उत्पादन  होगा  t
 १६  (बिकाज  की  वजह  से  दिल्ली  में  इश  के
 लिये  जो  एक  व्हिस्लिंग  कैम्पेन  चल  रही  है
 कि  शासन  ने  हमारे  हकों  के  ऊपर  कुठाराघात
 किया  है,  यह  ठीक  नहीं  है  ।  इस  के  लिये  में  ने
 प्वाइंट  आरआईए  भी  उठाया  था  ।

 इन  शब्दों  के  साथ  में  सब-क्लॉज  १६
 (बी)  का  विरोध  करता  हूं  और  बाकी  जो

 प्राविजन्स  रक्खे  गये  हैं  'बुकिंग  जर्नलिस्ट्स
 (असेंसमेंट)  बिल  में  उन  का  समर्थन  करता  हूं  ।

 Shri  com  K.  Bhattacharyya:  Mr.
 Speaker,  Sir,  the  history  of  this  Bill
 goes  back  to  the  year  958  as  the
 Deputy  Minister  himself  has  7  said,
 when  the  Supreme  Court  struck  down
 the  particular  provision  in  the  Act  of
 1955,  relating  to  the  grant  of  gra-
 tuity  to  the  working  journalists.  The
 Supreme  Court  decided  that  that
 particular  provision  was  violative  of
 the  fundamental  rights  in  the  Con-
 stitution  as  embodied  in  article
 9(l)(g).  In  the  same  judgment  the
 Supreme  Court  also  set  aside  the  deci-
 sion  of  the  Wage  Board  appointed
 under  another  section  for  determin-
 ing  the  rates  of  wages  for  the  work-
 ing  journalists  as  being  ultra  vires  of
 the  Act  itself.

 After  the  judgment,  the  contingency
 that  arose  was  met  by  the  Govern-
 ment  regarding  the  second.  The  first
 was  left  out.  The  President  of  India
 at  once  promulgated  an  ordinance
 constituting  a  wage  committee  to  go
 into  the  question  of  the  rates  of  wages
 for  the  journalists.  This  was  in  June,



 ‘4510  Working  AGRAHAYANA  I4,  884  (SAKA)  Journalists  (Amendment)  4s5I27

 1953,  and  it  was  later  replaced  by  an
 Act  in  September  of  that  year.  Under
 that  ordinance,  a  wage  committce  was
 eet  up  and  it  went  into  the  question
 of  the  rates  of  wages  to  be  prescribed
 for  the  working  journalists.  It  sub-
 mitted  a  report,  and  on  that  report
 Government  passed  an  order  on  29th
 May,  1959.  So,  so  far  as  the  Supreme
 Court’s  judgment,  striking  down  the
 decisions  of  the  Wage  Board,  is  con-
 cerned,  Government  acted  very  quick-
 ly,  but,  for  reasons  unknown,  regard-
 ing  the  Supreme  Court’s  judgmert
 striking  down  the  provision  for  gra-
 tuity,  the  Govermnent  betrayed  a  sort
 of  unwelcome  tardiness.  It  did  not
 move.

 After  a  long  time,  a  tripartite  com-
 mittee  was  appointed  and  this  com-
 mittee  again  prolonged  its  proceed-
 ings,  and  it  took  a  long  time  to  come
 to  some  decisions,  This  was  rather
 unexpected,  because  the  Supreme
 Court,  when  striking  down  that  pro-
 vision  regarding  gratuity,  had  itself
 suggested  that  though  gratuity  could
 not  be  allowed  on  a  general  basis,  it
 could  be  allowed  for  exceptional  rea-
 sons  such  as  a  conscience  clause  or
 for  long  service  in  the  newspaper  con-
 cerned.  But,  in  spite  of  this  direct
 suggestion  from  the  Supreme  Court,
 the  Government  did  not  move  and  it
 left  matters  to  prolong.  As  a  result,
 we  find  today  that  though  the  Supreme
 Court  judgment  was  passed  in  i958,
 it  has  taken  more  than  four  years  for
 the  Government  to  come  before  this
 House  to  legislate  what  the  Supreme
 Court  itself  has  suggested,  which  is
 something  like  a  small  mercy  shown
 to  the  hard-working  class  of  persons.

 Then,  in  the  same  sectiongs  under
 which  the  wage  committee  was  can-
 stituted  at  that  time  under  the  Act
 of  ‘1958,  had  also  provided  that  another
 Wage  Board  will  be  constituted  within
 three  years  of  the  passing  of  the
 order.  So,  by  the  middle  of  this  year
 another  Wage  Board  was  due;  the
 Government  did  not  put  into  effect
 even  that  thing,  though  it  was  provid-
 ed  in  the  Act  itself.  The  Government
 order  was  passed  on  29th  May,  ‘1959.

 Bill
 So,  according  to  section  8  of  the  Act
 of  ‘1958,  by  the  middle  of  this  year,
 that  order  has  gone  out  of  effect  and
 another  Wage  Board  should  have  been
 constituted.  As  such,  the  matter  is
 already  late,  and  I  would  suggest  that
 when  this  Bill  igs  passed  into  law
 the  Government  may  take  no  time
 to  constitute  a  Wage  Board  as  early
 as  possible  and  as  quickly  as  possible.

 This  Act  should  have  been  made
 more  comprehensive  and  more  con-
 solidated,  because  the  958  Act  will
 fo  out  of  effect  as  soon  as  another
 Board  is  appointed.  The  958  Act  is
 in  effect  because  of  section  8,  because
 it  provided  that  a  Wage  Board  will
 have  to  be  appointed  on  the  expiry
 of  three  years  from  the  date  of  the
 order,  and  as  soon  as  a  Wage  Hoard
 is  appointed,  the  958  Act  will  practi-
 cally  go  out  of  effect,  and  only  the
 955  Act  will  hold  the  field.  In  such
 a  case,  a  consolidated  Act  for  the
 journalists  might  have  been  propos-
 ed,  but  that  is  taking  time.  and  I
 believe  the  Government  has  it  in  mind
 to  put  it  quickly  and  see  tnat  the
 Wage  Board  comes  into  existence  as
 soon  as  possible  after  the  passing  of
 this  Act.

 Regarding  the  rights,  section  5
 which  puts  into  effect  the  clause  for
 gratuity  does  not  make  it  retrospec-
 tive.  As  Prof.  H.  N.  Mukerjee  said,
 and  that  is  what  the  journalists  also
 have  suggested—this  section  ought  to
 have  been  made  retrospective  {rom
 the  date  of  the  Supreme  Court's  judg-
 ment.  When  the  Bill  becomes  law,  it
 will  apply  only  to  the  journalists  who
 come  under  its  operation  after  it  be-
 comes  law,  but  what  about  the  journa-
 lists  who  have  gone  out  of  se:  vice  bet-
 ween  since  the  date  of  the  Supreme
 Court's  judgment  and  the  date  when
 this  Bill  becomes  law?  What  provi-
 sion  is  being  made  for  them?  They
 are  practically  being  deprived  of  all
 possible  help  under  this  Bill  which
 could  have  been  brought  in  earlier.
 That  is  the  reason  why  from  all  sides
 of  the  House  it  is  being  suggested  that
 this  Bill  should  be  given  retrospective
 effect,  if  not  from  the  date  of  the
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 Supreme  Court’s  judgment,  at  least
 from  Ist  July,  96]  which  was  agreed
 to  in  the  tripartite  committee  on  be-
 half  of  the  Government  itself.

 In  this  connection,  I  would  draw
 the  attention  of  the  Government  to  4
 particular  matter  in  which  l_  believe
 they  have  been  rather  failing  in  doing
 justice  to  the  werking  journalists.  In
 every  other  Act,  whenever  the  Sup-
 reme  Court  struck  down  any  provi-
 sion  of  the  Act,  Government  at  once
 came  to  the  House  to  have  the  Act
 amended,  Take,  for  instance,  the  In-
 come-tax  Act.  Government  at  once
 came  to  the  House  to  have  it  amend-
 ed  so  that  the  requirements  of  the
 Supreme  Court's  judgment  might  be
 met  and  complied  with.  But  this  is
 the  only  Act  which”  has  been  allow-
 ed  to  remain  unmodified  tor  four  long
 years  even  after  the  Supreme  Court
 had  declared  a  particular  provision  as
 ultra  vires,

 Mr.  Spertker:  But  in  respect  of  the
 income-tax  the  Government  was  los-
 ing  money  every  day!

 Shri  0.  K.  Bhattacharyya:  But  in
 this  case  the  poon  working  journalists
 were  losing  money  too.  Government
 should  have  considered  the  poor
 journalists  also.  (Interruption),  They
 should  have  been  as  much  awake  to
 the  interests  of  the  poor  journalists
 as  to  their  own  interest.  So,  my  sub-
 mission  is  that  since  they  have  not
 done  it,  they  should  give  retrospec-
 tive  effect  to  this  clause  at  least  from
 lst  July,  96l.  That  is  the  unanimous
 demand  of  the  whole  House.

 In  the  amendment  proposed,  I  seek
 to  have  this  clause  amended  in  that
 ‘way.  I  also  want  to  draw  the  atten-
 tion  of  the  Government  to  the  Act
 of  1955.  In  that  very  Act  it  was
 suggested  to  the  Government  that
 after  the  Act  was  passed,  certain
 classes  of  journalists  would  have  been
 left  out,  because  the  Act  was  not  given
 retrospective  effect,  and  the  Act  was
 given  retrospective  effect  only  to
 certain  cases  of  retrenchment  effected
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 at  any  time  between  the  l4th  July,
 954  and  the  2th  March,  1955.  If  the
 hon.  Deputy  Minister  will  consult  the
 955  Act,  he  will  find  that  the  555
 Act  also  gives  retrospective  effect  to
 a  particular  section.  So,  why  not  this
 Act  also  give  the  same  effect  to  sec-
 tion  5?

 After  this,  I  come  to  the  question
 of  quantum  of  gratuity.  The  quan-
 tum  of  gratuity  to  be  paid  to  journa-
 lists  on  voluntary  resignation  on  any
 ground  whatsoever  has  been  limited
 to  24  months’  average  pay,  without
 taking  into  consideration  the  length
 of  the  service.  The  Press  Commission
 laid  particular  stress  on  this  that
 the  conditions  of  journalism  should  be
 such  that  talents  are  attructed  to  it.
 But  the  limit  that  the  Government
 has  laid  down  in  the  mutter  of
 gratuity  for  the  journalists  who  go
 out  of  service  voluntarily  will  rather
 drive  away  the  talent  from  this  pro-
 fession,  This  is  also  more  unjustified
 because  the  Government  itself  has
 Ttaised  the  age  of  retirement  of  Cen-
 tral  Government  employees  from  55
 to  58.  So,  what  incentive  will  the
 worker  have  if  he  knows  that  the
 gratuity  he  will  receive  will  be  frozen
 to  24  months’  pay,  irrespective  of  the
 period  of  service  that  is  rendered  to
 the  establishment?  That  has  to  be
 considered.  If  the  Government  is  not
 prepared  to  consider  any  amendment
 to  the  effect  that  the  entire  period  of
 service  should  be  considered  in  the
 matter  of  gratuity  giving  5  days’
 average  pay  for  every  year  of  com-
 pleted  service  for  the  whole  period,
 at  least  5  months’  pay  should  be
 given.  That  is  the  suggestion  of  the
 Supreme  Court  even  in  the  Express
 Newspapers  case.

 The  Supreme  Court  made  it  clear
 in  their  judgment  that  the  conscience
 clause  should  be  made  an  exception,
 in  spite  of  the  fact  that  they  struck
 down  the  gratituty  provision  of  sec-
 tion  5.  Regarding  the  conscience
 clause,  the  Supreme  Court  quoted
 from  a  UNESCO  publication  as  to
 what  conscience  is.  I  say  this  because
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 Prof.  Mukerjee  referred  to  the  cir-
 cular  issued  by  the  IENS.  In  that
 circular,  they  have  questioned  the
 existence  of  conscience  itself.  It  is
 rather  an  unkind  thing.  It  says:

 “To  have  a  conscience  is  no
 doubt  highly  laudable.”

 What  is  this?  Everyone  has  a  con-
 science.  This  is  something  like  ban-
 tering  on  the  matter  of  conscience.  It
 again  says:

 “Cases  are  conceivable  where
 the  journalists  after  completing
 three  years’  service  may  decide  to
 have  a  conscience.”

 This  is  rather  unkind,  What  the
 Supreme  Court  quoted  from  a
 UNESCO  publication  abc:  the  moral
 right  of  journalists  is:

 “Among  the  benefits  which  the
 status  of  professional  journalists
 may  confer  (whether  it  stems
 from  the  law  or  from  an  agree-
 ment)  is  one  of  particular  impor-
 tance,  since  it  goes  to  the  very
 root  of  the  profession.  It  is  in-
 tended  to  safeguard  the  journa-
 lists’  independence,  his  freedom
 of  thought  and  his  moral  rights.
 It  constitutes  what  has  been  call-
 ed  the  “conscience  clause”.  The
 ‘essence  of  this  clause  is  that  when

 a  journalist’s  integrity  is  serious-
 ly  threatened,  he  may  break  the
 contract  binding  him  to  the  news-
 paper  concerned  and  at  the  same
 time  reccive  a‘)  the  indemnities
 ‘which  are  normally  payable  only
 when  it  is  the  employer  who
 breaks  the  contract.”

 Dwelling  on  the  circumstances  in
 which  this  clause  will  work,  it  says:

 “a  marked  change  in  the  charac-
 ‘ter  or  policy  of  the  newspaper  or
 periodical:  If  the  concern  has  no
 longer  the  same  moral,  political  or
 Teligious  character  and  if  this

 ‘change  is  such  as  to  prejudice  his
 honour,  his  reputation  or  in  a
 ‘general  way  his  moral  interests,
 he  may  demand  his  instant  re-
 Jease.  In  these  circumstances,  he
 2355(Ai)  LS—8.
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 may  demand  an  indemnity  pay-
 able  in  the  same  manner  as  his
 salary.”

 Sir,  as  one  who  has  been  long
 connected  with  newspapers  in  diffe-
 rent  capacities  from  News  Assistant
 up  to  Editor,  this  conscience  clause  is
 very  vital  to  me.  Lf  I  had  the  time,
 I  would  go  on  citing  instances  to
 show  how  very  distinguished  editors
 went  out  of  their  posts  on  grounds  of
 conscience.  Mr.  Bipin  Chandra  Pal
 left  Pandit  Motilal’s  paper  Indepen-
 dent  on  grounds  of  conscience.  Mr.
 Satyendranath  Majumdar  left  Ananda
 Bazar  Patrika  on  grounds  of  con-
 science.  The  person  from  whom  I  had
 my  lessons  in  journalism,  Mr.  P.  K.
 Chakravarti,  who  was  editor  of  For-
 ward  founded  by  Pandit  Motilal  and
 Deshbandhu  C.  R.  Das,  went  out  on
 grounds  of  conscience.  His  resigna-
 tion  was  tendered  overnight.  He  had
 passed  an  article  supporting  Mr.  J.  M.
 Sen  Gupta,  to  which  the  then  Manag-
 ing  Editor  took  objection,  when  he
 received  the  information  very  late  in
 the  night.  It  was  o'clock  in  the
 night—he  phoned  up  Mr.  Chakravarti
 to  say  that  that  article  should  be  with-
 held.  Mr  Chakravarti  told  him  that
 he  would  not  withhold  that  article.
 The  Managing  Director  said,  “I  with-
 hold  it”.  Mr.  Chrakravarti  retorted,
 “You  can  do  it  only  after  vou  accept
 my  resignation”.  So.  his  resignation
 was  delivered  orally  over  the  phone
 at  midnight  without  any  ceremony.
 Such  were  the  conditions  in|  which
 the  editors  had  to  work  and  go  out
 of  their  service.  So,  this  conscience
 clause  is  very  vital.

 I  might  also  refer  to  another
 instance.  This  is  about  Amrit  Bazar
 Patrika,  If  younger  journalists  today
 have  the  enthusiasm,  they  might  make
 research  and  find  out.  Lord  Curzon
 who  was  ruling  Bengal  with  a  heavy
 hand  and  who  was  being  criticised  ré-
 peatedly  in  Amrit  Bazar  Patrika  sent
 word  to  the  editors  of  the  paper,  Mr.
 Sisir  Ghosh  and  Mr.  Motilal  Ghosh
 that  they  should  come  to  him  together
 to  settle  what  would  be  in  the  welfare
 of  Bengal.  The  Ghoshes  sent  out  the
 reply:  “There  Should  be  at  least
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 some  man  in  Bengal  who  works  ac-
 cording  to  his  conscience.”  This  is
 the  way  journalists  maintain  their
 conscience  even  against  administrative
 authority.

 When  Mahatma  Gandhi  went  to
 Calcutta,  to  launch  the  non-coopera-
 tion  movement  some  of  the  students
 met  him  in  Wellington  Square.  One
 of  us  told  Gandhiji  that  we  must  de-
 cide  then  and  there  that  we  shall
 leave  our  institutions.  Gandhiji  rose
 to  speak.  He  said,  “Disabuse  your
 mind  of  whatever  this  young  student
 has  said.”  The  question  put  to  him
 was,  “Our  parents  are  against  it,  How
 ean  we  leave  our  institutions?”  The
 advice  which  Gandhiji  gave,  which  in-
 fluenced  my  life—I  remember  it  word
 for  word—was:

 “If  it  be  an  alternative  between
 my  advice  and  the  advice  of  your
 parents,  I  say  unhesitatingly,  fol-
 low  your  parents.  But  if  it  be  an
 alternative  between  the  advice  of
 your  parents  and  the  dictates  of
 your  conscience,  I  say,  follow  your
 conscience.”

 That  is  how  conscience  works.  So,
 this  clause  is  vital  and  the  Deputy
 Minister  should  take  the  trouble  of
 removing  the  limitation  of  time  laid
 on  that  clause.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  Sir.  three  main
 Changes  are  proposed  in  this  amend-
 ing  Bill  regarding  gratuity,  wage
 board  and  exclusion  of  working
 journalists  working  under  the  Govern-
 ment.  About  this  Bill  itself,  it  is
 better  that  I  place  before  you  the
 Opinions  expressed  by  the  interests
 who  would  be  affected  by  this  Bill.
 Here  is  a  document  circulated  to
 Member;  of  Parliament  by  the  Indian
 and  Eastern  Newspapers’  Society,
 which  says.  “This  Bill  is  the  seed  of
 discord”.  They  have  threatened  that
 if  this  Bill  esoes  through,  it  will  open
 the  floodgates  of  acrimonious  litiga-
 tion.  ‘That  means,  they  are  preparing
 even  before  the  Bill  is  passed  to  go  to
 the  law  court

 .
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 So  far  as  the  working  journalists
 are  concerned,  they  say  that  in  the
 tripartite  conference  and  other  places,
 the  draft  of  the  Bill  was  never  placed
 before  them  and  the  provisions  now
 contained  in  the  Biil  are  at  variance
 with  the  decisions  taken  in  the  tri-
 partite  conference  regarding  certain
 maiters,  From  the  amendments
 tabled  in  the  House,  it  is  quite  evident
 that  the  Bill  does  not  satisfy  or  does
 not  serve  the  purpose  for  which  it
 has  been  brought.

 While  moving  this  Bill,  the  Deputy
 Minister  did  not  tell  us  why  it  took
 four  years  to  bring  this  measure
 before  this  House,  If  they  did
 not  disv!ose  the  draft  before  the
 tripartite  conference  40  reach  some
 agreement,  what  was  the  delay  due  to?
 Why  did  they  not  issue  un  ordinance
 just  after  the  decision  of  the  Supreme
 Court  or  bring  forward  this  legisla- tion  earlicr  enough?

 I  think  I  will  not  be  wrong  if  I
 accuse  the  Government  of  partiality
 because  ihere  is  a  special  significance
 attached  to  its  introduction  on  ihe  7th
 September,  Here  is  a  letter  with  me—
 a  copy  of  the  letter  rather—written  by
 the  Reading  Staff  Association,  Gov-
 ernment  of  India  Press,  New  Delhi,
 who  demand  that  they  should  also  be
 included  in  the  provisions  of  this  Bill,
 that  this  should  be  applied  to  them.
 Some  conciliation  proccedings  were
 going  on.  When  conciliation  proceed-
 ings  failed,  on  the  30th  August.  they
 served  a  notice  on  the  Cunciliation
 Officer  that  he  must  move  the  Gov-
 ernment  of  India  for  the  appointment
 of  a  tribunal  to  go  into  this  question.
 And,  in  order  to  avoid  that,  suddenly
 on  the  7th  of  September,  without
 giving  any  notice  to  the  House  even—
 that  was  objected  to  when  it  was:
 introduced—this  Bill  came  before  us.

 Sir,  before  I  go  into  the  merits  of
 the  question,  I  would  like  to  quote
 this.  In  the  year  1955,  I  had  also  the
 occasion  to  participate  in  the  debate
 and  I  remember  about  this  gratuity—
 much  is  being  made  about  it  now.
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 Then,  Dr.  Keskar,  who  moved  this
 Bill,  specifically  said,  “As  far  as  we
 are  concerned,  after  due  consideration
 of  the  conditions  which  prevail  in
 other  industries  and  other  professions,
 we  came  to  the  conclusion  that
 restrospective  gratuity  should  be
 given  to  working  journalists  and
 gratuity  should  be  given  to  them  as  in
 all  other  professions.”  So,  it  is  too
 late  in  the  day  now  to  argue,  as  has
 been  done  in  this  document,  that  in  no
 other  industry  there  is  legally  any
 provision  for  giving  gratuity.  The
 Press  Commission  also  went  into  this
 question  of  giving  gratuity  to  work-
 ing  journalists  and  they  also  took  into
 consideration  all  these  aspects.  Now
 they  make  a  variation.  Even  regard-
 ing  the  quantum,  they  say  that  a  per-
 son  who  resigns  on  the  ground  of
 conscience  will  not  get  more  than  2
 per  cent.  I  fail  to  understand  it.  Is
 it  suggested  that  after  putting  in  30
 years  of  service,  one’s  conscience
 would  be  dead?  Suppose  after  30
 years  of  service  he  feels  that  it  is  not
 possible  for  him  to  continue  in  that
 paper  or  in  the  place  where  he  is
 working.  If  he  does  not  resign  on  the
 ground  of  conscience,  he  is  entitled  to
 5  months,  but  because  he  has  to
 resign  under  conscience,  he  is  deprived
 of  that  opportunity.  Even  the  Press
 Commission  in  this  matter  specifically
 stated  that  gratuity  should  be  payable
 in  all  cases  except  where  the  termi-
 nation  of  services  is  due  to  miscon-
 duct.  We  think  that  there  should  be
 uniformity  in  this  matter  of  retire-
 ment  benefits,  in  all  resignations  and
 in  respect  of  all  cases  of  papers.

 Now,  Sir,  the  Government  must
 have  taken  into  consideration  all
 these  things  when  they  decided  to
 change  this  gratuity  provision  and
 there  is  now  this  argument  coming
 forward.  They  say  that  the  papers
 have  no  capacity  to  pay.  Again,  the
 Supreme  Court  judgment  is  being
 quoted  in  which  it  :s  stated,  “These
 provisions  of  gratuity  are  all  unrea-
 listic  and  unreasonable.”  But  gratui-
 ty,  according  to  the  Court,  as  they
 say,  is  the  reward  for  good,  efficient
 and  faithful  service  for  a  consider-

 Bily
 able  period,  I  do  not  know  how  the
 present  provisions  go  against  this
 observation.  But  they  oppose  the  in-
 dustry-wise  uniform  basis  of  gratuity
 under  the  plea  that  the  industry  had
 not  the  capacity  to  pay  and  the  indivi-
 dual  units  or  groups  are  in  a  very
 difficult  position,

 Sir,  here  the  Government  must
 make  up  its  mind.  It  is  not  a  question
 that  the  newspaper  industry  is  not  i.:
 a  position  to  pay.  If  we  take  the
 history  of  recent  days,  it  is  a  boom
 period  they  are  passing  through  and  I
 know  of  cases  where  persons  were
 getting  Rs.  600  or  Rs,  650  and
 they  have  been  imported  as  editors  and
 are  drawing  a  salary  of  Rs.  3,000  and
 above.  There  are  many  such  persons
 who  are  being  paid  high  salaries  with-
 out  any  consideration  to  their  capa-
 city  or  any  other  thing.  They  are
 importing  experts  from  other  places,
 paying  them  high  salaries.  In  this
 case,  there  is  this  demand  for  giving
 it  with  retrospective  effect.  It  is
 almost  a  unanimous  demand  from  this
 House  no,  only  berause  the  Deputy
 Minister  of  Labour  at  a  certain  stage
 gave  this  assurance  that  it  would  be
 made  applicable  from  Ist  July,  ‘1961,
 but  it  should  be  considered  from  an-
 other  point  of  view  also  that  within
 these  two  or  three  years  there  have
 been  many  journalists  who  were
 working  in  certain  establishments  but
 for  one  reason  or  the  other,  after
 putting  in  about  i  to  2  years  of
 service,  had  to  leave  those  establish-
 ments  and  if  this  Act  comes  into  force,
 just  after  we  pass  it  and  it  is  gazetted,
 then  all  these  journalists  would  be
 deprived  of  this  opportunity,  and  ‘he
 benefits  that  are  proposed  to  be  given
 to  the  working  journalists  will  be
 denied  to  them.  Therefore,  it  is  meet
 and  proper  that  it,should  not  only  be
 ist  July,  96l,  but  I  would  say,  it
 should  be  from  8th  March,  1958,
 since  the  Minister,  as  I  said  in  the
 beginning,  when  he  moved  the  motion,
 has  made  this  categorical  statement
 that  it  should  have  retrospective
 effect.  .
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 The  next  thing  that  I  would  like

 to  mention  is  about  the  Wage  Board.
 Many  things  have  been  said  about  it.
 I  tha.  there  is  no  point’  in  having
 three  independent  persons.  The
 Supreme  Court  in  its  judgment  did
 net  refer  to  the  composition  of  the
 Wage  Board  at  all.  As  the  Minister
 has  righuy  pointed  out,  only  regard-
 ing  one  clause,  they  said,  it  violates
 the  Constitution,  What  was  the
 occasion  for  making  this  change  now,
 unless  you  want  to  make  it  an  un-
 wieldy  body?  Specially,  in  an  indus-
 try  like  the  newspaper  industry,  the
 interests  concerned,  the  newspaper
 employees  and  the  owners,  the  pro-
 prietors,  know  the  intricacies  and
 complexities  of  this  profession  and
 they  will  argue  among  themselves.
 “If  we  demand  for  a  judicial  person
 to  preside  over  it,  it  is  because  the
 judicial  knowledge  would  be  available
 before  they  come  to  a  decision”.  More
 than  that,  if  we  import  other  persons
 and  if  we  make  this  body  larger  than
 what  was  contained  in  the  previous
 Bill,  I  think  the  work  will  not  be
 smooth  and  the  interests  of  the  pro-
 fession  too  wi!l  suffer.  At  the  same
 time,  I  also  would  like  to  know  when
 this  Wage  Boaril  is  going  to  be  set
 up,  because  in  this  Bill  there  is  no
 clear  provision.  Even  in  the  memo-
 randum  that  the  working  journalists
 lave  given  it  was  stated  that  in  962
 this  Wage  Board  should  be  set  up.
 Whether  the  Government  is  going  to
 set  up  this  Wage  Board  this  year  or
 not,  I  do  not  know.  This  year,  1962,
 is  almost  over,  I  do  not  know  whether
 before  the  end  of  the  ycar  it  would  be
 possible  to  pass  this  Bill,  have  the
 assent  of  the  President  given  and  get
 it  gazetted  and  have  the  Act  put  into
 force.  They  must  announce  here  when
 they  propose  to  set  up  this  Wage
 Board  +.

 जा  hrs.

 The  next  thing  that  I  want  to  point
 out  is  about  the  exclusion  of  working
 journalists  working  under  the  Gov-
 ment.  This  Act  ‘was  in  the  statute-
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 book  since  (1955.  There  was  no  pro-
 vision  in  the  act  excluding  govern-
 ment  servants.  I  want  to  know  whe-
 ther  these  facilities  which  were  avail-
 able  to  them  were  denied  to  them;  if
 so,  why?  I  also  want  to  know  why  at
 that  time  this  was  not  considered.
 The  definition  of  “working  journa-
 list”  is  not  changed  under  this  Bill.
 It  remains  as  it  is.  That  clearly
 establishes  that  whether  in  the  private
 sector  or  jn  the  public  sector,  whoever
 fulfils  those  condiiicas  must  be  consi-
 dered  as  a  working  journalist.  I  think
 Shri  Bade  raised  the  question  of
 constitutional  violation  and  wanted
 that  it  should  be  declared  out  of
 order,  I  think  there  is  considcrable
 force  in  this  argument,  that  having
 seen  that  really  this  Act  ag  it  is
 applicable  to  those.  government  ser-
 vants  they  now  want  to  exclude  them
 and  therefore  this  has  been  brought
 in.  The  only  argument  advanced  by
 the  hon.  Deputy  Minister  was  that
 they  are  under  transfers.  I  do  not
 know  if  they  are  under  transfers.  But
 wherever  they  are,  they  will  be  in
 this  country  and  all  the  benefits  should
 be  made  available  to  them  because
 they  are  doing  the  same  job.  The
 only  argument  that  is  advanced  in
 the  notes  on  clauses  is  that  the  gov-
 ernment  rules  and  regulations  gene-
 rally  offer  better  terms  and  conditions
 of  service.  But  this  has  been  statisi-
 cally  contested  by  the  emplovees  con-
 cerned,  and  they  made  representations
 to  the  Minister  and  they  must  be
 with  the  Government.  I  want  a  reply
 from  the  Minister  on  this  point.  Let
 them  compare  the  benefits  that  they
 are  getting  and  the  benefits  that  they
 would  be  getting  under  the  amending
 Bill.  Even  the  pay  is  much  less  than
 what  is  given  according  to  this.  In
 some  cases,  I  am  told,  hundreds  of
 persong  could  be  deprived  of  this
 benefit,  if  this  provision  is  passed  as
 it  is  proposed.

 Shri  Bade:  The  pay  of  government
 servants  is  Rs.  68  to  Rs.  300,  whereas
 in  the  Press  it  is  Rs.  20  to  Rs,  425.
 There  is  difference  of  pay  also.
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 Shri  Surendranath  Dwivedy:  These
 differences  have  been  pointed  out.  I
 would  like  a  reply  from  the  Govern-
 ment  whether  actually  the  differences
 that  have  been  pointed  out  are  not
 based  on  facts.  If  they  are  based  on
 facts,  it  should  be  proper  for  them  to
 delete  this  provision.  If  the  Act  has
 worked  well  for  these  years,  what
 was  the  necessity  to  bring  this  new
 provision  in  this  Bill?

 In  the  end,  Sir,  I  want  to  say  this
 much.  We  know  what  are  the  condi-
 tions  under  which  the  working
 journalists  work.  Their  work  is  a
 specialised  job.  They  have  to  come
 to  certain  decisions  on  matters  of  high
 Political  nature  for  which  their  condi-
 tions  of  work  must  also  be  satisfac-
 tory.  Their  service  is  not  to  the
 industry  concernsd.  We  should  not
 consider  it  from  that  point  of  view,
 whether  it  affects  a  certain  industry
 which  has  today  become  almost  a
 vested  interest  having  monopolies
 etc.  We  should  consider  it  from  the
 nation’s  interest.  On  the  one  hand,
 they  argue  that  this  gratuity  provision
 should  not  be  extended  to  this  indus-
 try,  it  is  not  provided  by  law  in  other
 industries  and,  on  the  other  hand,
 they  demand  that  this  gratuity,
 while  making  calculations,  should  be
 based  on  the  basic  salary  and  not  on
 the  average  pay.  At  both  ends  they
 want  to  create  difficulties.  I  again
 warn  the  Government  that,  as  they
 have  indicated,  if  they  probably  are
 considering  again  to  go  to  the  law
 court  in  order  to  see  that  the  provi-
 sions  of  this  Act  are  not  acted  upon,
 the  Government  must  from  that  point
 of  view,  examine  this  law  very  care-
 fully.

 Shri  Maniyangadan  (Kottayam):
 Mr.  Speaker,  Sir,  I  congratulate  the
 Government  for  bringing  this  measure
 at  least  now.  It  is  true  that  four
 years  have  elapsed  since  the  Supreme
 Court  struck  out  certain  portions  of
 the  Act,  and  it  was  commented  here
 that  there  was  undue  delay.  But  I
 would  like  to  point  out  that  since  the
 Supreme  Court's  decision  the  Gov-

 Bill
 ernment  had  certain  ,uggestions,  they
 were  circulated  among  the  various
 State  Governments  and  their  opinions
 obtained.  ior  ail  this  some  time  had
 to  be  allowed,  Then,  after  the  opinions
 from  the  State  Governments  were
 obtained,  a  tripartite  conference  was
 cuuvened.  They  met,  I  think,  in  May,
 1962.  The  attempt  of  the  Government
 throughout  was  to  see  that  an  agreed
 formula  is  incorporated  in  the  amend-
 ing  Bill  as  far  as  possible,  and  I  think
 that  is  a  good  thing.  In  this  way,  it
 is  true  that  some  time  has  elapsed.

 Sir,  I  may  call  this  law  as  the
 Magna  Carta  of  the  workers  engaged
 in  journalism.  The  introduction  of
 this  “conscience  clause”  jn  this  Bill  is
 a  step  in  the  right  direction,  and  it
 gives  the  persons  engaged  in  the  work
 of  journalism  the  right  of  indepen-
 dent  thinking  and  other  kinds  of
 independence.  Therefore,  after  this
 clause  becomes  part  of  the  law—I  do
 not  say  there  is  no  monopolistic
 tendency  in  journalism;  there  is  a  lot
 of  that—anybody  who  on  account  of
 his  conscience  wants  to  retire  from
 the  service  of  a  particular  concern  is
 entiticd  to  all  the  benefits  that  he
 would  have  obtained  if  the  manage-
 ment  had  broken  the  contract.  This
 provision  is  really  a  good  thing  and  I
 have  to  congratulate  the  Government
 for  bringing  in  this  provision.

 I  would  like  that  the  clause  in  the
 original  Act  of  955  which  defines  a
 “working  journalist’  is  modified.  I
 do  not  know  whether  all  persons  who
 are  connected  with  newspapers  but
 who  are  not  in  the  managerial  line
 are  included  in  this  difinition.  For
 example,  persons  who  are  engaged  as
 clerks  in  the  office  of  the  paper  and
 some  other  employees  do  not  come
 within  this  definition.  I  would  submit
 to  the  Government  to  look  to  their
 interests  also.  If  that  is  done,  a
 section  of  the  people  engaged  in  this
 Particular  profession  would  be  bene
 fited,  Some  of  them  are  left  out  now.

 Again,  a  provision  regarding  gra-
 tuity  is  now  introduced  for  those  who
 want  their  services  to  be  terminated
 of  their  own  accord.  In  the  Supreme
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 {Shri  Maniyangadan]
 Court  judgment  a  suggestion  was
 made  that  long  service  alone  would
 enable  them  to  claim  gratuity,  and
 long  service  was  said  to  be  something
 like  5  years  or  30.  Subsequently,  in
 96l  the  Supreme  Court  stated  that
 this  need  not  be  5  years,  it  is  not  a
 hard  and  fast  rule  and  even  ten  years
 woulg  be  enough.  So,  that  decision
 of  the  Supreme  Court  has  now  been
 taken  advantage  of  by  Government
 and  a  provision  incorporated  entitling
 working  journul.st;  to  claim  gratuity
 even  if  the  period  of  service  is  not
 long.

 Shri  Bade:  Do  you  mean  to  say  that
 the  Supreme  Court  held  that  all  those
 who  have  put  in  ten  years  should  be
 given  gratuity?

 Shri  Maniyangadan:  I  am  referring
 to  the  judgment  of  96]  and  not  the
 Express  Newspaper  case.  That  provi-
 sion  in  the  judgment  has  been  taken
 advantage  of  by  Government  and  a
 new  provision  incorporated  in  the  Act
 regarding  gratuity.  This  action  only
 shows  the  anxiety  on  the  part  of  the
 Government  to  protect  the  interests  of
 the  working  journalists  to  the  maxi-
 mum.

 Coming  to  the*  constitution  of  the
 Wage  Board,  I  am  also  of  the  opinion
 that  it  need  not  consist  of  three  inde-
 nendent  persons.  Now  the  provision
 je  that  it  shall  consist  of  two  persons
 representing  the  employers  of  news-
 paper  establishments,  two  persons  re-
 presenting  the  working  journalists  and
 three  independent  persons  of  whom
 one  should  be  a  judge  of  the  High
 Court  ar  of  the  Supreme  Court.  My
 submission  is  that  over  and  above  the
 representatives  of  the  interests  con-
 cerned,  only  one  independent  person
 need  be  there,  who  is  a  Judge  of  the
 Supreme  Court  or  of  a  High  Court.

 “who  shou'd  be  the.  chairman  of  the
 Wage  Board.  Increasing  the  number
 of  members  of  the  Board  is  not  going
 to  improve  matters  in  any  way.  So,
 I  would  agree  with  the  hon.  Members
 who  suggested  that  the  composition
 ‘of  the  Wage  Board  should  be  as  it  is
 in  the  existing  Acf.  It  was  stated
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 here  that  under  the  Act  of  958  a
 Wage  Board  should  have  been  consti-
 tuted  immediately  after  three  years.
 Section  &  cf  the  Act  says:

 “The  Central  Government  may,
 at  any  time  after  the  expiry  of

 three  yearg  from  [he  date  of  the
 order  passed  by  it  under  this  Act,
 if  it  is  of  opinion  that  circums-
 tances  require  that  the  rates  of
 wages  specified  in  the  oraer  shou!d
 be  revised,  constitute  a  Wage
 Board  as  provided  in  section  8
 of  the  Working  Journalists  Act
 and  where  a  Wage  Board  is  80
 constituted,  the  provisions  of  the
 Working  Journalists  Act  shall
 apply  thereto.”

 So,  the  provision  is  that  after  three
 years,  if  Government  is  of  opinion
 that  circumstanees  require  that  the
 rates  of  wages  specified  in  the  order
 should  be  revised—of  course,  I  agree
 that  there  are  such  circumstances  now
 existing—then  a  Wage  Board  should
 be  constituted,

 For  the  clause  which  was  struck
 down  from  the  Act  of  1958,  that  Is,
 section  5(l)(a)(2),  some  substitute
 must  be  found.  So,  in  the  present
 amending  Bill,  the  clause  which  has
 been  struck  down  is  introduced  in
 another  form,  in  conformity  with  the
 opinion  expressed  by  the  Supreme
 Court.  Only  after  that  is  done  can  a
 wage  board  be  constituted;  otherwise,
 there  is  no  purpose  in  constituting  a
 wage  board.  So,  my  submission  is
 that  the  Government  is  perfectly
 right  in  having  waited  to  constitute
 a  wage  board  as  provided  for  in  the
 958  Act  until  the  present  Bill  comes
 into  force.

 On  the  whole  I  welcome  the  provi-
 sions  of  the  Bill  and  again  congratu-
 late  the  Government  on  bringing  for-
 ward  this  Bill.

 श्री  भक्त  वर्मा  (गढ़वाल)  :  ग्रध्यक्ष
 महोदय,  श्रमजीवी  पत्रकारों  के  सम्बन्ध  में  इस
 विधेयक  का  हृदय  से  स्वागत  और  समर्थन
 करते  हुए  मुझे  गहुमे  प्रसन्नता  हो  रही  है  ।  जब
 कभी  मुझे  पत्रकारों  का  स्मरण  आता  है  तो  मुझे
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 अपने  देश  के  उन  दिवंगत  पत्रकारों  की  याद
 करा  जाती  है  जिन्होंने  पत्रकार-कला  के  द्वारा,
 अपनी  कलम  के  द्वारा,  स्वतन्त्रता  संग्राम  में
 हमारी  बहुत  बड़ी  सहायता  और  सेवा  की  थी  ।
 शर  आज  भी  प्रगति  स्वाधीनता  को  परिपृष्ठ
 करने  में  हमारे  पत्रकार  जिस  जवांमर्दी  और

 मुस्तैदी  के  साथ  कार्य  कर  रहे  हैं,  उस  के  कारण
 श्रद्धा  से हमारा  मस्तक  उन  के  सामने  झुक  जाता
 है  1

 कात।  hrs.

 [Mr,  Deruty  SpeaAKER  in  the  Chair]

 इस  लिये  जब  कभी  पत्रकारों  के  सम्बन्ध  में
 कोई  भी  विधेयक  या  प्रश्न  इस  सदन  में  जाता
 है  तो  सदन के  प्रत्येक  भाग  से  उस  का  समर्थन
 होना  और  प्रत्येक  दल  के  द्वारा  उस  में  सहयोग

 प्राप्त  होना  रदा भाविक  है  ।

 मुझे  शिकायत  केवल  इतनी  है  कि  इस
 विधेयक  को  लाने  में  सरकार  की  ओर  से  जितनी
 तत्परता  होनी  चाहिये  थी,  जितनी  ज्षीघ्रता
 से  इसे  लाया  जाना  चाहिये,  था  उतनी  नहीं
 हुई  ।  उस  के  कई  वर्ष  असमंजस  में  बीत  गये
 हैं  a जब  से  पहला  अधिनियम  बना  था  तब  से
 उस  की  कमियों  के  बारे  में  सरकार  को
 जानकारी  प्राप्त  होने  लगी  थी  कि  उस  पर  पूरी
 तौर  से  प्रबल  नहीं  किया  जा  रहा  है,  बार  बार
 इस  साठ  में  सरकार  का  ध्यान  झाक षित
 किया  गया,  लेकिन  सरकार  अभी  तक  इस
 विधेयक  को  यहां  नहीं  ला  पाई,  इस  बीच  में
 द्विदलीय  रन्गोलस  बायें  गये,  उस  की  बैठकें
 होती  रहीं,  जिन  की  वजह  से  देरी  हुई  ।  ऐसी
 स्थिति  में  में  यह  निवेदन  करना  ही  चाहता  हूं
 कि  सरकार  को  अपनी  इस  देरी  के  लिये  कुछ
 तो  प्रायश्चित  करना  चाहिये,  और  उस
 प्रायश्चित  का  तरीका  यह  हो  सकता  है  कि  जब
 इतनी  देरी  में  इस  विधेयक  को  लाया  गया  है
 तो  इस  में  जो  सुविधायें  दी  गई  व  उन  को
 रिद्रास्पिक्टिव  इफेक्ट  दिया  जाय,  यानी  पहले
 की  तारीख  से  इस  को  लागू  किया  जाय  ।
 ऐसा  करने  पर  ही  इस  का  कुछ  प्रतिकार  हो
 सकता  है  1  जैसा  मुझ  से  पहले  भी  कई  मित्रों  ने
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 कहा  है,  कि  अगर  और  पहले  से  नहीं  तो  यह
 सुविधायें  पत्रकारों  को  १  जुलाई,  १६६६  से  तो
 अवश्य  ही  प्राप्त  क  राई  जायें  ।  ऐसा  करने  पर

 ही  इस  कमी  का  कुछ  प्रतिकार  किया  जा
 सकेगा  |

 इस  विधेयक  में  जिस  मजूरी  बोर्ड  अथवा
 बेज  बोर्ड  की  स्थापना  की  जा  रही  है,  उस  का
 भी  में  स्वागत  करता  हूं  ।  होना  तो  यह
 चाहिये  था  कि  चाह  पत्रकार  हों  चाहे  कोई  शौर
 श्रमजीवी  हों,  हमारे  देश  में  एक  ही  बार  में
 सचदेव  के  लिये  उन  के  वेतन  स्तर  निश्चित
 कर  दिये  जाने  चाहियें  थे  और  जैसे  जैसे  जीवन
 निर्वाह  के  साधनों  में  मंहगाई  बढ़ती  जाय
 या  घटती  जाय  वैसे  ही  क्रम  में  मंहगाई  भत्ता
 बढ़ता  या  घटता  जाना  चाहिये  था  nN  यानी
 "बैसिक  पे”  एक  बार  निश्चित  कर  दी  जानी
 चाहिये  क्योंकि  बार  वार  वेज  बोर्ड  की  स्थापना
 को  में  बड़ी  खर्चीली  व्यवस्था  समझता  हूं  ।

 होना  तो  यह  चाहिये  कि  हर  दूसरे  वर्ष  कोई
 णऐंली  व्यवस्था  हो  जिस  के  अनुसार  जीवन
 निर्वाह  के  साधनों  में  जितनी  मंहगाई  बढ़ती
 या  घटती  जाय  उसी  के  अनुरार  “कास्ट  आफ
 लिविंग  इन्डेक्स”  के  अनुसार  वेतन-स्तरों  में
 बच्चो तरी  या  कमी  होती  जाय  ।  लेकिन  इस
 में  जिस  वेज  बोर्ड  की  स्थापना  की  जा
 रही  है,  स  को  देख  कर  मुझे  बड़ा  आश्चर्य

 हुआ  ।  जैसी  व्यवस्था  पहले  कानून  में  की  गई
 थी,  वैसी  इस  में  नहीं  की  जा  रही  है  ।  मरी
 समझ  में  नहीं  जाता  कि  जो  तीन  स्वतंत्र  सदस्य

 नियुक्त  किये  जा  रहे  हैं  वे  क्या  कार्य,  करेंगे
 और  दो  व्यक्ति  ऐसे  हैं  जो  कि  समाचा  पत्रों
 के  मालिकों  का  प्रतिनिधित्व  करेंगे  दो
 प्रतिनिधि  ऐसे  होंगे  जो  श्रमजीवी  पत्रकारों
 के  प्रतिनिधि  होंगे,  लेकिन  यह  जो  तीन,
 सज्जन  हैं  वें  किस  पक्ष  का  प्रतिनिधित्व  करेंगे,
 किस  दृष्टिकोण  को  ले  कर  आयेंगे  ?
 मेरे  विचार  से  एक  व्यक्ति  जिस  का  पद  हाई
 कोर्ट  या  सुप्रीम  कोर्ट  के  जज  का  होगा  उस
 की  बात  तो  मानी  जा  सकती  है  लेकिन  इस
 मंहगाई  के  जमाने  में  जब  हम  इमरजेन्सी  और
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 श्री  भक्त  दर्शन]
 असाधारण  परिस्थिति  से  गुजर  रहे  हैं,  सात-
 सात  शराबियों  का  बोर्ड  बना  देना,  जो  कि
 दो-तीन  साल  बाद  अपनी  रिपोर्ट  देगा  शर
 काफी  खर्चे  होगा,  यह  यहां  तक  उचित  है।
 भरत  मेरी  नाकिस  राय  में  दो  दो  व्यक्ति
 एक  एक  पक्ष  के  लिये  जायें  और  एक  व्यक्ति
 जो  कि  सभापति  हो,  वह  जज  की  हैसियत
 का  हो  और  उस  व्यक्ति  को  सरकार  नामजद
 करे  a  इस  तरह  के  “पंच-पाण्डव'  या  “पंच-
 परमेश्वर”  जैसे  पांच  व्यक्ति  जो  निर्णय
 करेंगे  उस  को  सारा  देश  स्वीकार  कर  लेगा।

 श्रीमन्‌,  इस  की  भाषा  से  कहीं  यह  नहीं
 मालूम  होता  कि  इस  बारे  में  सरकार  जल्दी
 करने  वाली  है  ।  जब  परसों  हम  परिसीमन
 आयोग  के  बारे  में  बातचीत  कर  २  खेतों
 उसके  अन्दर  यह  शब्दावली  रख  दी  गई
 थी  कि  उस  अधिनियम  के  पास  होने  के  बाद
 जितनी  जल्दी  हो  सकेगा  डीलिमिटेशन
 कमीशन  नियुक्त  कर  दिया  जायेगा  1  लेकिन
 इस  विधेयक  में  ऐसी  कोई  शब्दावली  नहीं  है  ।
 इस  से  मालूम  होता  है  कि  या  तो  सरकार
 इस  की  तत्कालिकता  के  बारे  में  भ्रम  में
 पड़ी  हुई  है  या  वह  इसको  महसूस  नहीं  कर
 रही  है  |  में  निवेदन  करना  चाहता  हूं  कि
 इस  में  पहले  ही  काफी  देरी  हो  चुकी  है--
 उसके  लिये  तो  जनता  सरकार  को  क्षमा
 कर  देगी--लेकिन  शब  गे  इसमें  देरी  नहीं
 होगी  इसका  सरकार  को  आश्वासन  देना
 चाहिये  |  उसे  यह  भी  झ्राइवासन  देना  चाहिये
 कि  इस  कानून  के  बनने  के  बाद  सबसे  पहले
 बेज  बोर्ड  की  स्थापना  की  जायेगी  1

 यह  खुशी  की  बात  है  कि  इसमें  इंस्पेक्टरों
 «  की  व्यवस्था  की  गयी  है  J  में  उन  सदस्यों  में

 से  हूं  जो सरकार  का  ध्यान  इस  श्र  लगातार
 झ्राकषित  करते  रहे  हैं  कि  श्रमजीवी  पत्रकारों
 के  लिये  जो  बेसन-स्तर  निश्चित  किया  गया
 है  उस  पर  कमल  नहीं  हो  रहा  है  ।  जब  भी  इस
 बारे  में  सदन  में  प्रश्न  ,किये  गये  तो  उनका
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 स्पष्ट  सा  उत्तर  दे  दिया  गया  कि  उन  पर
 अमल  हो  रहा  है,  लेकिन  कितना  प्रबल  हो
 रहा  है  जोर  खासकर  हिन्दी  दौर  प्रादेशिक
 भाषाओं  के  पत्रों  पर  परमल  हो  रहा  है  या
 नहीं  इसकी  कोई  गारंटी  नहीं  दी  गयी  |  सरकार
 के  पास  कोई  ऐसी  मशीनरी  नहीं  थी.

 '

 बात  की  जांच  करती  ।  इसलिये  जो  यह
 इंस्पेक्टरों  की  नियुक्ति  की  व्यवस्था  की  जा
 रही  है  वह  बहुत  खुशी  की  बात  है  |  लेकिन
 मेरा  निवेदन  है  कि  उनके  अधिकार  क्षेत्र  में
 बढ़ोतरी  की  जानी  चाहिये  कौर  यह  रादेश
 दिया  जाना  चाहिये  कि  उनकी  नियुक्ति
 जल्दी  से  ओहदों  की  जाये  t

 एक  बड़ी  कठिनाई  यह  होती  है  कि  कानून
 तो  केन्द्रीय  संसद्‌  बनाती  है  शौर  अमल  उस
 पर  राज्य  सरकारों  को  करना  होता  है,  और
 राज्य  सरकारें  जिस  गति  से  कार्य  करती

 हैं,  में  उसकी  झ्ाालोचना  या  शिकायत  तो

 नहीं  करना  चाहता,  लेकिन  केन्द्रीय  सरकार
 के  हमारे  कर्णधार  इस  बात  को  स्वीकार
 करेंगे  कि  राज्य  सरकारें  बहुत  ही  देरी  करती
 हैं  -  और  कानून  पर  वर्षों  तक  शमल  नहीं
 किया  जाता  |  भरत  इसके  लिये  केन्द्रीय
 सरकार  की  शोर  से  राज्य  सरकारों  को
 आदेश  दिया  जाना  चाहिये  कि  इस  कानून
 के  बनने  के  वाद  जितनी  जल्दी  हो  सके
 निरीक्षकों  की  नियुक्ति  की  जाये  बर  उनको
 ग्रादेश  दिया  जायें  कि  वे  तत्परता  से  काम
 करें  और  माया  मोह  में  न  पड़  जायें  |  माया
 मोह  की  बात  में  ने  इस  लिये  कही  कि  क्योंकि
 प्राय:  देखने  में  जाता  है  कि  'सेंट्रल  एक्साइज'
 के  एक  इंस्पेक्टर  साहब  किसी  कारखाने  के
 दरवाजे  पर  बिठा.  दिये  जाते  हैं  कौर  यदि
 सरकार  उनको  एक  सौ  रुपया  वेतन  देती

 है  तो  मिल  मालिक  उसको  एक  हुजूर  रुपया
 देते  हैं  सनौर  जैसा  वे  चाहते  हें  वैसी  ही  रिपोर्ट
 बहे  इंस्पेक्टर  गवर्नमेंट  को  देता  है  ।  ऐसा
 हमारे  सेंट्रल  एक्साइज  में  प्रकार  होता  है  ।
 मत:  मेरा  निवेदन  है  कि  इन  निरीक्षकों  पर
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 कड़ा  नियंत्रण  होना  चाहिये  और  इनको  सख्त
 ताकीद  की  जानी  चाहिये  कि  वे  दुखता  से
 प्रश्नों  कर्तव्य  का  पालन  करे  ।

 दूसरी  बात  में  यह  निवेदन  करना  चाहता

 चूंकि  इसमें  यह  व्यवस्था  को  जा  रही  है
 किजो  पत्रों  के  मालिक  हैं  यदि  वे  रजिस्टर
 दिखाने  से  या  श्रॉकड़े  देने  से  इन्कार  करें  तो
 पहली  बार  उन  पर  दो  सौ  रुपया  जुरमाना
 किया  जायेगा  और  दूसरी  बार  ऐसा  करने
 पर  उन  पर  पांच  सौ  रुपया  जुरमाना  किया
 जायेगा  ।  में  समझता  हूं  कि  जब  ये  लोग
 लाखों  का  कारोबार  समाचारपत्रों  का  कर
 रहे  हैं  तो  इन  पर  दो  सौ  या  पांच  सी  का

 जुरमाना  नगण्य  है|  यह  तो  कुछ  भी  नहीं
 है  जब  वह  जमाना  नहीं  रह  गया  है  जब  कि

 उदाहरण-स्वरूप  स्व०  श्री  गणेश  शंकर
 विद्यार्थी  ने  कानपुर  में  “प्रतापी”  की  स्थापना
 की  थी,  जब  वह  चटाई  पर  बैठ  कर  लेख
 लिखा  करते  थे  और  जब  वे  लेख  उस  समाचार
 पत्र  में  छपते  थे  तो  नौकर  शाही  भयभीत  होती
 थी  शौर  जनता  उनका  स्वागत  करती  थी
 और  उन  से  प्रेरणा  लेती  थी  |  पर  अब  वह
 जमाना  चला  गया  |  कब  तो  समाचार  पत्र
 एक  व्यवसाय  हो  गया  है  जिसमें  लाखों
 रुपये  लगाये  जाते  हैं  -  इस  लिये  आज  यह
 कहना  कि  यदि  पत्र  का  व्यवसायी  अपने
 कत्तव्य  का  पूरी  तरह  पालन  न  करे  तो  उसको
 थोड़ा  सा  जुरमाना  देकर  छोड  दिया  जाये,
 यह  मुझे  उचित  नहीं  मालूम  देता  t  बल्कि
 में  तो  निवेदन  करूंगा  कि  क्‍यों  न  उनको  जेल
 का  दंड  दिया  जाये  ?  किन्तु  यह  सरकार  इनको
 जेल  नहीं  भेजना  चाहती  तो  कम  से  कम  जून-
 माने  की  मात्रा  तो  बढ़ा  दी  जाय  |

 में  सदन  को  अधिक  समय  नहीं  लेना
 अज्ञानता  ।  समाज  में  दो  ही  वर्ग  ऐसे  हैं  जिन  पर
 मझे  दया  आती  है  ।  एक  तो  प्राइमरी  स्कूलों
 के  प्रध्यापक  हैं,  जिनको  लोग  गुरियों  की  संज्ञा
 तो  देते  हैं,  लेकिन  न  समाज  में  उनका  सम्मान

 है  और  न  उनको  भरपेट  भोजन  मिलता  है  t
 यही  हालत  पत्रकारों  की  है  1  प्रति  दिन
 जब  हम  समाचार  पढ़ते  हैं  तो  हमें  नये  नये
 समाचार  पढ़  कर  बड़ी  खुशी  होती  है,  लेकिन
 क्या  हम  कभी  सोचते  हैं  कि  किस  तरह  से
 रात  रात  जाग  कर  ये  श्रमजीवी  पत्रकार
 अपना  खून  पसीना  बहाकर  और  लगन
 के  साथ  अपने  कत्तव्य  का  पालन  करते  हैं
 शौर  उनके  पीछे  कितनी  तपस्या  का  इतिहास
 है  ?

 श्रीमान,  इन  शब्दों  के  साथ  मैं  इस  विधेयक
 का  स्वागत  करता  हूं  ।  धन्यवाद  |

 Shri  5.  M.  Banerjee  (Kanpur):  Mr,.
 Deputy-Speaker,  I  heard  with  rapt
 attention  to  the  speeches  of  various
 Members  of  this  House.  [  am  sure,
 every  Member  raised  certain  points
 in  favour  of  the  working  journalists.
 It  is  really  surprising  that  after  such
 a  long  time,  the  Government  could
 not  come  before  this  House  with  a
 comprehensive  Bil]  satisfying  the  var-
 ious  demands  of  the  working  jour-
 nalists.  My  hon.  friend  Shri  H.  N.
 Mukerjee  has  raised  so  many  points.
 Those  points  have  been  hammered
 by  the  working  journalists  throughout
 the  country  in  the  form  of  resolutions
 or  demonstrations  or  slogans  and  they
 have  requested  that  these  demands
 should  be  embodied  in  this  Bill.
 It  ig  really  surprising  that  certain
 assurances  given  by  the  former  Deputy
 Labour  Minister  Shri  Abid  Ali  have
 not  even  come  true.  For  instance,
 about  gratuity  he  had  given  an  assur-
 ance.  I  have  got  with  me  here  a  note
 which  has  been  circulated  by  the
 working  journalists,  giving  valuable
 information  to  the  Members  of  this
 House.  From  that  note  I  find  that  an
 assurance  Was  given  at  a  tripartite
 meeting  by  the  then  Deputy  Labour”
 Minister  Shri  Abid  Ali,  and  a  specific
 assurance  was  given,  that  Govern--
 ment  would  give  retrospective  effect
 to  the  new  gratuity  clause  at  least
 from  Ist  July,  1961.  It  is  most  unfor-
 tunate  that  even  this  has  been  denied!
 to  the  working.  jdurnalists.
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 Today,  in  our  country,  when  we  are

 facing  naked  aggression  by  the  Chi-
 nese,  when  the  working  journalists
 have  risen  to  a  pitch  where  they  are
 trying  to  rouse  the  national  sentiments

 of  the  millions  of  the  people  who  are
 newspaper-readers,  and  when  they
 are  helping  the  country  to  fight  or
 combat  the  sinister  plans  of  these
 Chinese  war-mongers,  I  find  that
 Government  are  not  still  convinced
 that  they  also  deserve  something  in
 this  country.

 About  the  composition  of  the  wage
 board,  the  hon.  Deputy  Minister  while
 Piloting  this  Bill  said  that  it  was  much
 better  to  have  three  independents.
 I  do  not  know  on  whom  ihese  three
 independent:  wi!l  be  dependent.  Why
 not  accept  the  following  simple  pro-
 position?  After  all,  the  composition
 of  the  first  wage  board  was  considered
 by  the  Supreme  Court  and  it  never
 raised  any  objection.  I  do  not  know
 why  it  is  being  changed,  I  am  yet  to
 know  the  reason  for  changing  the
 composition  of  the  wage  board.

 The  amendment  which  I  have  tabl-
 ed,  and  which  I  hope  will  be  support-
 ed  by  all  is  very  simple.  It  seeks  to
 provide  for  the  composition  of  the
 ‘board  in  the  following  manner,
 namely:

 “The  board  shall  consist  of  an
 equal  number  of  persons  nominat-
 ed  by  the  Central  Government  to
 represent  the  employers  in  rela-
 tion  to  newspaper  establishments
 and  employees  and  an  indepen-
 dent  person,  who  is  a  High  Court
 judge,  shall  be  appointed  by  the
 Central  Government  as  the  Chair-
 man  thereof.”.

 .  Sir,  is  a  High  Court  Judge  not  inde-
 pendent?  Without'  imputing  any
 motives  to  any  independent,  including
 myself,  I  do  nol  sce  who  is  much
 more  independent  than  a  High  Court
 judge,  and  as  such,  Government
 should  have  reposed  confidence  in  the
 impartiality  of  a  High  Court  judge.
 I  am  sure  that  what  I  have  suggested
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 will™be  the  ideal  composition  of  the
 wage  board,  and  I  am  sure  it  will  be
 acceptable  to  our  working  journalist
 friends.  I  do  not  know  why  that
 composition  has  been  disturbed,

 There  is  another  point  which  has
 been  raised  by  my  hon,  friend  Shri
 Bade.  He  raised  it  by  way  of  a  point
 of  order  which  you,  Sir,  in  your  wis-
 dom  disallowed.  That  was  about  the
 new  section  9B  which  is  proposeg  to
 be  inserted.  It  reads  thus:

 “Nothing  in  this  Act  or  the
 Working  Journalists  (Fixation  of
 Rates  of  Wages)  Act,  958  ‘shall
 apply  to  any  working  journalist
 who  is  an  employec  of  the  Gov-
 ernment  to  whom  the  Fundamen-
 tal  and  Supplementary  Rules,
 Civil  Services  (Ciassification,
 Contro]  and  Appeal)  Rules,  Civil
 Services  (Temporary  Service)
 Rules,  Revised  Leave  Rules,  Civil
 Service  Regulations,  Civilians  in
 Defence  Services  (Classification,
 Control  and  Appeal)  Rules  or  the
 Indian  Railway  Establishment
 Code  or  any  other  rules  or  regu-
 lations  that  may  be  notified  in
 this  behalf  by  the  Central  Gov-
 ernment  in  the  Official  Gazette
 apply.”.

 This  virtually  means  that  all  those
 proof-readers  who  were  covered  pre-
 viously  by  this  Act  will  not  be  cover-
 ed  by  it  now.  It  means  that  what-
 ever  is  given  to  the  working  journa-
 lists  will  not  be  made  applicable  to
 those  who  are  working  in  the  Govern.
 ment  presses.  The  working  journalists
 or  the  employees  working  in  the
 various  Government  presses  are
 working  round  the  clock  in  the  in-
 terests  of  the  country;  and  after  this
 emergency,  they  have  almost  doubled
 up  their  work.  When  they  are  work-
 ing  round  the  clock,  they  are  being
 denied  the  little  benefit  which  may
 accrue  to  them  after  the  passage  of
 the  Bill.  That  is  why  I  demand  that
 this  should  be  omitted  completely.
 This  does  not  sound  well.  Thig  is  a
 clear  case  of  discrimination.  I  know
 that  the  Constitution  is  so  sacred  to
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 us.  Why  should  we  discriminate
 against  an  employee  merely  because
 he  works  in  a  Government  concern?
 So,  I  fully  support  the  contention  of
 my  hon.  friend  Shri  Bade  and  request
 the  hon.  Minister  through  you  that
 this  should  be  completely  omitted.

 Shri  Bade:  Not  only  that.  If  more
 benefits  are  to  be  given  to  the  Gov-
 ernment  servants  and  Government
 press  workers,  those  benefits  should

 ‘be  given  to  the  other  journalists  also,
 There  should  be  no  discrimination
 batween  the  two  either  way.

 Shri  Ss.  M.  Banerjee:  About  the
 formation  of  the  wage  board,  a!l  the
 speakers  on  behalf  of  the  Government,
 whenever  they  attend  any  conference
 of  the  working  journalists  or  even
 other  conferences,  praise  the  working
 journalists  and  say  that  che  wage
 board  will  be  constituted.  It  was  to
 be  appointed  in  1962.  Question  after
 question  Was  raised  in  this  House,
 and  the  Minister,  his  Deputy  and  even
 the  Parliamentary  Secretary  who  was
 here  never  replied  in  the  negative.
 They  always  gave  us  a  feeling  that
 the  wage  board  was  going  to  be  ap-
 pointed.  I  would  like  to  know  from
 the  hon.  Minister  when  the  wage
 board  is  likely  to  be  appointed,  Merely
 because  a  note  has  been  circulated  by
 the  newspaper  magnates  who  are  con-
 trolling  the  newspapers  today,  who
 are  controlling  the  jute  industry,  the
 sugar  industry,  the  banks  and  general
 insurance,—practically  six  bank  fami-
 lics  are  controlling  the  entire  economy
 of  this  country—just  because  they  do
 not  want  the  appointment  of  a  wage
 board,  should  Government  yield  0
 their  pressure?  It  is  a  matter  which
 has  come  before  the  House  many
 ‘imes  and  we  got  an  essurance  from
 the  hon.  Minister  that  the  wage  board
 would  be  appointed.  I  would  request
 the  hon.  Minister  in  his  reply  to  make
 a  categorical  statement  that  the  wage
 board  will  be  appointed,  and  that  no
 amount  of  pressure  from  the  news-
 paper  magnates  will  change  the  devi-
 sion  of  the  Government  if  at  all  they
 have  taken  such  a  decision.  I  doubt
 whether  they  have  taken  the  decisiun.

 Bil
 If  they  have  taken  the  decision,  noth-
 ing  should  come  in  the  way.

 Then  J  come  to  the  clause  regard-
 ing  termination  on  grounds  of  consci-
 ence.  I  am  happy  that  the  questiun
 of  conscience  has  been  raised.  I  ap-
 peal  to  the  conscience  of  the  working
 journalists  of  this  country,  and  my
 appeal  is  very  simple.  I  appeal  to
 them  that  journalism  in  this  country
 should  not  be  sensationalism,  journs-
 lism  should  be  something  which
 should  be  sacred.  An  impartial]  atti-
 tude  should  be  adopted  by  the  work-
 ing  journalists,  for  whom  I  have  the.
 greatest  respect.  I  appeal  to  them  to
 counteract  the  sinister  propaganda
 carried  on  by  both  the  Peking  Review
 and  the  Peking  Radio  and  also  the
 very  subtle  propaganda  by  other
 sources,

 Mr.  Deputy-Speaker:  His  time  is  up.
 Shri  5.  M.  Banerjee:  I  will  take

 three  minutes.
 Mr.  Deputy-Speaker:

 large  number  of  speakers,
 Shri  5.  M.  Banerjee:  Only  three

 minutes.

 There  is  a

 ‘For  the  information  of  this  House,
 I  would  like  to  quote  certain  things
 from  the  papers.  A  very  well-known
 journal  called  Time,  the  Weckly  News
 Magazine,  has  criticised  India’s  foreign
 policy.  It  is  a  blueprint  as  to  how
 they  actually  want  India’s  policy  to
 be  changed.  It  says:

 “Ten  months  ago,  Nehru  ap-
 pointed  Lieut.-Gencra]  Brij  Kaul,
 50,  to  command  the  NEFA  area
 Then  without  consulting  any  of
 his  military  men,  Nehru  publicly
 ordered  Kaul  to  drive  out  the
 Chinese  invaders  of  NEFA.”

 “The  opposing  armies  were  of  -
 unequal  size,  skill  and  equipment.”

 This  is  a  thing  which  is  daily  propa-
 gated  by  Peking  Radio,  that  it  is  the
 Indian  Government  which  ordered
 the  invasion.  I  am  sorry  this  maga-
 zine  has  been  allowed  open  circulation
 in  this  country,
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 Not  only  this.  I  would  also  quote

 another  journal,  News  Week,  What
 did  they  write?

 They  wrote:

 “India  has  no  choice;  as  of
 last  week,  thanks  to  years  of  un-
 wisdom,  India  was  temporarily  a
 defeated  nation.”

 Such  a  scandalous  propaganda  which
 is  baseless  which  can  be  as  well  the
 propaganda  of  the  invaderg  and  war-
 mongers  is  mischievous.  But  these
 papers  are  allowed  to  be  circulated
 freely.  That  is  why  I  have  taken  the
 courage  and  conviction  to  circulate
 these  among  the  Members  of  Parlia-
 ment.  I  would  request  them  to  come
 out  openly  against  these  things.  ]
 appeal  to  the  conscience  of  the  work-
 ing  journalists  to  counteract  this  sort
 of  propaganda  while  we  try  to  defend
 their  interests.  They  should  show
 to  these  people  that  our  people  can-
 not  fail  to  see  that  these  are  fifth
 column  ideas  intended  to  weaken  our
 Prime  Minister.  These  slogans  are
 intended  to  make  us  surrender  our
 freedom  and  force  us  to  leave  our-
 selves  to  be  defendeq  by  more  com-
 petent  foreign  armies.  These  friends
 plead  that  we  are  destined  to  helpless-
 ness,

 Our  determination  is  this.  India  has
 to  build  itself  strong  to  meet  all
 dangers  under  the  leadership  of  our
 beloved  Prime  Minister.  We  shall  not
 surrender  an  inch  of  our  land  neither
 in  NEFA  nor  in  Ladakh,  nor  in
 Kashmir.  I  do  not  suggest  that  these
 publications  should  be  banned.  But
 these  issues  should  be  considered  by
 all  those  who  feel  that  the  Chinese  in-
 vaders  should  be  sent  out  of  our
 sacred  soil.  We  should  tell  these
 people  that  their  propaganda  is  not  go-
 ing  to  help  this  nation  in  this  hour  of *
 peril.

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  All  sections  of  the  House  have
 supported  this  most  useful  and  most
 welcome  measure.  I  also  feel  that
 this  shoulg  have  come  much  earlier.
 Now  that  it  has  cgme,  I  hope  every
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 effort  will  be  made  to  appoint  a  wage
 board  as  soon  as  the  Bill  is  passed.

 This  Bill  relates  to  the  freedom  of
 the  journalists;  it  gives  them  protec-
 tion.  A  free  Press  is  absolutely
 essential  and  vital  for  a  free  and
 democratic  society.  Freedom  of  the
 Press  does  not  only  mean  that  the
 owners  of  the  Press  should  be  free;
 it  means  that  those  who  work  day
 and  night  to  run  the  business  should
 be  well-protected  and  their  opinions
 ang  their  conscience  should  be  fully
 protected;  they  should  be  absolutely
 free  to  express  their  opinion.  At  pre-
 sent  they  are  not  so  free;  they  are  yet
 under  severe  bondage.  The  Press
 owners  get  published  whatever  they
 want.  For  instance,  correspondents
 are  prevented  from  sending  objective
 reports.  Headlines  are  given  in  such
 a  manner  that  the  opinion  of  the
 owners  of  the  Press  are  reflected  and
 not  the  free  opinion  of  the  journalists.
 So,  I  feel  that  the  conscience  of  these
 workers  must  be  protected.  In  ancient
 times  in  India  the  Brahmins  who
 generally  mouldeq  public  opinion
 were  protected  from  the  wrath  of  the
 rulers  and  from  the  bondage  of  the
 rich.  In  modern  world,  it  is  essen-
 tia)  that  these  working  journalists
 who  are  like  modern  brahmins,  who
 have  the  knowledge  and  the  capacity
 to  mould  public  opinion.  Therefore,
 they  should  be  protected.  They  should
 be  free  to  express  unfettered  opinion
 ang  they  should  be  protected  from
 their  most  powerful  employers.  There-
 fore,  this  Bill  gives  protection  to  these
 journalists.

 I  just  want  that  we  should  alr
 understand  and  fully  appreciate  the
 role  of  the  press  people.  In  fact,  in
 our  society,  it  is  very  essential  that
 we  should  understand  the  role  of  these
 workers  who  really  mould  the  society,
 who  really  work  for  the  country.  In
 erder  to  mould  public  opinion,  in
 order  to  give  the  people  what  is
 required  to  form  an  independent  judg-
 ment,  and  in  order  to  influence  them,
 it  is  very  necessary  that  the  journa-
 lists  should  be  given  full  protection.
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 I  fee]  that  so  far,  our  law  relating  to
 the  journalists  is  still  inadequate.  It
 is  not  still  such  as  it  should  be.  But
 still,  whatever  has  been  presented,  I
 welcome  it,  and  I  hope  that,  as  sug-
 gested  by  some  hon.  friends,  a  com-
 prehensive  Bill  will  be  presented  to
 this  House  and  the  limits  of  freedom
 to  those  journalists  will  be  further
 extended.

 Then,  my  hon.  friend  Shri  D,  cen
 Shurma  had  pointed  out  that  the
 journalists  also  suffer:  they  contact
 sometimes  serious  occupational
 diseases.  For  instance,  4  know  that
 many  of  the  journalists  suffer  from
 T.B,  because  they  have  to  work  hard.
 Their  working  conditions  at  various
 places  are  almost  such  as  we  have  in
 worse  type  of  factorics  where  proper
 working  conditiong  are  enforced.  The
 journalists  work  under  such  conditions
 as  are  not  at  all  suitable  for  their
 health.  Therefore,  some  kind  of  pro-
 vision  should  have  been  made  to
 protect  them  and  to  give  them  all
 sorts  of  help  in  time  whenever  they
 get  these  occupational  diseases.  So
 fur  we  have  not  given  them  that  pro-
 tection.

 Ty  on  7  agree  that  this  measure
 should  have  been  given  retrospective
 effect.  I  do  not  know  why  it  has  not
 been  given  that  effect.  The  position
 was,  the  Supreme  Court  judgment
 came  in  the  way.  We  intended  to
 give  the  journalists  gratuity  with  effect
 from  a  certain  date.  Later  some
 assurance  was  given  in  the  tripartite
 committee  that  the  measures  will  be
 made  applicable  from  Ist  July,  1961.
 I  do  not  know  why  the  retrospective
 effect  is  not  being  given.

 With  regard  to  the  ten  years’  limit,
 I  fee]  that  the  Supreme  Court's  judg-
 ment  did  not  want  any  rigidity  in  this
 matter.  The  Deputy  Minister  has
 read  from  the  second  judgment  of  the
 Supreme  Court  and  has  stated  how
 on  the  basis  of  that  judgment  rigi-
 dity  has  been  removed.  It  is  not  at
 all  necessary  that  we  should  put  a
 limit  of  ten  years,  I  think  that  limit

 can  be  reduced,  and  it  should  be
 reduced,

 Similarly,  just  as  my  hon.  friend
 Shri  D.  C.  Sharma  has  said,  I  feel
 that  in  the  matter  of  conscience  there
 can  be  no  limit.  After  all  the  condi-
 tions  and  circumstances  in  which  the
 journalists  work  are  such  that  their
 freedom  is  so  limited;  in  spite  of  these
 Acts  and  in  spite  of  these  provisions,
 their  freedom  would  be  very  much
 restricted  still.  And,  therefore,  I  feel
 that  in  the  matter  of  conscience,  there
 sheu'd  be  no  limit,  and  whenever  a
 person  feels  that  his  concience  is
 being  influenced,  that  he  cannot  keep
 up  his  conscience,  and  if  he  resigns
 on  that  ground,  he  should  be  perfect-
 ly  protected.

 I  was  also  reading  the  note  which
 has  been  circulated  by  the  Indian  and
 Eastern  Newspaper  Society.  It  has
 been  stated  that  ‘conscience’  should
 be  defined  or  the  application  of  thie
 clause  it  should  be  made  disput-
 able.  It  has  been  said  that  the  defini-
 tion  of  ‘conscience’  should  be  made  dis-
 putable  in  the  law  courts.  I  do  not
 think  that  it  should  be  made  disput-
 able.  Conscience  is  conscience,  and
 when  a  person  feels  the  pricks  of  hig
 conscience  pangs  the  pin  of  his  con-
 science,  it  is  not  “for  the  courts  to
 decide  what  is  conscience  and  what
 is  not.  Therefore,  no  restriction
 should  be  placed  on  that.

 With.  regard  to  the  execution,  I
 welcome  the  provision  that  inspectors
 will  be  appointed.  But  I  have  ex-
 perience  of  inspectors  elsewhere,  Ins-
 pectors  without  wide  powers  find  it
 very  difficult  to  enforce  the  law.  I
 desire  that  in  this  respect  the  Labour
 Ministry  wil]  benefit  from  the  ex-
 perience  gained  in  the  execution  of
 other  laws.  So,  at  least  in  the  rules
 or  in  the  Government  Orders,  some
 provision  should  be  made,  so  that  पि
 inspectors  shoufg  be  able‘  to  do  their
 work  properly  and  efficiently.

 I  understand  that  the  disputes  will
 generally  go  to  the  ordinary  law
 courts.  I  have  experience  of  the
 working  of  other  laws.  When  they
 go  to  the  ordinary  law  courts,  they
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 are  delayed  end  sometimes  years  pass
 without  any  decision  being  given.  I
 think,  therefore,  these  cases  should
 go  to  the  special  labour  courts  or  tri-
 bunals  which  should  be  entrusted  with
 the  task  of  trying  these  cases,  so  that
 there  is  not  much  delay  in  the  dis-
 posal  of  the  cases.

 Lastly,  I  submit  that  the  punish-
 ment  prescribed  in  the  Bill  is  very
 light.  For  the  owners  of  papers,  to
 pay  a  fine  of  Rs.  200  or  Rs,  500  do  not
 mean  much.  Therefore,  the  punish-
 ment  should  be  deterrent  and  it
 should  not  be  light,

 With  these  words,  I  support  the
 Bill.  I  hope  the  Minister  will  accept
 such  amendments  in  the  Bill  which
 practically  every  section  of  the  House
 has  suggested.

 sit  यहा पाल  सिह  (कराना)
 उपाध्यक्ष  महोदय,  में  ज्यादा  समय  न  लेते

 हमें  दो  या  तीन  सजेस्शन्ज  देता  चाहता
 प

 जो  गवर्नमेंट  प्रेस  के  कर्मचारी  हैं,  उन
 के  लिये  इस  बिल  a  कोई  ऐसी  प्राचीन
 नहीं  है  कि  उन  को  भी  तरक्की  मिल  सके  ।
 जो  सरकारी  कर्मचारी  हैं,  उन  के  लिये
 भी  वही  रियायतें  मिलनी  चाहिये,.  जो  कि

 हम  बाहर  देते  हैं  ।

 कोई  पैसा  हो  या  कोई  बोर्ड,  उस  में
 चेकिंग  जर्नलिस्ट्स  के  नोट्स  से  चुने  हुये  लोग
 होने  चाहिये  ।  नामिनेटिड  लोग  होंगे,  तो
 वे  बुकिंग  जर्नलिस्ट  का  इन्टरेस्ट  सर्वे
 नहीं  कर  सकेंगे  1  इस  लिये  उन  के  अपने  नोट्स

 इसे  चुने  हुये  नुमाइन्दे  होने  चाहियें  |

 सरकार  को  किसी  भी  प्रेस  या  न्यूज
 पेपर  के  साथ  स्टैपमदरली  ट्रीटमेंट  नहीं  करना

 चाहिये  t  जिस  डेमोक्रेसी  के  लिये  और  सेतु-
 लरिज्ण  के  लिये  हम  जड़े  हुये  हैं,  उस  में  हम
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 ने  ४४  करोड़  लोगों  को  प्रेम  की  एक  गंगा
 में  स्नान  कराना  है  1  मैं  देखता  हुं  कि  अकाली

 मूवमेंट  खत्म  हो  गई,  पंजाबी  सूबे  की  मांग
 भी  खत्म  हो  गई  और  सब  अकाली  लीडर्ज
 को  रिहा  कर  दिया  गया  है।  इस  वक्‍त  कोई
 झगड़ा  नहीं  है  ।  लेकिन  दिल्‍ली  के  एक  गरीब

 न्यूजपेपर  के  खिलाफ  अब  भी  सरकार  ने

 मुकदमा  चला  रखा  है  कि  उस  ने  पंजाबी

 सुबे  की  डिमांड  को  प्लीड  किया  था  कौर  उस
 डिमांड  को  आगे  बताया  था  |  मैं  निवेदन  करना
 चाहता  हूं  कि  इस  समय  सरकार  के  लिये
 ऐसा  करना  शोभा  नहीं  देता  है  ।

 श्री  दी०  Wo  शर्मा  :  कोन  सा  पेपर  है  ?

 श्री  यशपाल  सिंह 1  नई  दुनिया  |
 में  नाम  नहीं  लेना  चाहता  था  ।

 मान  लीजिये  कि  मैंने  को:  जुर्म  किया  है,
 तो  सरकार  मुझे  तो  रिहा  कर  दे,  लेकिन
 जिस  ने  मेरी  इमदाद  की  है,  उस  पर  मुकदमा
 चला  दें,  यह  एक  ऐसी  बात  है,  जो  कि  हमारे
 जन तन्त  को  शोभा  नहीं  देती  ।

 जैसा  कि  at  पहले  कहा  है,  कोई  भी
 बोर्ड,  पैनल  या  ट्विब्युतलत  बने,  इस  जमाने
 में  सरकार  को  उसे  नामीनेट  नहीं  करना  चाहिये,
 बल्कि  किंग  जर्नलिस्ट  को  यह  अधिकार
 होना  चाहिये  कि  वे  अपने  वोटों  से  उस  बोड़े
 को  कायम  करें  ब्रोकर  उन  लोगों  को  उस  में  रखे,
 जो  कि  इन्साफ  देने  वाले  हों  ।

 में  अपने  श्रद्धेय  माननीय  श्री  दीवान
 चन्द्र  शर्मा  की  उस  बात  से  सौ  फीसदी  सहमत
 हूं,  जो  उन्होंने  कही  कि  वर्किंग  जर्नलिस्ट्स
 को  काम  करते  करते  जो  डियाज  होती  हैं,
 गवर्नमेंट  की  तरफ  से  उन  के  निराकरण  गौर
 ट्रीटमेंट  का  इन्तजाम  होना  चाहिये  ।

 सरकार  को  चाहिये  कि  वह  हिन्दी  शौर
 अंग्रेजी  ब  कोई  भेद  न  रखे  1  हिन्दी  प्रंग्रेजी
 का  जो  भेद  है,  यह  सरकार  को  शोभा  नहीं
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 देता  है  ।  अंग्रेजी  के  अखबारों  में  भ्रच्छी  से
 प्राणी  तनख्वाह  मिलती  है  जब  कि  हिन्दी  «
 के  अखबारों  में  कम  से  कम  तनख्वाह  मिलती

 है  ।  यह  भेद  जो  इस  वक्‍त  है,  यह  खत्म  होता
 चाहिये  |  ऐसा  एंटमसफीयर  तैयार  किया
 जाना  चाहिये  कि  हमारे  लोग  जो  प्रेस  में  काम
 करते  हैं,  किंग  जर्नलिस्ट  हैं,  वे  ख्याल  करें
 कि  हम  सब  को  एक  निगाह  से  देखा  जा  रहा
 है  1

 इन  लोगों  के  ऊपर  आज  जो  जिम्मेवारी
 है  वह  भी  बहुत  गड़ी  है  -  सरकार  को  उन  पर
 इस  वक्त  बड़ा  भारी  भरोसा  करना  है  ।  उन्होंने
 यह  साबित  कर  दिया  है  कि  देश  को  आगे
 ले  जाने  में,  चाइना  को  पीछे  धकेलने  में  उन्होंने
 सब  से  ज्यादा  सर्विसेस  की  हैं  a इस  वक्‍त  देश
 में  जो  एट मस फीयर  है  वह  ऐसा  है  कि  लोगों
 ने  अपने  भेदभाव  भुला  दिये  है,  पार्कों  फ्रिकशंज
 को  भला  दिया  है  और  सब  एक  जगह  शा  कर

 खड़े  हो  गये  हैं  |  इस  का  सब  से  ज्यादा  श्रेय

 हमारी  प्रेस  को  हैं,  कगारे  अखबारों  को  है,
 वर्किंग  जर्नलिस्ट्स  को  है,  उन  लोगों  को  हैं
 जो  भूखे  रह  करके  भो  देश  को  सेवा  कर  रहे

 हैँ  1

 मैं  ज्यादा  समय  नहीं  लेना  चाहता  हूं  ।

 मुझे  बस  यही  सर्ज शंस  अपके  सामने  रखनी
 थीं।  में  उम्मीद  करता  हुं  कि  माननीय  मंत्री
 जी  इत  पर  जरूर  ध्यान  देंगे  ।

 Shrimati  Lakshmikanthamma
 (Khammam):  Mr.  Deputy-Speaker,
 Sir,  I  we'come  the  Working  Journa-
 lists  (Amendment)  Bill,  1962.  Let
 me  take  this  opportunity  to  congra-
 tulate  the  working  journalists  who
 have  played  a  tremendous  and  very
 appreciable  role  during  this  emer-
 gency.  I  am  sure  they  must  have
 been  sitting  very  late  in  the  night
 only  to  give  the  latest  news  to  the
 very  anxious  people  all]  over  the
 countiy.

 Sir,  I  myself  was  associated  with  a
 Workine  Journalists  Association  at

 Hyderabad,  and  I  can  understand  the
 difficu'ties  and  the  problems  facing
 the  working  journalists.  I  say  that
 there  should  be  a  more  human  ap-
 proach  on  the  pari  cf  the  employers.
 I.  know  an  instance  where—our
 friends  have  been  discussing  about  it,
 and  the  purpose  of  this  Bill  is  also
 that—because  of  conscience  a  person
 resigned.  The  purpose  of  the  Bill  is.
 that  in  such  a  case  he  should  be  paid
 gratuity.  I  know  an  instance  where
 a  big  officer  working  in  a  press,  the
 Chief  Staff  Reporter  earning  about
 Rs,  600  per  month,  had  to  resign  his
 job  because  of  his  conscience,  what
 will  happen  to  him  the  next  day.  <A
 Person  earning  a  decent  salary  would
 be  left  without  a  job  the  next  day,
 but  he  does  not  bother  about  al"  that,
 about  what  happens  to  him  the  next
 day.  What  is  important  is,  these
 people  go  according  to  their  con-
 science.  They  would  never  like  to  be
 bossed  over  or  treated  merely  as  some
 workers  for  a  petty  sum  of  money.
 Most  of  these  employers  are  more
 business  like.  They  give  importance:
 to  the  person  as  long  as  he  is  useful
 to  them.  The  importance  that  they
 give  to  a  working  journalist  depends
 upon  his  use  to  them.  Once  they
 fec]  that  he  is  a  bit  independent  or
 bold  or  that  he  is  giving  views  which
 are  contrary  to  the  views  of  the  capi-
 talists,  then  the  trouble  starts,

 We  must  also  understand  the  great
 difficuliies  involved  in  the  job  of  a
 working  journalist.  It  requires  a  sub-
 tle  understanding  of  the  problem.  It
 is  an  intelligent  job.  On  the  one
 hand,  he  should  try  to  act  according
 to  his  conscience  and,  on  the  other
 hand,  he  should  try  to  do  his  duty  to
 his  satisfaction,  Then,  he  has  to
 Please  his  boss  also.  Every  time  he
 cannot  go  against  the  will  of  his  boss.
 Most  of  them,  knowing  the  working
 journalists  as  we  do,  are  full  of
 patriotism.  They  try  to  serve  the
 country,  with  all  their  limitations,  to
 the  maximum  capacity  that  they  can
 and  help  in  solving  our  economic  and
 social  problems.  As  some  of  our
 friends  have  stated,  some  people- .
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 choose  this  job  because  of  their  love

 -of  journalism;  not  merely  because  of
 getting  some  job  or  some  money.

 Here  I  would  like  to  make  an  appeal
 to  the  capitalists  or  monopolists,  who-
 ever  they  may  be,  that  they  should
 also  in  their  own  interests,  give  more
 and  more  importance  to  the  personal
 aspect  of  the  working  journalists  and
 allow  the  bud  of  their  intelligence  to
 bloom.  They  should  not  exploit  the
 situation  in  which  the  working  journa-
 lists  are  placed.

 I  also  agree  with  some  of  my  hon.
 friends  that  though  most  of  the
 journalists,  because  of  their  economic
 conditions,  have  to  do  their  work  for
 earning  their  livelihood,  they  look
 upon  this  profession  as  sacred.  I  had
 opportunity  to  visit  some  of  the  presses
 where  these  journalists  are  working
 and  I  have  found  that  they  work  like
 machines.  So,  it  is  quite  correct  that
 Government  have  brought  forward
 this  Bill,  making  provision  for  pay-
 ment  of  gratuity  to  the  journalists.
 It  is  a  welcome  provision.  It  is  also
 a  good  thing  that  they  are  going  to
 constitute  a  wage  board  very  shortly.

 Shri  H.  N.  Mukerjee  stated  that  big
 money  controls  the  press.  It  is  true.
 We  cannot  expect  big  money  or  a
 capitalist  to  have  socialist  ideals,  He
 is  doing  it  for  his  profit.  As  long  as
 he  does  it,  he  is  interested  in  the
 welfare  of  his  enterprise  and  larger
 profits.  We  cannot  blame  him  for
 that.  We  have  to  blame  only  our-
 selves  for  creating  that  situation.  I
 want  to  know  from  my  hon.  friend
 what  he  has  done  to  solve  this
 problem.

 I  have  a  suggestion  to  make  in  this
 connection.  Since  we  believe  in  a
 socialist  co-operative  commonwealth,
 why  nott  he  working  journalists  form
 themselves  into@co-operative  organi-
 sations?  With  their  efficiency  and
 ‘experience,  and  also  with  the  help  of
 <Government,  they  can  run  _  presses,
 independently.  «
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 Shri  Daji:  They  will  not  get  Gov- $  ernment  advertisement.
 Shrimati  Lakshmikanthamma:  Gov-

 ernment  is  there  ta  give  advertise-
 ments  and  encourage  the  press,

 Shri  C.  K.  Bhattacharyya:  Govern-
 ment  advertisements  are  given  to
 Communist  Party  organs,

 Shri  Daji:  Very  few.
 Shri  C.  K.  Bhattacharyya:  I  have

 found  it  in  Calcutta.

 Shri  Daji:  Very  few.
 Shrimati  Lakshmikanthamma:  If  my

 friends  have  faith  in  Communism,
 why  should  they  expect  these  people
 to  live  and  sustain  only  through
 advertisements?  They  may  put  their
 faith  in  larger  circulation  of  news-
 papers  and  reaching  the  papers  to  all
 corners  of  the  country.

 Shri  Bade:  It  is  impossible.
 e

 Shri  Warior:  It  was  tried  in  Bom-
 bay  and  failed.

 Shrimati  Lakshmikanthamma:  It  is
 true  that  the  monopolistic  press  is
 very  well  organised.  But  it  can  be
 done  in  the  case  of  other  papers  also.
 Of  course,  at  the  present  juncture,  I
 do  not  say  that  the  entire  press  should
 be  nationalised,  but  still  I  am  in
 favour  of  more  and  more  of  these
 enterprises  being  taken  in  the  public
 sector  by  the  Government.

 The  press  as  a  whole,  whether  capi-
 talist  or  otherwise,  is  doing  a  very
 good  service  during  this  emergency.
 Still,  I  am  not  satisfied  with  their  per-
 formance.  I  still  feel  that  they  are
 not  giving  enough  prominence  to  our
 Policies.  For  example,  take  the  policy
 of  neutrality.  They  have  been  quite
 silent  on  that,  and  I  do  not  know
 why.  The  whole  world  appreciates  it,
 everybody  knows  it  and  it  has  paid
 us  sumptuously.  So,  why  should  they
 not  give  more  and  more  importance
 to  our  views  and  ideas  and  our  policy
 of  neutrality?  I  do  not  know,  perhaps
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 it  is  likely  that  most  of  these  work.:\y
 journalists  would  like  to  do  it  but,  as
 we  ail  know,  they  have  their  own
 limitations;  they  are  not  free  to  ex-
 press  what  they  feel  right;  they  have
 to  express  only  what  their  boss  wants
 them  to  may.

 8  hrs.

 Shri  D.  C,  Sharma:  No,  no,  they  are
 mot  like  that.

 Shrimati  Lakshmikanthamma:  Still
 I  feel  so.  This  Bill  is  welcome  and
 that  many  more  measures  like  this
 will  be  brought  forward  in  the  near
 future  for  the  welfare  of  the  working
 journalists.

 Mr.  Deputy-Speaker:  Shri  Chandak
 bees  Absent.  Shri  K.  L.  More.

 Shri  हू,  L.  More  (Hatakanangle):
 Mr.  Deputy-Speaker,  Sir,  I  rise  to
 support  this  measure.  It  is  a  welcome
 measure  and  I  support  it  whole-
 heartedly.  But  in  order  to  make  this
 measure  most  beneficial,  certain  things
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 sre  to  be  remedied  and  in  regard  to
 {hat  |  want  to  make  two  or  three
 suggestions.

 In  the  first  place,  this  measure
 should  be  made  restrospective  in
 effect,  In  thig  respect  I  support  Shri
 Bhattacharyya.  Another  suggestion
 of  mine  is  regarding  the  constitution
 of  the  Wage  Board.  Formerly  it
 consisted  of  five  members  but  clause  4
 seeks  to  alter  the  number  to  seven.  I
 think,  there  is  no  necessity  for  chang-
 ing  th:  constitution  of  the  Board.  It
 was  independent,

 Mr.  Deputy-Speaker  Does  he  want
 more  time  or  is  he  finishing  silortly?

 Shri  K.  L.  More:  I  would  like  to
 continuz  tomorrow.

 Mr.  Deputy-Speaker:  He  can
 continue  tomorrow.  The  House  standg
 adjourned  till  2  noon  tomorrow,

 8.0l  hrs,
 The  Lok  Sabha  then  adjourned  till

 Twelve  of  the  Clock  on  Thursday,  the
 6th  December,  962|Agrahayana  15,
 884  (Saka).
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